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LOK SABHA DEBATES

i

LOK SABHA

Tuesday, August 24, 1978/Bhadra 2, 
1898 (5aka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chairl

ORAL ANSWERS TO QUESTIONS

Stealing of Oil from Pipelines of 
O&NGC

•181. SHRI R. K. SINHA: Will the 
Minister of PETROLEUM be pleased 
to state:

(a) the number of persons arrested 
during the past one year for stealing 
oil from the pipelines of the Oil and 
Natural Gag Commission and the 
action taken against them;

(b) whether these persons used to 
sell the oil so stolen to some mills; 
and

(c) the action taken against the 
management of such mills?

THE MINISTER OF PETROLEUM 
(SHRI K. D. M ALAVIYA): (a) to
(c). Mehsana Project of the ONGC 
received a report of theft of crude oil 
from a pipeline joining a well in 
which six persons are reported to be 
involved including one motor truck 
driver of Mehsana Project of ONGC. 
A ll of them were arrested by the 
Police on or about 19th/20th April,
1976. Enquiry revealed that some 
barrels of oil were stolen and taken 
to a rice mill and the oil sold under 
printed cash memos issued by the 
brother of the driver of ONGC—who 
Is under suspension. The case is under

2

investigation by the Ahmedabad CID 
Crime Branch.

SHRI R. K. SINHA: Sir, it is said 
that the printed cash memo was 
issued by the brother of the driver. 
That means there were other cash 
memos also. There was a regular 
habit of selling oil through the cash 
memos to the mills and this pilferage 
was being done from the pipeline on 
a very big scale.

Also I would like to draw the at
tention of the Minister to the news 
printed in the Navbharat Times of 
the 23rd April which says that not 
only 300 litres were stolen but 3,800 
litres were found in a room near the 
field where the original stock was 
discovered. Also it mentions that 
later on 3,600 litres of oil were pilfer
ed and given to Patel Rice Mills and 
Sawan Rice Mills—not one but two— 
and in the answer there is mention of 
one only. I would like to seek the 
clarification from him.

SHRI K. D. MALAVIYA: Sir, the 
whole matter has gone to the police. 
The C.I.D. is making enquiries and 
they are reluctant to disclose the in
formation at this intermediate stage. 
Obviously, we are very much con
cerned over this. My suspcision goes 
as the hon. Member’s suspicion goes, 
that possible something more might be 
happening. Now that has been de
tected, let us wait and see for a little 
time what the report of the C.B.I. 
says.

SHRI R. K. SINHA: I only wanted 
to draw the attention of the Minister.

SHRI INDRAJIT GUPTA: Is it a 
fact that at certain places between 
Mirzapur and Allahabad on the Hal- 
dia-Barauni-Kanpur pipeline, there

155J LS—1
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have been a number of cases of pil
ferage from the pipeline? If  so, why 
is the Minister not telling us about 
it? Five or six year* ago, when 
large scale pilferage had been re
ported, the Industrial Security Com
mittee had submitted a report to the 
Petroleum Ministry making certain 
specific recommendations as to how 
l>recautionary measures should be 
taken and proper vigilance exercised 
in respect of the pipelines. I would 
like to know, in this connection, what 
steps have been taken in pursuance 
of the recommendations of that Com
mittee.

■*

* SHRI K. D. MALAVTYA; Firstly, 
this question related only to some 
theft which occurred in Mehsana----

SHRI INDRAJIT GUPTA: There is 
no mention of Mehsana in the ques
tion.

SHRI K. D. M ALAVIYA; With re
gard to pilferages which are reported 
to be occurring in other sites in the 
eastern part, there are reports which 
we have received, and some precau
tions have also been taken.

MR. SPEAKER: It is a general 
question.

SHRI INDRAJIT GUPTA: The
question is what is the number of per
sons arrested during the past one year 
for stealing dll from the pipelines of 
the ONGC___# It never says any
thing about Mehsana. About other 
places, there Is no information avail
able with the Minister.

SHRI K. D. M ALAVIYA: We made 
enquiries and we got only two or 
three pieces of information. We are 
now going to make detailed enquiries 
as to what precautions have been 
taken and what is the result thereof. 
There is no doubt that pilferages 
have been taking place both on the
east and on the west.

In the summer of 1975, a tanker 
belonging to one Shri B. C. Jain re
ported at unloading point; there was

less quantity discovered. Five tank
ers belonging to one Shri B. L. Pod- 
dar containing a total of about 35 K L  
did not report at the unloading sta
tion. In this manner, several patterns 
of stealing have developed in the east 
and j*est. This is very unfortunate 
because there are people who do it. 
Government are taking necessary 
steps. I will make further enquiries 
and report to the House as to what 
has been done «o far and what is 
going to be done.

SHRI INDRAJIT GUPTA: What 
about the Committee's recommenda
tions?

SHRI K. D. MALAVIYA; I will 
look into it.

SHRI VASANT SATHE; This is a 
serious matter. While the Oil Minis
ter is trying to find now oil deposits 
and additional oil for the country, 
we find this situation. On the one 
side, you take new oil and on the 
other you allow oil to be pilfered. 
How will it benefit the country?

SHRI M. C. DAG A: It will remain 
in the country.

SHRI VASANT SATHE: It may go 
underground again. Then you will 
again discover U! When this question 
has been asked, I believe if it is not 
embarrassing to you. You must be 
having the figures and you must dis
close them. At least in one year what 
is the total shortage °n account of 
pilferage.. . .

SHRI INDRAJIT GUPTA: .And the 
value of the loss.

SHRI VASANT SATHE:... .and the 
value of the loss? If  these two things 
are given, we will be enlightened to 
some extent.

SHRI K. D. M ALAVIYA: 1 share 
the worry of the House on this ac
count. It Is a fact that pilferage is 
going on thtre and we have not been 
able to prevent it. There has been
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some slackness also on the part of 
some officials who have been doing It  
All I can say is that we shall be more 
careful, because this is a thing where 
pilferages do take place, stealing does 
take place. It is very difficult for me 
to come to the House and say that it 
will not be done.

SHRI VASANT SATHE: We are not 
asking that.

SHRI K. D. MALAVIYA; We shall 
do all that is possible.

MR. SPEAKER: He shares the
anxiety of the House and promises to 
do all that is possible.

SHRI VASANT SATHE: I asked a 
specific question about figures.

MR. SPEAKER: Later on.

SHRI HARI KISHORE SINGH: Not 
only from the pipeline but also from 
the refinery itself, there is some sort 
of pilferage going on particularly in 
Barauni. In this connection, I would 
like to know whether cases are regis
tered as ordinary police cases or they 
are dealt with under MISA. If not 
under MISA, why not?

SHRI K. D. MALAVIYA: Barauni 
is the refinery; I do admit in Barauni 
refinery it is there. We have been 
taking all possible steps. In tne Garara 
railway centre and the Barauni 
refinery, people, among either the 
workers or the leaders of the work
ers or the subordinate people, several 
cases have been found out. We are 
trying to find out; there was some 
scuffle between the railway police 
and our own people; all that has 
happened.

SHRI INDRAJIT GUPTA; Workers 
have done the pilferage? Your officers 
also can be in collusion.

SHRI K. D. MALAVIYA: I used
the word 'officers' also___ (Interrup-
tion8) *r 

MR. SPEAKER^ Next question.

Discovery of Oil in Offshore Bassein 
Structures

-L
*183. SHRI P. GANGADEB;

SHRI SHANKER RAO 
SAVANT:

Win the Minister of PETROLEUM 
be pleased to state:

(a) whether the Oil and Natural 
Gas Commission has struck oil in 
second of the three offshore Bassein 
structures in May-June, 1976;

(b) if so, whether the new find 
contains thickest horizon, of oil and 
gas ever discovered in India;

(c) whether output in this region 
is likely to be double of the Bombay 
High; and

(d) if so, the progress made so far 
on drilling oil in this region?

THE MINISTER OF PETROLEUM 
(SHRI K. D. MALAVIYA): (a) In a 
well drilled on the South Bassein 
structure, ONGC have found indi
cations of gas in commercial quanti
ties and some oil fluorescence in 
cores below the gas zone.

(b) It is expected that this may 
prove to be one of the thickest hy
drocarbon reservoirs in India.

(c) It is difficult at this stage to 
make any prediction in this matter.

(d) In the two wells already dril
led in the Eassein structure, oil has 
been struck. While no other well 
has been drilled on South Bassein 
structure, some more well are to be 
drilled on the crest of Bassein struc
ture to determine the productivity 
of this field. One of these has been
drilled and the drilling of the 
second well is in progress.

SHRI P. GANGADEB: It is ex
cellent news to the country that this 
new find may prove to be the thick
est hydrocarbon reservoir in India. 
Therefore, in view of $ the need ^to
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make India self-sufficient in oil and 
the off-shore drilling taking place 
in this regard, may 1 know what is 
the total investment made in the off
shore drilling so far and the appro
ximate percentage of its success tak
ing ail the drillings together? How 
does it compare with similar activi 
ties elsewhere outside India, like 
Iran?

SHRI K. D. MALAVIYA: Several 
questions have been put. Production 
of oil per well in India, offshore 
or onshore, is much less than the 
production of oil per well in Iran 
but the ratio of success of drilling 
in oil field is one of the largest in 
the world, in India. For instance, so 
far as offshore is concerned, only three 
wells have been dry; two wells were 
lost in the last cyclone but all the 
other wells which are 11 or 12 have 
proved either gas bearing or oil bear
ing. I have narrated the facts. 
When said that one of the 
thickets hydro carbon reser
voirs had been discovered in Bas- 
sein( it is cbout 100 metres thick 
limestone which is likely to give 
us oil or gas oi both therefore I 
have used the term hydro carbon. 
It is quite possible that limestone 
might be so tight that in certain 
portions we will be able to produce 
something. Therefore, the presump
tion is that it will give us very good 
quantities of oil and « « «  but the 
quantity today cannot be specified.

SHRI P. GANGADEB: The hon.
Minister being an expert, I should 
like to know the cost of production 
in India vis-a-vis the other oil pro
ducing countries in the offshore dril
lings, just a general idea.

"i.

SHRI K. D. M ALAVIYA: It is very 
premature for us to give any figure 
about the cost of production. All that 
I can say is that the figures of cost 
of production of offshore drilling in 
India ore very fsvourable as compar
ed to other places; all that depends 
upon how much oil per well we get.

If we discover an oil field and the 611- 
field does not give as much oil as one 
well in Saudi Arabia gives, the whole 
thing changes.

SHRI SHANKERRAO SAVANT: I 
would like to know how far is this 
Bassein structure from Bombay and 
how far i9 that from Bombay High.

SHRI K. D. M ALAVIYA: From
Bombay, the Bassein structure is* 
about riO to 62 kilometres. From 
Bombay High, the Bassein structure 
is another 100 or 110 Km. In bet
ween we have also found some oil.

SHRI S. R. DAMANI: It is a
matter oi great satisfaction that all 
efforts zre being made to find oil. I 
would like to know from the Hon. 
Minister only one thing that of the 
wells which have been dug so far, 
how many have been found com
mercially economical

MR SPEAKER: For that he has
already given the answer.

Workers' Participation In Manage
ment
-f

•184. SHRI SUKHDEO PRASAD 
VERMA:

SHRI N. E. HORO:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether any progress nas been 
achieved by the Railway administra
tion in th^ matter of workers' parti* 
cipation in management;

(b) if so, what is the outcome of 
this experiment and at what level 
and in which Departments this 
scheme has been introduced; and

(c) what arc the plans of the ad-
* ministration to enlarge the scope of

this experiment in the light of the 
experience gained? £
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). A  state

m ent giving the information is laid 
on the Table of the Sabha.

Statement

(a) to (c). On the Railways there is 
already a considerable level of wor
kers participation in the activities of 
Railways through different commit
tees of Btaff and management.

In accordance with Government's 
tlecision to associate workers in ma
nufacturing and mining industries at 
shop floor and plant level, instruc
tions were issued to the General 
Managers of the three Production 
Unitsf viz. Chittaranjan Locomotive 
Works, Diesel Locomotive Works 
and Integral Coach Factory to set 
up an appropriate number of shop 
councils ana a Joint Council for the 
Production Unit Accordingly, by 
March 197e shop councils and Joint 
Councils started functioning in the 
three Production Units. The working 
o f the scheme has to be watched for 
some time befrre any further steps 
are taken.
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Steps to Improve the Quality of Pood 
served In Trains

•185. SHRI K. LAKKAPPA: Will 
the Minister of RAILWAYS be 
pleased to state:

(a ) what steps have been taken to 
improve the quality of food served in 
trains; and

(b ) how far the recommendations 
of the Catering Committee have been

implemented?
THE MINIS! ER OF STATE IN 

THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). A statement ia laid on 
the Table of the Sabha.

Statement

(a) Tlie following steps have been 
taken to improve the quality of food 
served in trains.

(i) A system of providing R«a<3y 
to-Serve meals on trains from



Base Kitchens set up at stations on 
important routes, has been intro
duced. Under this scheme food 
preparod under hygienic condi
tions in the base-kitchens, is pick
ed up in insulated trollies and de- 
lieverd to Pantry cars where it is 
stored in hot cases and served hot 
to the passengers on run. Tea/ 
Coffee is served in thermos flasks 
to keep it hot.

(ii) Modern CulTnary techniques 
and appliances, such as hot cases, 
insulated trollies, “ Idli” grinding 
machines, etc. have been introduc
ed in the catering units to improve 
service.

(iii) Departmental catering staff 
are trained by rotation in the Ca
tering Institute at Bombay.

(iv ) Good quality raw materials 
are procured and essential items 
like Atta, maida, wheat, rice etc. 
are procured through Government 
sources by th& departmental units.

(v ) Remodelling of pantry cars 
with gas ovens to avoid smoke 
nuisance and lining the interior 
with laminated sheets etc. have 
been undertaken to improve the 
cleanliness cf the cars.

(v i) Low-priced meals packed in 
polythene wrappers of hygienic 
quality have also been introduced 
at a number of stations.

(vii) With a view to providing 
a good standard of catering by the 
private Contractors, experienced 
and suitable caterers are selected 
as Railways' Catering Contractors. 
Their performance is regularly ins
pected by cfflcers and inspectors. 
Investigations are made into all 
complaints against the Contractors 
and remedial action taken to avoid 
recurrence.

(viii) Surprise checks are con
ducted in different catering/vend
ing units run departmentally as 
well as by Contractors.

3 Oral Answers BHADRA 2,
(b) In part I of the Report, the 

Railway Catering & Passenger Ame
nities Committee 1967, had made 
38 observations snd recommendations 
on catering. All the recommendations 
except one (Item No. 24) were ac
cepted and implemented by the 
Government. Item No. 24 concerned 
the scope cf promotion of the cater* 
ing utaff. This was kept pending 
for the final recommendation of the 
Third Pay Commission. The Pay 
Commission suggested merger of 
some scales and improvement in the 
scales of pay of Stores Clerks, Se
nior Bearers etc. The Catering staff 
have adequate channel of promotion 
coming upto the scale Rs. 700—900 
(R. S.) who is generally the highest 
Non-gazetted scale. Furthermore a 
number of h’gher grade posts have 
also been recently sanctioned in 
Catering Department.

SHRI K. LAKKAPPA: The Mi
nister has stated that a statement 
is laid on the Table. But my question 
was about improving the quality of 
food served on the trains. Railways 
are the biggest public undertaking, 
more than a hundred years old. It  
has got its own reputation. Millions 
of people are travelling by the rail
ways. The only committee appoint
ed so far was in 1967 and it suggest
ed certain ways and means to im
prove the catering system. Even 
these suggestions have not been ful
ly implemented. Even if it has been 
implemented, it is only implemented 
on paper. Recently, Mr. Qureshi 
had stated that they are improving 
the catering system for millions of 
travelling public, but the quality has 
not yet been improved. The food is 
not good and even drinking water is 
not available on the stations. The 
ways and means suggested by the 
Committee have not been fully met. 
There are certain zonal catering 
committees which have made re
commendations about cleanliness. 
What steps Government have taken 
to improve cleanliness? And what 
are the latest steps taken by the 
Government to improve the quality 
of food.

1898 {SAKA) Oral Answers 14
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^  JET ^rrfir* «TT<T m
s m  m  *  * t f *  W W  *f Fn«RTfTvf v t  «rf 
f  ^  wnj^srff f f  i * f*  f fw ta

yci 'iff *ft t r  ^  f^nr

»ptt | fa  38 fagnft# *t >rf £  s *
Jf »r*it htt «fV«rf $  ^r*r 24tff 
ft»*rfyjr m ft fr v r rnfrr i

SHRI K. LAKKAPPA: Will the 
Minister appoint a watch-dog com
mittee consisting of Members of 
Parliament at the national level to 
suggest ways and means to improve 
the catering system in order to make 
the railway travel more comfort- 

« able?

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATI TRIPATHtt: 
His buggestion will be kept in view.

SHRI MADHURYYA HALDAR: 
What action the Minister is going 
to take against the Howrah Catering 
Management in order to improve 
the quality of food? From Delhi to 
Howrah, we cannot get even a good 
cop of tea. What steps are being 
taken to improve the quality of tea? 
If you travel by Kalka Mailf you will 
find that the cor tractor supplies the 
worst type of food? What steps 
Government are taking to improve 
the quality of food?

SHRI BlfTA SINGH: If you
carefully see the statement laid on 
the Table of the House, you will 
find that on Item No. 7 of the state
ment it is mentioned that with a 
view to providing a good standard 
of catering by the private contrac
t o r  experienced and suitable cater
ers are selected as Railways’ cater
ing contractors. Their performance 
is regularly inspected by officers and 
inspectors. Investigations are made 
into all complaints against the con
tractors and..

MR. SPEAKER: There is specific
complaint about the quality of food. 
You can look into it.

SHRI BUTA SINGH: Since a
specific complaint has been made, 
I will look into it.

TTO Ht
w r 4 * }?^  Pit w tw t  v t

*  rnzirit fcjf7»r trtr 

^  %£fc»r 1 ib f r t f  f t  if
sft *nr*r Trrr $ 7? ’FTT'F

w fjp R  f*r:«r?v

fr^TPrr qrrr t  irtr FTwrt w
^ 9  jft «TTT Ĵ TT | 7*1
*T Wf*T?t VTTT jfcfV 1 ffrv rr

% f?T  wir w r t  |  ?

tft f r r  ftfg : **rr ff % w  
f m<r wPw t *  w^rnrr «m  * t Ft *  if

1 723 TOtf TC «TT* i f a  7 *  if
frmrW %jfr»r q ft 5%rrr!
'c wrOr* $ 1 $?r 347 3 frm t

f w * *  2 12  t t

THHT VX fCTT «MI, 133 frt P m *  
f=rrr IRT T *  TOg % f*fTTT <Tf

s*r«r $ fa  aft « t t t  forr Trrr 
f t  iftr f t  f w f t  van

r raffrr f t  v f  ( ,  m  gt 1

DR. HENRY AUSTIN: My own
experience is that the food sold on 
the railways is far from satisfactory. 
I am thankful to the hon. Minister 
for assuring us that this matter will 
be looked into, but I would like to 
raise related matter. The service of 
catering on the railways cannot be 
improved if the present structure Js 
maintained. Most of those who are 
serving food are working under what 
is called the commission system. 
There Is no security of tenure for 
these bearers, nor are they given a 
salary. From my constituency
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there are a number of boys working 
on the Southern Railway and their 

^complaint is that there is no security 
of tenure. How can such a service 
be satisfactory?

SHRI VASANT SATHE: They are 
the moat filthily dressed people >n 
the world.

DR. HENRY AUSTIN: They are 
not interested in serving well. They 
are sometimes even defiant of the 
travelling public. I travel by the 
Jayanti Janata often, and I know the 
situation.

SHRI BUTA SINGH: It is true
that most of the bearers are employ
ed on a commission basis. The Com
mittee rppointed in 1967 also has 
not made any specific recommenda
tion in thib regard. Uniforms are 
supplied by the railways. If there 
is any complaint, the hon. Members 
may let us know.

SHRI VASANT SATHE: I have
raised it again and again.

MR. SPEAKER: Since a largt
number of hon. Members are rising 
in their seats and are having griev
ances, I would suggest that the hon. 
Minister may invite them and discuss 
this matter.

Rates for Casual Labourers

•187. SHRI R. P. YADAV: Will
the Minister of RAILWAYS be 
pleased to state:

(a) the procedure followed for 
fixing the rates of wages of casual 
labourers in the Railways;

Ob) whether the casual labourers 
are to be paid at the rate of l/30th of 

*the minimum of the scale if the 
casual rates are not fixed for any 
reason for a period of 11 years; and

(c) if so, whether labourers in 
Delhi have been paid according to 
these rates?

( v )  H ( it ),  q v  fiswOT s m  ts<t t t  

m  fiwr w r  | i

fir***

(v )  ufgfippi ^
Wifaa yt% Vt

w r fir  ?pr5rr zrerrarwmr qwffacr 
TT3T t o r  I  j f e  % ttt tPpp

TC. VSJTt Tt ^{ ft |  *ftr q fr  i js t  
W T*? 7 f  f rfr ^

V T<H»TPT % 1/30
^  sr *1 f t  JTRfr | wtr 53% *n®

ot ^  i f f j r t  «TfTT if)- fcrr strtt t  * t  
^S’l'ri Vlfdtff % 4ft
f*««nrr £ tfrr f e f t  tft *«r

7T3*T y<+‘K  % jrrr

fn̂ Ti'»i»f P,*Tr«i
^ H'H gT *Tt vV TT TT3*T ^TTfTT
JTTT fne| ifvi ^ * kPJ Vt SX |

2. ^tctr naqjrt iffkTm  ^ t t t  

** if<Hd snfsm-
f'Tff SPTTT TT3JT tfTVTT tl
<T t̂ % «ITT Tfav ?T ̂  KVJ'Cl Tt 
vnft TfTt^ft 5^ OTvTeS 5T f f  ?ft

fr«ff%ffTWt5pr*!TK%l/30^>' TT ^ 

q fa  f t  3? «RTT *ft 3ft
'K 'H ’ft v tfo n  % T'fwrfriTT v t
mmctt ^  Tfr ^  f e f t  »ft
n fatfffTcT *T3f£Tt fft TT ^RTR ^jf^Tt
irfgfvA  % TOta1 Prafftcf t t  ll v r  

?r <ft vfufani % *ra^r s t t w  snftrarft 

^TTT fsffllRd 1

(9 ) *fk ( * ) .  t fr  s*
W W  *  f f  <ft 5R^Tt Vtfeff % 

% WT5RT*T td-WH Tt 1/30
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wwctr ft^ri srwn i

2. fiw ft S vnr 
«rftrwff v t  w r ita  inftrvrfim 

fasrifrer * a  <r* i f ^  ^ 5̂  *  irr 

t  i

SHRI R. P. YADAV: How many
types of casual labourers are there 
on the railways, and how can they 
be distinguished? Under what type 
do the labourers working under 10W 
come, and what should be their mi
nimum wage in quantum? Is Govern
ment in the know of the fact that 
about 140 casual labourers are work
ing under IOW, New Delhi, and 
have completed more than six 
months, and that some of them have 
worked for 236 to 2.636 days? Is it 
also a fact that ir spite of this, they 
are not given the scale rate which 
is mandatory?

«ft wn :y»TT* «J?ft Tf JTTTT %
$ i tfr gij g *  <r 

vm  | rflT 5*rt fan? % r t z  
f , 5ft re ref? sfk m rn  *rt in b i

* 7% ^ i % F?=nj
5TTJ fatrffrsr ppn ^ttt ft :

The Casual Labourers governed by 
the Minimum Wages Act are remu
nerated on:—

(a ) daily rates ascertained from 
the local authority or the 
State Government concerned 
where necessary; or

(b ) if such rates are not avail
able, at l/30th of the mini
mum of scale of pay plus 
Dearness Allowance applica
ble to corresponding cate
gories of railway staff; and

(c) if either of the rate of 
wages arrived at in the man
ner indicated in (a ) and (b ) 
above happens to be lower

than the minimum wages 
fixed under the Minimum 
Wages Act, then the rates 
fixed by the appropriate au
thority under the Act.

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI): I

* would like to clarify one point.

There is no casual labour on me 
mrintenance ride.

SHRI R. P. YADAV: Towards 
the bottom of tbe statement, they 
have said, “Casual labourers work
ing in Delhi arc being paid dUUy 
wages &t the rates prescribed by 
the local authorities." This is wrong. 
I challenge it. They have not been 
able to ascertain it from the local 
authorities, so far as Delhi Division 
is concerned In the light of it, I 
would like to know from the hon. 
Minister whether it is not a fact that 
this payment of casual labour was re. 
ferred to the Railway Labour Tribu
nal in 1969 and the Tribunal reported 
in 1972 and consequently the Railway 
Board issued instructions to the units 
to say that payment to non-project, 
non-scheduled labour will be made 
after ascertaining from the local or 
State authorities or in the alternative 
l/30th of the minimum scale of pay 
plus dearness allowance upto the 
period of four months and after that 
they will be given the status of tem
porary employee? Is it also a fact 
that Northern Railway is not giving 
these employees their statu* and 
benefits of temporary employee? I 
can just quote an example of PWI. 
Delhi and you can also take the 
example of pantooala. For years to
gether they are casual labourers? 
May I  know from the hon. Minister 
whether anything has been done by 
the Railway or not? I f  so. what 
steps the Government Is taking in 
this regard?

SHRI BUTA SINGH: Let me,
first of all, make H clear that most 
of the information that I heard *r01̂
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the hon. Member is not based on the 
facts. The facts are that daily wages 
paid in Delhi division are ascertained 
from the Delhi Administration in 
August, 1976, that is, the current 
month and are fixed at the* latest 
rates given by the Delhi Administra
tion to us. Sot it will not be true to 
say that Northern Railway and the 
other railways in general are net 
following what the local authorities 
say. The rest suggested by the Delhi 
Administration is Rs. 5.85.

SHRI INDRAJIT GUPTA: This is
not the first time that these com
plaints have been made by railway 
unions regarding the scandalously 
low rates of wages which have been 
paid to the casual labour. With re
ference to the statement which has 
been laid on the Table of the House, 
may I just draw his attention to one 
example and ask him to explain in 
terms of this statement? On the 
South Central Railwav, wages of 
casual labour in Secunderabad and 
Vijawada is as low as Rs. 2 25 per 
day. The minimum wages for un
skilled mazdoors notified by ♦he local 
Collectors are as follows: —

Vishakhapatnam 

West Godavari

Kumool a

Wa ran gal . . . .

Hydrabad District

& thc twin cities of Hyderabad & 
Secunderabad

Rs.

5-50

5*oo

4*oo

4-50

5-oo 

5*oo

These people are being paid Rs. 2.20 
and yet they give the state
ment here saying that these 
wages are fixed according to the local 
rates. Will he kindly explain how 
long this state of affairs is going to 
continue?

SHRI BUTA SINGH: As I  reite
rated in my reply to the last supple
mentary, we always take whatever 
the local authorities or the State 
Government has to say. But, in this

particular case, as the hon. Member 
has pointed out something, we will 
definitely get in touch with the 
authorities and see that there is no* 
anomally.

SHRI INDRAJIT GUPTA: I can
give so msny anomalies, but there 
is no time to do it. This is o~nly one 
case.

MR. SPEAKER. You can verify 
the discrepancy in the rates fixed by 
the Railway Board and the local au
thorities.

tfP1 ^ ft* 'jft rRrf
v w  |f w  ti\ for % far* 

i fw  forr arftr *  *7 ^
5^ *  qr? sfr?: T̂PfT =T
^ tt q f  ?

smfl- fVfqVn qRT'
| Pp 3|fi T̂TT-̂ TTT,

H*>J Pt>*l"l *TT ?^T ^ I

M <*i H d ferr T̂RTT ^ I 3ft

îT̂T ^ T̂*7 WT. f  
?r*fr ferr strit 1 1  w  

Siin+l'O f̂t ^  + 1*1’

n+*'l

?

ĵffT tit
% f^r frft (  jit whr^r 

% i ^  t it f  ^trtt | *rr*fk 

t i t f  f f  t
w r  «rraT ^ i sfSwr 

irfi**r % tiff m  qgft ^Rfr £ I
T̂tT̂  BTR qTrT JTgt 1 1

spit vPHhr tit

zotit z fa  ~ x m  i
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tram  i f t w * : v r * r  jpnr 

Tfir^^srctiw % 9 fc fa
Src* irrs-frrs, w - w  *rnr ^ ^nr 

*rr $ i

SHRI MOHD. SHAFI QURESH1: 
This matter ?vas referred to a tri
bunal headed by Mianbhoy. The 
Mianbhoy Tribunal has given an 
award for decasualisation of casual 
labour. We have accepted most of 
the recommendations of the Mian
bhoy Award. It is four months for 
persons who are \ working in other 
than projects ar.d six months for 
those who are working in projects. 
That is being followed. But we have 
received complaints that in certain 
areas, ‘he services of the labour are 
dispensed with just two or three days 
before tbe four months period it 
over. We are looking into it.

Relaxation of Curbs on Managerial 
Remuneration

#18B. SHRI D. K. PANDA*

SHRI S. A. MURUGANAN.
THAM:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
-to state;

(a ) whether Government propose to 
relax tbe curbs on managerial remu
neration;

(b ) if  so, the salient features there
of; and

(c) what factors have led Govern
ment to take such a decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BED A- 
BRATA BARUA? (a) No. Sir.

(b ) and (c). Does not arise.

SHRI D. K. PANDA: It is a welcome 
eply. If the reply Is in the negative, 
he House must be happy. But still.

to be on the safe side, for the purpose 
of clarification, I would like to ask. 
the hon. Minister whether the reported * 
news-item in the Hindustan Times 
according to which Mr. Bedabrata 
Barua addressed a meeting of the All- 
India Manufacturers' organisation at 
Bombay is correct or not. it is report, 
ed:

t'The Union Government is consi
dering some relaxations to its guide
lines that industrial units not making 
profits will not be allowed to pay 
more than Rs. 60,000 per year as 
remuneration to its professional man
agers.

The Minister admitted that the 
guideline was posing problems. The 
Government was coming up with 
suitable amendments. Mr. Barua. 
however, did not elaborate what 
amendments were being made.

Speaking at a meeting organised 
by the All-India Manufacturers* orga
nisation. Mr. Barua, stated that the 
Government had taken some steps 
to regulate the managerial remu
neration in the corporate sector. A 
ceiling of Rs. 1.30 lakhs per year 
was imposed. In approving the (ser
vice conditions of top managers in 
private sector industry, he said, the 
Government was guided mainly 
whether the compensation paid was 
proper or not for the services ren
dered."

This is the news-Hem that has been 
reported. I want to know whether any 
such statement has been made and 
whether those facts have been admitted 
as has been reported in the newspaper.

SHRI BEDABRATA BARUA: This 
was a meeting of the All-India Manu
facturers' organisation which 1 ad
dressed. I do not think the whole 
report is correct. But most of it is in 
connection with the remuneration of 
the executives. The question asked to 
me was, whether the Government 
wanted to put curbs on the remunera
tion of the executives who were not



25 Oral Answers BHADRA 2, 1898 (SAKA) Oral Answers 2 6

directors. Obviously, the Company law 
does not enable the Government to put 
any curb on the remuneration of the 
people who are not in the board. That 
is the provision of the Companies Act

Regarding the figure of Rs. 60,000 
this is the minimum remuneration. 
This was introduced in the Act of 1956 
that when a company does not make 
profit, the remuneration of the manag
ing directors is brought down. This 
figure of Rs. 60,000 is in the context of 
Rs. 1.30 lakhs which was the ceiling 
for managing directors that we imposed 
in 1969. A question was raised that 
when a professional man gets promot
ed to the board of directors as many 
companies do these days, why should 
his salary be reduced? It is only in 
that context that I stated, when a pro- 
fessional man gets promoted to the 
board of directors, not a big share
holder or a big businessman or a 
family member, obviously, he should 
not be guided by the guideline to re
duce his remuneration. As I have 
said, this is also being considered by 
a Committee which has been constitut
ed to go into these matters, and this 
matter also will be examined in that 
context.

SHRI D. K. PANDA: In view of the 
reported news that Mr. Raghuraj, 
Chairman of the Industrial Develop
ment Bank of India has made certain 
suggestions for amendment of the 
Company Law as far as these profes
sional Managers are concerned and in 
view of the fact that there is already 
a Committee to examine certain points, 
I would like to know whether those 
points include the removal of Direc
tors and professional Managers because, 
at present, only their induction is Gov
ernment’s job and they are doing it 
and are controlling that aspect but as 
far as their removal is concerned.

MR. SPEAKER: You should not go 
into the question of removal; this per
tains to remuneration only.

SHRI D. K. PANDA: This pertains 
to remuneration, but since it is said

that there is a Committee which will 
take into consideration so many other 
things. I am putting the question whe
ther, so far as professional Managers 
and Directors are concerned, any pro
vision is going to be made not only 
for increasing their remuneration but 
for removing them also.

MR. SPEAKER: Removal is a sepa
rate question.

SHRI D. K. PANDA: But the spirit 
underlying the putting of curbs on 
Income is to reduce disparities.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): With regard to
what the Hon. Member has referred to 
as a Committee, it is not a Committee 
as such, but when questions were 
raised that the present curbs on man
agerial remuneration were not enough 
and that the matter should be further 
examined, I asked my colleague to go 
into the whole question, with the 
assistance of the officers concerned in 
my Ministry and in other Ministries, 
and examine whether further curbs are 
necessary. The question will be gone 
into andr at this stage, the only answer
I can give is that there is Ro inten
tion to relax the curbs, in any case.

The second aspect is that this Study 
Group (if I may so câ l it) is not con
cerned with the question of amend
ment of the Company Law. With re
gard to the amendment of the Company 
Lawr, we keep on getting certain sug
gestions from various quarters and they 
are being examined separately in my 
Ministry. It may be that in certain 
matters, the amendment of the Com
pany Law might become necessary.

With regard to the point my colleage ■ 
had mentioned, that while under the 
Act we have power to impose curbs on 
Directors and such other people we 
have no power to impose curbs on exe
cutives who are not Directors, this is 
an area which also needs examination* 
and we are going into the question.
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SHRI CHINTAMANI PANIGRAHI: 
We are happy that the Hod. Minister 
has said categorically that they are 
not going to relax whatever little curbs 
there are at present on the remunera
tion of the Directors of the company. 
But 1 would like to know from the Hon. 
Minister, since the remuneration ranges 
between Rs. 5.000/- and 11,000/-, the 
minimum being r s . 5,000 and the maxi-

* mum being Rs. 11.000 per month, how 
many companies are actually paying 
the minimum oi Rs. 5,000 and how 
many are paying the maximum of Rs. 
11,000. Has any census been taken 
in this regard?

MR. SPEAKER: Have you got that 
information?

SHRl H R. GOKHALE: 1 cannot 
give the exact number.

• i s * .  *1*  t w
flrfw dV? jt*

¥t FTT V ** fv  :

( * )  v r t i w  fSlfir »T*TT=T fiPT 
w f r r  JffT, ■J'TC m f  WT 

f  »T!T 3 3 *  <TT f  f*MT
»r«r i

( v )  i r r  m  *r«rr* %

% y r fo r *  % M  v r f  3* ^ * *  r̂Pufir 

1- «M if 

(ir ) w & f i k  *r?  jtR t***

P ttt fr, *ft 3-tW y  7 Preff t fl 
m  f  %fn f i n  * 7  $

fc 'n  «wr ?

THE MINISTER OF LAW, JUSTICE 
AND .COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) The Indian
Law Institute. New Delhi, is a private

body and registered under the So
cieties Registration Act (Act of XXI

* 1868) was sot up on 27th December, 
1956, to cultivate the science of law, 
to promote advanced studies and re- 
seai^h in law, to promote reform in 
the administration of justice and law 
so as to suit Hie social, economic and 
other needs of the Indian people, to 
promote systematization of law, to en
courage and conduct investigations in 
legal and allied fields, to improve 
legal education, to impart instruc
tions in law, and to publish studies, 
books periodicals, etc.

During the years 1973-74, 1974-75
and 1975-76 the Government of India 
has given a total Grant-in-aid of 
Rs. 17.00.000/.

(b) Yes, Sir.

(c) The Review Committee has sub
mitted Its Report to the Government 
which is under consideration.

A statement showing main recom
mendations of the Review Committee 
is attached.

Statement

The main recommendations of the 
Review Committee on the Indian 
Law Institute axe:—

1. The Indian Law Institute should 
devise its programme of re
search and determine priorities.

2 A Rest-arch Committee of about 
ten Members, consisting of 
some jurists, some Supreme 
Court/High Court Judges, Dean 
of Faculty of Law (Delhi Uni
versity) and if possible some 
Professors from nearby Uni
versities, should be set up.

The minimum qualification for 
all the research posts should 
be at least PhD. in Law.

4. An Editorial Committee, con- 
; sistlng of ;(!) a Judge of the 

Supreme Court or a High Court,
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<ii) a member of the Bar,
(iii) a member of Law Faculty, 
Delhi University and (iv ) the 
Director of the Institute, should 
be set up to lay down guide
lines and evolve a policy in the 
matter of acceptance of articles 
for the quarterly Journal.

9. There should be a separate Edi
torial Committee for the An
nual Survey.

6. The Index to Indian Legal Perio
dicals should be continued to 
be published.

7. The Diploma Courses, conduct
ed by the Institute, should be 

continued.

8 There should be a Seminar Com
mittee headed by a Judge of 
the Supreme Court or a High 
Court, consisting of the Direc
tor of the Institute and Dean, 
Faculty of Law, Delhi Uni
versity , to determine the sub
ject and planning and the in
vitees to the Seminars.

9. Lectures by eminent jurists etc., 
both from India and abroad, 
should continue to be arranged.

10. The Institute should make suit
able structural changes in the 
Governing Council and the 
Executive Committee so as to 
be effective in the management 
of the affairs of the Institute.

11. AH issues concerning finances
should be referable for advice 
to a Ftaence Sub-Committee 
assisted by an expert appoint
ed by the Executive Committee 
on nomination by Ministry of 
Finnnce, before the Executive 
Committee takes a decision.

12. Self contained, Rules, Regula
tions, general conditions of 
service and the pay scales of 
the Research and other staff, 
should be framed, and applied 
to all employees.

13. The annual grant-in-aid from 
the Government should be 
within the ceiling of Rs. 6,00,000 
(Rupees six lakhs) to be uti
lised in accordance with the 
couditiors of the grant and 
other conditions required 
under the General Financial 
Rules or other Rules or orders 
of the Government.

^5? *Tm I STSTO HffaTj
H tfwnj srrr i f f
t r  «r l ^

*t"it  srjpr |

srtr T^rif fft srRfr

1 1 1957 li q?

$ 1 sffa
w f e r  otst 2 0  *rr?r v t

w t  w t  I  *rh: ^  5*r5n<TT

«ff far fear
T5PT «ft ?

■sft n>sra : 1957 ll
^  snfasr % 5TTO

•hhi ^ ...

wbki *r Ypi : hIV™ ^
TT STfr ?

%*<> w ro  n ta#  : w? qfswsr

?>TT t  I

* 5^ 1  : <fr ?,

stfci sr*r ^ 1

*  ft<TT I

V S W  *T*IT I T iTTB^T

^  T?et | . . .

^ 5 ^  : *Tffi ^  T̂TT 

VT I ? I
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I want to know what are its
achievements.
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SHRI H. R. G OKU ALE: The Com
mittee i* headed by the Chief Justice 
of India, ex-officio. and with it are 
associated other people like the A t
torney-General and the Law Minister, 
both of them ex-officio; there are * 
other senior people also. The neces
sity for the appointment of the Com
mittee was not felt in any particular 
year. It has been a general practice. 
Since Government gives grants of a 
substantial nature, a review should 
be made periodically of the working 
of the Institute, and that is how a 
Committee comes to be appointed 
periodically. Thereforet there was 
no particular reason in that parti
cular year for doing so. That Com
mittee has given certain suggestions 
which are now given to the Members 
—the main recommendations. With 
regard to achievements, all that I 
can say is that, from time to time, 
they have been publishing reviews, 
articles and some full-fledged publi
cations relating to questions of law 
and other allied matters. Their jour
nal is coming out regularly. Not only 
that, at the end of the year, they also 
bring out a comprehensive review of 
the development of law in the coun
try during the year covered by that 
review. They hold seminars and dis
cussions where very important people 
are invited to address the Members 
of the Institute and outsiders. Gen
erally, I can say, they have been do
ing useful work so far as develop
ment of law Is concerned.

SHRI M. C. DAG A: The Review
Committee has made this recommen
dation in S. No. 10:

‘The Institute should make suit
able structural changes in the 
Governing Council and the Execu
tive Committee so as to be effec
tive in the management of the 
affairs of the Institute.”

I  would like to know whether It ha*# 
been implemented or it is going to 
be implemented and if so, by wha. 
time.

SHRI H. R. GOKHALE: It has not 
been implemented. As I said earlier, 
it is not a government body, it is a 
body registered under the Societies 
Registration Act. But Government 
comes into the picture because Gov
ernment pays something substantial 
to the Institute. All these are dis
cussed at various levels with the Ins
titute and suggestions are made to 
the Institute to take into account the 
recommendations of the Review Com
mittee. As yet, no final decision on* 
any of these recommendations ha* 
been taken. But I am quite sure 
that the office-bearers of the Institute 
and the Government, together, will 
And a way of implementing as many 
of the recommendations as are possi
ble of implementation.

SHRI DINESH CHANDRA GO- 
SWAMI: Recommendations No. 11
and 13 0! the Committee deal with 
finance. Recommendation No. 13 
reads as follows:—

**The annual grant-in-aid from 
the Government should be within 
the ceiling of Rs. 6,00,000.00 
(Rupees six lakhs) to be utilised in 
accordance with the conditions of 
the grant and other conditions re
quired under the General Financial 
Rules or other Rules or orders of 
the Government."

May I know from the hon. Minister 
whether this recommendation has 
been made in view of the tact that, 
uptil now, the Institute has not spent 
the money in accordance with the 
conditions of the grant and other 
conditions as required under the 
rules, and if so, what steps Govern
ment is taking now to expedite ful
filment of recommendations Nos. 11 
and 13. Both of them relate to finance 
and Government is giving a subs
tantial amount to this Institute.

SHRI H. R. GOKHALE: I do not 
think, the Intention of these recom
mendations, particularly recommen
dation No. 13, Is that the Institute 
hdd not been functioning in accord
ance with the requirement of their
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objectives and as such this recom
mendation was made. But the re
commendation U understandable be
cause it says that when you give 
grant-in-aid to the Institute—and the 
grant-in-aid should not be more 
than six lakhs—there should be some 
kind of an inbuilt method of con
trolling the actual working of th*» 
Institute to see that the money given 
by the Government is properly spent. 
It is a good suggestion and it would 
receive the attention of the Govern
ment

SHRI D< K. PANDA: In view of 
the present needs of the country, I 
would like to know whether the Law 
Institute has been depending upon 
the study of books of the colonial 
past alone, or any socialistic law has 
been studied and provisions made 
accordingly. This is included in their 
functions also.

SHRI H. R. GOKHALE: The hon.
Member has referred to the colonial 
past. All that I can say is that they 
take into account the socio-economic 
necessities of the time and by the 
very objectives of the Institute they 
are required to depart from the 
colonial heritage and make recom
mendations accordingly.
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M iO V -BO Bbij la l lw ij U b i  vim 
Aaraeti

•192. SHRI VASANT SATHE: Will 
the Minijtcr of RAILWAYS be pleas
ed to frtatc:

(a) whether various organisations 
in  Vidarbha region of Maharashtra 
have been persistently making a de
mand for deviation of Nagpur-Bom- 
bay Railway line trfa Amraoti;

( b )  if so, whether the proposal was 
considered b y  the Railway authorities 
and the decision taken in the matter; 
and

His n  —  fc fW in  b  M w  »  «M> 3
regard, how soon Government would 
take a final decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) Yes, Sir.

* (b) The proposal for bringing 
Amraoti on Bhusaval-Nagpur main 
lin* was considered in 1958 but was 
dropped due to lack of adequate 
traffic justification.

(c) In view of non-availability of 
adequate funds for completing the 
works already in progress and those 
approved to be taken up shortly, it 
may not be possible to consider the 
proposed rail link at present.

SHRI VASANT SATHE: I would
like to know in view of the fact that 
Amraoti is not only historically im
portant but even mythologically 
important—Panditji knows....
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WRITTEN ANSWERS TO QUES
TIONS

Self-sufficiency In Production of 
Fertilisers **

• 182. SHRI D. B. CHANDRA 
GOWDA Will the Minister of CHE
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government have 
made any comprehensive plan for 
achieving self-sufficiency in fertilizer 
production during the Fifth Five 
Year Plan period; and

(b) if so, the broad features there
of?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a ) and (b). A large scale 
programme is or. hand for augment
ing indigenous capacity for the
manufacture of fertilizers. As a part 
of this programme, 16 large sized fer
tilizer plants are under various 
stages of implementation; 4 addi
tional plants have been approved in 
principle. With the completion of the 
projects under implementation and
those approved in principle, the
capacity for the manufacture of fer
tilizers which is presently 29.73 lakh 
tonnes of nitrogen and 6.92 lakh 
tonnes of P205 is expected to increase 
to 65 lakh tonnes of nitrogen and 17 
lakh tonnes of P205. Since the com
pletion and commissioning of some of 
the projects is likely to spil] over to 
the Vlth Plan Period§ the capacity 
build-up by the end of the Fifth Five 
Year Plan period is likely to be 46.90 
lakh tonnes of nitrogen and 13.11 
lakh tonnes of P205. The production 
available from this capacity would 
help narrow the gap appreciably be
tween demand and indigenous avail
ability of fertilizers and thereby re
duce dependence on imports.

w n fa  f«r 

nf p r  f r  :

(v )  fRT W r f f  

^  <tt fr^rr fipjr

( * )  at
•rif wr f  ? 

* *  n crm

(w ) m  ^err i

Survey for Ernakulam-AUeppy Rail, 
way Line in Kerala

•191. SHRI C. H. MOHAMED„ 
KOYA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether an engineering-cum- 
t raffle survey has been ordered for 
the construction of the Ernakulam- 
Alleppy railway line in Kerala;

(b) the progress made so far; and

(c) the likely dates of completion 
of the engineering survey and com
mencement of the construction work?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes, Sir.

(b) and (c). The survey has been 
completed. The survey report is 
under examination, and a decision 

regarding construction o f the” litie
will be taken as soon as the examina
tion, is completed, and would depend 
upon availability of resources.



3 9 * Written Answers} ^AUGUST 14, 1976 ari. Written Answerj 40

KaployeM Cooperative Banks an 
Western and Central Railways

• in * ^ r  ^ Vr ^  ><*
*163. SHRI RAJA KULKARNI: 

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there are co-operative 
banks of the employees in Western 
and Central Railways and if so, since 
how many years;

i b f  atoat is <he num W fof emplo
yees employed by each of these banks

and how many branches they have;
■ abater

(c) have they introduced joint coun
cils af part of the labour participation 
in management programme of thc
Railways? *'-*

THE MINISTER OF STATE ' IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURKSHI): 
(a) to (c), A statement is laid on the 
table of the Sabha.*.*1

Statement
m - - * '-------:-----------------—------—« "-.'tr 1.1 ,.--- :------

Name of Railway Name of Co-operaive Bank. Ecitting from No. of No. of
Branches employees

4]) #4|<|*<1/ <!*.:.»* .1 i . .

a!rr*)l 11* m i I -a* , ■ f . J -
( 1) (2) . M f t )

w « md(FJ.I. Western 
Rmkvay

1 . Jidaon Co-operative Cre- 1912(64 yean) 5
du Soc’ccy Ltd., Gram
Road, Bombay.

2. Baroda City Karigar Saha- 4931 (45 yean) Ntl 
yak Sahakari Mandlt Lid.,
foatapfugar, Baroda.

3. Raihray Bnpiojan' Co- 1945 (31 yean) Nil
opera * vr Ocdii Society
Ltd., Jaipur.

250

23

1*

4. Western Railway Employ* 
« '  CtHtpoaiTt Credit 
Socicty Ltd.,Udaipur.

*94* (30 yean) Nil

2. Omtrai Railway.

(c) Na Sir.

t. Central Railway Employ- 1913 (63 years) 
eet* Co-operative Credit 
Sod cry Ltd., BycuIU, Bom
bay.

Nil

(4 • f P«rt) 
Time Peon

271

YWt to Calcutta of Soviet Experts 
on Underground Railway

•1JM DR. RANEN SEN:
SHRI H. N. MUKERJEEr

Will the Minister of RAILWAYS 
be pleased to state:

fa) whether Soviet experts on Un
derground Railwayj had visited 
Calcutta recently; and 13

*b) if so, the salient features there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI):

(a) Yes, Sir.

(b ) A team of three Soviet Specia
lists arrived in India on 19-7-76 for 
a period of 3 months. The specialist 
are givfog advtc* to the MTP(K> 
Calcutta In the Adds of design of 
tunnel structure^ tunnel construe- 
tlon. and tuvmll shields and other 
equipment frf* m  is?™ r
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gwvey for Oil Exploration along 
West Coaat

•195. SHIil '  N. SREEKANTAN 
NAIR: Will the Minister of PET- 
ROLEUM be pleased to state:

(a) whether a survey was conduc
ted for oil exploration along the West 
Coast from Kanyakumari to Ratnagiri 
during November-December, 1975; 
and

(b) if so* the results of the survey?

THE MINISTER OF PETROLEUM 
(SHRI K. D. M ALAVIYA): <a) and 
(b). It had earlier been planned to 
conduct seismic survey operations 
in the offshore area from Ratnagiri 
to Kanyakumari in November- 
December 1975. However the pro
gramme had to be modified for 
covering the Deeper Continental 
Shelf area and the Bassein area 
where hydrocarbons were discovered 
after such detailed/semi-detai led
seismic surveys. The present pro
gramme is to conduct seismic survey 
in the area from Ratnagiri to Kanya- 
kumari from February 1977.

Capacity of Koyali Refinery

•196. SHRI DHAMANKAR: Win
the Minister of PETROLEUM be 
pleased to state:

(a ) what is the present capacity of 
the Koyali Refinery and what would 
be its capacity on the completion of 
its present expansion programme;

(b) when la the expansion program
me likely to be completed; and

(c) what is the percentage of 
foreign equipment being used in the 
Refinery and how long will it take 
to replace it by entirely indigenous 
one?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 

tZlAUR RAHMAN ANSARI)* (a);The 
^ present operating capacity of Koyali

Refinery is 4.30 million tonnes and 
the capacity after expansion will be 
7.30 million tonnes per annum.

(b) The expansion project is 
scheduled to be mechanically com
pleted by the end of 1977.

(c) A substantial portion of the 
plant and machinery in the Koyali 
refinery operating with 4.3 MTPA 
capacity is imported., For the ex
pansion lai'Qject only, raw materials 
and a few of the critical items which 
are not indigenously available are 
being imported and this will be about 
24 per cent of the total requirement 
for machinery, equipments and 
allied items. In future projects this 
percentage will be progressively re
duced with the development of in-' 
digenous capacity for production of 
raw materials and manufacture of 
these items of equipment in the 
country.

National Drug Authority

•197. SHRI C. K. CHANDRAPPAN: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether Hathi Committee had 
suggested a National Drug Authority 
to expedite licensing of new capa
city; and

(b) if so, what step has been taken 
to increase domestic production of 
bulk drugs?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a): Yes, Sir. The recom
mendations of the Hathi Committee in 
this respect are under consideration -of * 
the Government. *

(b): The Government have taken 
various steps to increase production of 
bulk drugs by granting industrial licen
ces/approvals for expansion of existing, 
capacities and for establishing new
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capacities. Since 1st April, 1975, âs 
many as 121 industrial licences/letters 
of intent have been issued. Further,
allocation of funds to the extent of
Be. 5684 lakhs for Indian Drugs and 
pharmaceuticals and Rs. 946.6 lakhs 
for Hindustan Antibiotics Limited have 
been provided for in the Fifth Plan 
period for augmenting production of 
drugs. '

IHIUsation af Capacities of Barassl 
and Madras Refineries

•198 SHRI CHANDRA SHEKHAR 
SINGH:

EHR1MATI PRAVATHI KRl- 
SHNAN

Will the Minister of PETROLEUM 
be plea led to state:

(a) what are the installed capaci
ties of the Barauni and Madras refin
eries; and

(b) how far the installed capacities 
of these two refineries are fully 
utilized?

THE DEPUTY MUN1STER IN THE 
MINISTRY OF PETROLEUM (SHRI 

'ZIAUR RAHMAN ANSARI): (a) The 
installed capacities of Barauni and 
Madras Refineries are as follows:

B iriuni . 3 milli m t 'nan
per anrum.

per anrvm.

(b) The crude throughput of the 
Barauni Refinery is currently being 
regulated as per supplies of indlgenou* 
crude. The present level of through 
put Is 2.9 MTPA. and It is expected to 
increase to 3 MTPA from next year, 
whan the capacity of crude oil pipe
lines feedii^ this refinery is Increased 
* ■ * *■

L l k t  in s ta l le d  c a p a c i ty  Of Uw M a d ra s  
M a n ?  ! •  taping fu lly  u tillaa tf a n d  th e  
p a n e n U f lf t  u t i l is a t io n  In  1979-76 w a s  

:J . -

Panel to stedy Snags J* U n i  System
- . »  ft

•199. SHRI S. M. BANERJEE: WiU 
the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be please to 
state;

(a) whether Government have set 
«p  a panel to study snagc • In legal 
system; and

-f
(b) if so, the terms of reference 

thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R GOfCHALE): (a) No, Sir.

(b) Does not arise.

Honrly Rates of Incentive B m h  la
Integral Coach Factory, Xfcdras

•206. SHRIMATl ROZA DESHPAN- 
DE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the hourly rates of 
incentive bonus for workers in the 
Railway Workshops have been revis
ed after the introduction of revised 
scales of pay with effect from lvt 
January, 1973;

(b) if not, what are the reasons for 
the delay;

(c) whether instructions have been 
issued to recover the amounts pad 
at the enhanced rates to th? worker) 
of Integral Coach Factory, Madra* 
since April. 1974; and

<d) if so, reasons therefor?

THE MINISTER OF STATE IN THfi 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
houily rates of Incentive bonus hive 
been revised with effect from 
August, 1979.

(b) Does not arise In view of repif 
to (a) above.

CO and (d): Prior to 1st August 
1976. eligible staff were 
draw incentive bonus at tbe exUtM
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hourly rates based on their Authorised 
Pay Scales. In the Integral Coach 
Factory, lor the period from April,
1974 to August, 1974, some staff were 
arroneously paid incentive bonus at a 
higher rate. The consequential over
payments have been recovered.

rer metre ceet of drilling at various 
Structures

1295. SHRI CHAPALTNDU BHAT- 
TACHARAYYIA: Will the Minister of 
PETROLEUM be pleased to state:

(a) the £ast of drilling per metru 
offshore at Bombay High, Basein 
structure, the Bay of Bengal and on
shore drilling cost in Tripura, Assam, 
West Bengal and Gujarat;

(b) whether the cost of drilling in 
India is much higher than in other 
oil producing countries; and

(c) if so, what steps are proposed 
to bring it downT

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) to
(c). The information is being collect
ed and will be laid on the Table of the 
Sabha.
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Applications for Employment of 
dependents pending with Northern 

Railways

1297. PROF. NARAIN CHAND PRA- 
SHAR: Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of applications for 
employment of dependents of railway 
employees whose parents died while 
in the service of the Railways now 
pending with the Northern Railway, 
Division-wise, as on 1st July, 1976; 
and

(b) the number of those who have 
been provided employment on this 
score during the years 1974-75, 1975-76 
and in the months of April, May and 
June, 1976?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). Informa
tion is given In the attached state
ment.
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Decision to extend Major M d l Trains 
up to Chandigarh and Amritsar

1298. SHRI MOH1NDER SINGH 
OlLL- Will the Miniser of RAILWAYS 
be pleased to state:

(a ) whether a decision has been 
taken to extend some major mail 
trains terminating at New Delhi at 
present upto Chandigarh and Am
ritsar; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.

Grant of COB Licences during 1975-76

12M
wm

NANUBHAI N- PATEL: 
inister of CHEMICALS AND 

be pleased to state:

.UlMN

(a) the names of the Arms who have 
been granted COB licences in 1976 
and what were the basis of granting 
capacities in those COB licences;

(b ) whether a uniform policy is 
being adopted whil* granting COB 
licences; and

(c) If not. reasons therefor?
fpp . t^ps :V * * - t t

THE MINISTER OF CHEMICAL 
AND FERTILIZERS (SHRI P. C.
SETHI): (a ) A statement showing the 
name* of the firms who have been 
granted COB licences during the period 
1st January. 1976 to 3Ut July. 1976 is 
attached. CapadUea in the COB 
lieenccs are Axed 00 the baais of guide
lines laid down by the Government >n 
consultation with technical authorities.

(b ) Yes, Sir. V> -

* ft .  b c c
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S . No. Name of the undertaking COB Licence Item of m i- Capacity per year
No. and date nufacture

X. M/». Mysore Resins Chem cais IL:9 (76) Formal-
> Ltd.,Mysore. dated 31-1-76 dehyde

‘•fr £ * • . :
2. M/s. Uni-UCB Ltd., Bombay* IL :2$ (76) Drug

dated 23-2-76 Formula
tions

3. M/t. Tamil Nadu Dadha Phar- C:IL:53(76) Drug
maoeuticab Ltd., Madras dated 8-4-76 Formula

tions

6,000 to.ines

Vespara Tablets: 
5*2 million Nos.

(1) Tablets 189 m llion 
Nos.

(2) Ampoules: 18,355
litres

(3) Vials :692 litres
(4) Capsules : 7*7million 

Nos.
(5) Ointment : 7000 Kgs.
(6) Liquids : 4550 litres

4. M/*. Rahuri S 'hkan Sakhar 56(76) Rectified
Karkhane, Rahuri (Maharashtra) dated 29-4-76 Spirit
P rr*ri» ' I ~ p y - ___

4*30 million litres.

A.C. Accommodation and AC. Chair 
C m

laoo. SHRI s. R. DAMANI: Will the 
Minister of RAILWAYS be pleased to 
state:

Ca) tbe extent of occupancy of 1st 
class A. C. accommodation and A. C. 
Chair cars during last year and in the 
first quarter of the current year;

(b) the figures of occupancy in 2nd
class A. C. 2-tier coaches since their 
inception; and

(c) th* programme for progressive 
increase of 2nd class A. C. 2-tier 
coaches on all the Railways.

THE DEPUTY MIINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BtTTA SINGH): <#> and (b). Informa
tion is being collected and will be laid 
on the Table of the Sabha.

W 1 -

(c ) 32 self-generating air condi
tioned 2* tier sleeper coaches are j>ro-

* *' r ' ~ T P
grammed to be manufactured for fast 
long-distance trains.
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Railway Um  tnm  AUepitjr to Nevada %  
Kara

1302. SHRI C. 3 JANARDHANAN:
Will the Minister of RAILWAYS be 
pleated to stale:  ------   —̂ » ------ 

(a) whether a proposal of the Kerala 
Government for the construction of a * 
new railway line from Alleppey to 
Neenda Kara has been examined by 
the Chief Construction Manager of 
the Southern Railway; and

(b) if so, the salient features thereof 
and Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA fiNGH): (a) No formal propo
sal has been received from the State 
Government

(b) Does not arise.
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OU ExptenUoa ir *u d  Bay •( 
Ciakir

1306. SHRI FATEHSINGHRAO 
GAEKWAD-. Will the Minister of PET- 
HOLEUM be pleated to date.

(a) whether there is any possibility
ot off shore exploration in and around

Bay of Cambay or near Kutch and 
Saurashtra Coast other than the areas 
covered by Bombay High structures; 
and iVft

(b) if so, which are the places aiid 
what are the plans?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI); (a) 
Yes Sir.

(b) Geophysical surveys were carried 
out by Oil and Natural Gas Commis
sion of Saurashtra Coast in the early 
part of 1976. Further work'"‘ of the 
Saurashtra Coast is planned to be done 
during December, 1976 and January,
1977.

"X
A contract was awarded to M/s. 

Reading and Bates Group for explora
tion in the Kutch offshore area. The 
campany has drilled one expiatory 
well, the data obtained from which is 
currently under review. A decision 
for further exploration in this area will 
be taken on the basis of the results of 
this review.

Construction of Railway Line between 
Gohana and Panipat (Northern 

Railway)

1307. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the construction work 
on the branch Railway line between 
Gohana and Panipat of Northern Rail
way has been completed; and

(b) if not, the approximate time to 
be taken in the completion thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) The project Is likely to be com
pleted by 31st March, 1979.
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Flans to provide FklilUcs al Station! 
1b Weal Bengal

1310/SHRI It N. BARMAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the total number of railway sta- 
tiooa la West Bengal which are without 
platform sheds* waiting rooms; facili
ties for dispatching telegraphic mes
sages and facilities of public senders, 
and

(b) the plans formulated tor provid
ing all these facilities?

THE DEPUTY ^MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI
BUTA 6INGH): ^  Xhe.tofal number
of railway stations in West Bengal 
which are without platform sheds, 
waiting rooms, facilities for dispatch
ing telegraphic messages and facilities 
for public services are * indicated 
below:—

^ f - « t N o .  of (Uttpn* “without plat-
form tbada 360. -«<»• Jjl*
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(11) No. of stations wiftout waiting 
rooms (Upper Class) 322.

<111) No. of stations without facili
ties for dispatching telegraph 
massage* and facIUties of pub
lic services. 295.

It is presumed that by the words 
•‘Public Services" the tfon’ble Member 
la referring to facility for dispatch 
of telegrams by the public.

(b) Provision of cover over the plat
form is made after taking into con
sideration the climatic conditions and 
volume of passenger traffic offering at 
a patticulfrr ttdtien. - 1 f ir ; ^

Waiting rooms are also provided 
taking tnf^b&c/iftt^ toe total number 
of upper ciass passengers at a parti, 
cular station.

These works are carried out on a 
programmed bads subject to the ap
proval of the Railway Users' Ameni
ties Committee who while selecting 
such works take into consideration the 
public opinion and the availablity of 
funds. On this basis 28 stations in 
West Bengal have been selected for 
provision of platform shelters In the 
Works Programme for years 1976-77 
and it 977-78. *vr

Out of 616 stations in West Bengal 
public can dispatch telegrams from 
321 stations. Extension of these facili
ties to other stations is dependent 
on public demand availability of re
sources and facilities.

Relaxation of MRTP Act _

1311. SHRI INDRAJIT GUPTA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) whether Government are consi
dering to relax Monopolies and Restric
tive Trade Practices Act;

(b) whether Government are aware 
of the fact that the Federation of 
Associations of Small Industries of

India is against any move to relax the 
MRTP Act on the large industrial 
houses on the plea that they will 
market the products of the small scale 
sector; and

(t ) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
BEDABRATA BARUA: (a) No, Sir.

(b) The Department of Company 
Affairs has not received any represen
tation from the Federation of Asso
ciations of Small Industries of India.

<c) Does not arise.
>-i *

Production of Vital Drugs
i -  .1* i

1312. SHRI K. MALLANNA: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state?

(a) whether Government have a 
proposal under consideration to draw 
up a plan for production of vital drugs 
in consultation with indigenous sector 
of the drug industry;‘and

(b) if So, the broad features there
of?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) and (b). The Com
mittee on Drugs & Pharmaceuticals 
have identified 117 Essentia] medi
cines to be made available in large 
quantities *nd have also indicated 
the bulk drugs required therefor.
All efforts are being made to increase 
production of bulk drugs involved 
therein by great of industrial licences/ 
approvals. From 1-4-1975, as many 
as 121 licences/letters of intent have 
been issued to drug manufacturers.

Orders passed against Companies by 
MRTP Commission

1313. SARDAR SWARAN “ SINGH 
SOKHI: Win the Minister of LAW,



59 Written Answers AUGUST 24, 1976 ^ “'Written Answers 60

JUSTICE AND COMPANY AFFAIRS
be pleased to state:

** 4 r  !
(a) the names of Arms and compa

nies against whom the Monopolies and 
Restrictive Trade Practices Commis
sion has passed orders of "Cease and 
Desist’ in June this year together with 
particulars of their foreign collabora
tion;

(b) the names of the companies 
against whom such orders were pas- 
**d earlier this year;

(c) whether the orders have been 
proparly executed; and ,Jt

(d) the follow-up action taken by 
the concerned Departments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); (a) rhe required 
particular* are furnished in the state
ment laid on the Table of the House. 
[Placed in Library. Set Na LT-

* 11191/76]. Particulars of foreign 
collaboratoion of the undertakings 
mentioned in the Statement are not 
readily available with the Depart
ment of Company Affairs which is 
not administratively concerned with 
the subject

(b ) The names of Companies are 
given in the statement laid on the 
Table of the House. [Placed in Lib
rary. See Na LT -11194/76).

• *■

io i  in  f w i T ^  ( W l •  36
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(c) and (d). While making orders 
or delivering Judgments in matters 
relating to restrictive trade practices, 
the Commission in most cases requires 
the reapondents to Ale an affidavit 
indicating the manner ia which the 
Orders made have been implemented. 
These affidavits are required to he 
A lad within a time specified in the 
Orders. Such affidavits are geenrally 
Aled by the due date unless the Cora- 
mission extends the date on applica
tion.

TTwwm> nrft m iftiT qft i fw *

1314. ml w rr  m u  Rig : f*TT 
tw  ww ¥) fro  v W  f a :
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Tim e

• 70 18,990 17,561

666 18,980 16,650

724 I6.68S 10,525

635 17,280 14.930
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WPT-WT1* nTWf %
TJ? I ftpT ift, THIOTft 
■Tlfipff tft f f f f t u l  (ViWfcai %

% fW  hi<^k n jft
wpw tt i? ftfî  u m *
Pftt wt Tp % 1

-r
New Railway Liaes la Gajarat during 

F if th  Pima

1315. SHRI P. U  MEHTA: Will
the Minister of RAILWAYS be 
pleased to state:

(a) whether some new railway lines 
were to be constructed in the Gujarat 
State during the Fifth Five Year 
Plan;

(b) if so, how many new lines have 
so far been constructed; and

(c) how many more are likely to be 
constructed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): fa) to (c). Survey
reports are under examination/sur- 
veryi in progress for the following 
proposed new rail links in the State 
of Gujarat:

Name of the line Present position

1. Gandhidham-Lakh- Survry reports are 
pat newBG'MG under examination, 
line.

2. Shamlaji Road- Do.
Modata nrw MG'
Nadiad-Kapad van j.
Modaaa conversion - 
cam-new BG.

3. Bhavnagar -Trapore Surveys are in
new BG. progress.

A  decision in respect of these pro
posals will be taken after eaxmination 
of survey reports and depending upon 
availability of funds.

Construction of Sabarmati-Gandhi- 
nagar new rail link, 28 kms. has

recently been completed find opened 
to traffic. A  decision regarding taking 
up new rail link8 during the remain
ing period of the 5th Five Year Plan 
has not yet been taken.

Conference of General Managers of 
Zonal Railways and Production Unite

T '
1316. SHRI M. RATHAMUTHU: * 

SHRI Y. ESWARA REDDY:

Will the Minister of RAILWAYS 
be pleased to state: .

(a) whether a two day conference of 
the General Managers of Zonal Rail
way® and Production Units was held in 
New Delhi recenUy; and

(b) if so, the gist of the deliberations 
that took place and outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes. The Con- 
ference was held on 30th and 31st 
July, 1978.

(b) The deliberations covered 
matters concerning both intra Rail
way and inter-Railway operations, 
financial performance, and future 
targets. The conclusions arrived at 
this Conference will be actively pur
sued by the General Managers and 
the Railway Ministry.

*  wrfi

1317- :
arm sflr wnf

(w ) * * *  * m r m  S 1
ap, 1975 & 30 ^5, 1976 nft OTfo
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%jtxt & Pi»cî
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U i lv i j  Employees and Oficltli 
punished ®n various courts

1318. SHRI M ATI SAVITRI SHY AM; 
Win the Minister of RAILWAYS be 
pleased to state:

( l )  whether after Proclamation of 
Emergency a number of hallway em
ployed and officials have been 
charge-sheeted, suspended. , removed, 
dismissed and awarded penalties for 
the charge of corruption, bribery 
and for qq* performing duty properly, 
for tiide behaviour to the general 
public and for late coming to duty; 
and

(b) if so, the number thereof, 
reason-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): <») snd fb). The 
information Is being collected and 
will be laid on the Table of the 
Stbha

Establishment of new UnH* ef D r ip

1319. SHRI SOMCHAND SOLAN- 
KI: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to

(a) how many applications for the 
establishment at new units were re
ceived during the past three years;

(b ) in bow, many casts approval 
for the manufacture of drugs were 
given and the names of items, capa
cities approved and main conditions 
under such approvals; and Tl

tc) In how many casee the propo-
* sals were rejected an<J main reasons 

for rejection and whether Government 
gives any preference to new entre
preneurs nod If so, fa iu  thereof?

imi i
THE MINISTER OF CHEMICALS 

AND FERTILIZERS (SHRI P. C. 
SETHI):. <a) to (c). Informtftton is 
being collected and Will be laid on 
the Table of the House as soon as 
possible.

ij:
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Authorised Porters on Railways

1321. DR. K. L. RAO: Will the
Minister of RAILWAYS be pleased 
to state:—

(a) how many authorised Porters 
are there on the Indian Railways;

(b ) whether they have been pro
vided facilities such as sheds for 
taking lunch;

(c) whether they are supplied with 
badges and clothes free of charge or 
at subsidised rates;

(d ) whether any study has been 
made of their working conditions; if 
so, what measures are being taken to

* improve their working conditions; and

(e) whether free medical assistance 
is provide^ to them and their 
families?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) There *re about
38 thousand licensed porters on the 
Indian Railways

(b ) Licensed porters are entitled 
to avail the facility of canteens 
wherever provided at railway stations 
and make use of waiting halls pro
vided for second class passengers.

1551 LS— 3

(c) Licensed porters are invariably 
supplied with badgeg and buckles 
against a security fteposit of Rs. 3 
which is refundable. They are sup
plied two sets of uniforms of durable 
cloth a year. They are also allowed 
to provide their uniforms themselves 
if they so desire, according to the 
standards laid down by the Railway 
Administrations. The cost of uniforms 
is met out of the licence fee charged 
from licensed porters and no subsidy 
is given in this regard.

(d) Yes. A Study Group was 
constituted by the Ministry 0f Labour 
to look into the working conditions of 
the licensed porters. Out of the 55 
recommendations made by the Study 
Group to improve the working con
ditions of licensed porters, 31 recom
mendations have been accepted in 
toto, 9 accepted in modified form and 
implemented. Three recommenda
tions were in the nature of observa
tions only and 12 have not been 
accepted.

(e) Licensed porters are entitled 
to free out-door medical treatment 
in a railway hospital/dispansary for 
self only. They are, however, entitl
ed for indoor treatment in case they 
are grievously hurt while carrying 
passengers’ luggage at stations.

New traffic target fixed for Fifth Piai1

1322. SHRI D. D, DESAI: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether a new target has been 
fixed for the total traffic to be handled 
by the Railways by Fifth Plan end;

(b) if so, whether this is less than 
the target fixed in the draft Fifth 
Plan; and

(c) if so, salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). During 
the recent discussions held with the
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Planning Commission for flnalisation 
o f the Fifth Five-Year Plan, the 
Planning Commission have indicated 
that, keeping in view the develop
ments in different sectors of national 
economy, tbe demand of rail-borne 
freight traffic in the last year of the 
Plan would be about 260 million 
tonnes against 300 million tonnes en
visaged originally in the draft Fifth 
Five-Year Plan document.

Road over-bridges to be constructed 
In Southern Maharashtra

1323. SHRI ANNASAHEB GOT- 
KHINDE: Will the Minister of RA IL
WAYS be pleased to state:

(a ) whether at the time of the in
auguration of the road over-bridge 
at Miraj, South Central Railway, the 
need for more road over-bridges in 
the region was stressed; and

(b ) if ao, the locations of such 
bridges which are proposed to be 
taken up in Southern Maharashtra 
during the current and the next year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) No. Some mem
bers of the public at the inaugura
tion ceremony, however, desired ear
ly completion of the road over bridges 
at Kolhapur and Karad. Railway 
have completed their portion of the 
work on these road over bridges, but 
the State Government have yet to 
complete the approaches.

(b ) Does not arise in view of reply 
to part (a ) above. However, a list 
of road over-bridges proposed to be 
taken up in South Maharashtra dur
ing the current year 1976-77 and those 
which are under consideration for 
taking up during 1977-78 is given 
below:

List of road overbridges proposed to 
be taken up during 1976-77.

List of road overbridges under consi
deration for taking up in 1977-781

At GhorpurL

For the above purpose South Maha
rashtra has been taken to include the 
area to the south of Kalyan-Pune- 
Dhond Broad Gauge Railway route.

Prices of Essential Drugs

1324 SHRI VEKARIA; Will the Mi
nister of CHEMICALS AND FERTI
LIZERS be pleased to state:

(a) whether Government have 
taken sny decision on the fixation of 
prices of essential drugs; and

(b) if so, the facts thereof? *

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a ) to (b). The prices of
drugs statutorily controlled under the 
provisions of Drug (Prices Control) 
Order, 1970. The prices of bulk 
drugs and formulations including es
sential drugs have already been fixed 
by the Government in accordance with 
the provisions of the said Order. Drug 
manufacturing units having turn-over 
not exceeding Rupees fifty lakhs are 
however exempt from the purview of 
the said Order.

Committee on Distribution system of 
Kerosene In Rural areas

1325. SHRI RAM PRAKASH: Will 
the Minister of PETROLEUM be 
pleased to state:

(a) whether any Committee was 
appointed by Government to exam ine 

and report on the need for strength
ening the system of distribution of 
kerosene oil mainly in rural area9* 
and

At Mohol, subject to depositing of .
estimated cost by the State Govern- <b) if so, the broad features of the
meat* recommendations of this Committee.
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THE DEPUTY MINISTER IN THE 
"MINISTRY OP PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) and 
fb). With a view to Improve the dis
tribution system of petroleum pro
ducts, a Committee under the Chair
manship of Shri K. R. Damle was set 
up by the Government. Among other 
things, the Committee had examined 
the question of distribution of kero
sene oil in ruraT areas. The Commit
tee has recommended that a detailed 
Held survey should be carried out by 
a specialist agency to determine ac
curately the demand for kerosene oil 
'90 that an alternative distribution ar
rangement for this product could be 
attempted. The Committee had re
viewed a report on Taluka Kerosene 
Depot (TKD) Survey/Pilot Project 
submitted to it by the Hindustan 
Petroleum Corporation Limited in co
ordination with the oil industry mem- 
*bers and has recommended that there 
is a strong case for establishing TKDs 
in the interest of achieving the objec
tive of equitable distribution of kero
sene in the rural areas. Further, the 
Committee has suggested that the 
Central Government should examine 
in depth the desirability of locating 
certain ccmnany-operated points at 
selected railheads'ports, primarily to 
serve areas which are currently locat
ed at a great distance from the exist
ing company storage Doints'towns. 
The Committee has also observed that 
the overall benefit that should accrue 
to the consumer from the TKD 
scheme can only be guaranteed if ade
quate arrangements are made in ad
vance to meet the increased demand 
which will result from the implemen
tation of this schemes.»
Manufacture of bulk drugs by I.D.P.L.

1326. SHRI BHAIJIBHAI PARMAR: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state whether I.D.P.L. have cornered 
entire bulk drugs capacity as per 5th 
Pive Year Plan targets, but they do 
not plan to take up production of 
some of the items either in the near 
future or even by the end of the 5th 
Five Year Plan period?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): The Committee on Drugs & 
Pharmaceuticals Industry have recom
mended that the Public Sector should 
be given the major role for the pro
duction of bulk drugs. This Commit
tee has also recommended allocation 
of production responsibility for cer
tain drugs to Indian Drugs & Phar
maceuticals Limited. Based on these 
recommendations and other factors 
Government have approved the es
tablishment of new capacities by
I.D.P.L. The details of licences'letters 
of intent granted to I.D.P.L. during 
the Fifth Plan Period and when they 
are likely to go into production have 
been indicated in reply to Lok Sabha 
Unstarred Question No. 920 answered 
on the 17th August, 1976.

Supply of Railway Coaches and 
Engines

1327. SHRI M. KALYANSUNDA- 
RAM: Will the Minister of RAIL
WAYS be pleased to state;

fa) how many countries are to be 
supplied with Railway- coaches, 
engines and rails by Railways in 
1976;

(b) whether Railways have achiev
ed the export targets in 1975-76; and

(c) how far the installed capacity 
of the Railway workshops has been 
fully utilized during the current year 
and salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) During 1976 the 
Indian Railways are supplying coa
ches and engines (locomotives) to 
Tanzania. The question of export of 
50 lbs. second hand rails with fittings 
to Nepal is also under examination.

(b) There is no export target as 
such for the Indian Railways.

(c) The capacity available in the 
Railway Repair Workshops has been 
fully utilised.
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As regards the Production Units 
the available capacity in Chlttaranjan 
Locomotive Works, Chittaranjan and 
Diesel Locomotive Works, Varanasi, 
has been fully utilised. In the case of 
Integral Coach Factory, Perambur, it
1. Railway Repair Workshops:

Type of rolling Stock

has not however been possible to fully 
utilise the available capacity due to 
constraint of funds.

The average monthly outturn dur
ing first quarter of 1976-77 from Rail
way Repair Workshops and Produc
tion Units has been as under:—

Monthly capacity Monthly average 
for overhaul -  repair outturn for ift

quarter of 1976-77

BG steam Locomotives •

M.G. Steam Locomotives 

BG & MG Diesel Locomotives 

BG coaching stock in 4 wheeler units 

MG coaching stock in 4 wheeler units 

BG wagon* in 4 wheeler units 

MG wagons in 4 wheeler units

2. Production L'mis

Okittaraman Locomotive Works

Diesel Locomotive Works 

Integral Coach Factory -

Chittaranjan Locomotive Works: 
The production of locomotives has 
been limited only because of cons
traint of funds. With a view to fully 
utilise the available capacity, mea
sures were taken by diversification, 
introducing production of additional 
electric traction motors and bogies, 
manufacture of steam loco compo
nents, overhaul of diesel locos and re
pairs of electric locomotives.

Diesel Locomotive Works: The pro
duction of locomotives at D.L.W. has 
been affected owing to constraint of 
funds. ** With a view to utilising the 
capacity fully at DLW vigorous diver
sification was undertaken and DLW

140

121

95

1830

1438

8515
208

Monthly capacity

144

1*3
10

1759

1371

8779

2924

Monthly 
production of 4 
months of 1976-77*

5*5 Electrical 
Loon 

4 Diesel Locos

10 Locos

62* s coaches

3-0

r  25

7* J5

48-25 m i l )  
43*50 (Funmlvn*

supplied larger number of spare com
ponents to the Zonal Railways for 
maintenance of diesel locomotives 
DLW also entered the export market 
manufacture of Diesel Generating Sets 
and Diesel Shunters for the Steel 
Plants.

Integral Coach Factory: The pro
duction at ICF is constrained only 
owing to shortage of funds. With * 
view to utilising the surplus capacity, 
efforts were made for diversification
Coaches from Railways were s*nt *°j 
corrosion repairs and overhaul. a" 
also supply of spare components 
the Railways and outside units-



Growth rate of demand for Petroleum 
Products

1828. SHRI RAJDEO SINGH: Will 
the Minister of PETROLEUM be 
pleased to state;

(a) whether the growth rate in the 
demand for petroleum products which 
had been nine per cent had fallen 
during the last two years; and

(b ) whether besides the price in
crease, there are other contributory 
factors to this steep fall?

73 Written Answers BHADRA 2,

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM CSHRI 
Z1AUR RAHMAN ANSARI): (a) Yes, 
Sir.

(b) Besides increase in pi ices, 
several other measures taken to reduce 
consumption, such as emphasis on 
switch-over to coal, increase in effici
ency in the use of fuel, training of fuel 
engineers and other operating staff of 
tbe furnace oil consuming industries 
in modern efficiency techniques, regu
latory measures to discourage inessen
tial consumption, etc., also contributed 
to the reduction in demand.

Transportation of Iron Ore from 
Bella ry

1329. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether the transportation of 
Iron ore from Bellary in Karnataka 
State via, Madras harbour has been 
found to be comparatively more ex
pensive than via Marma Goa, if so, by 
tohat amount;

(b) what is the utilisation of the 
respective routes viz., the Hospet- 
Bellary-Madras route and the Hospet- 
Marma Goa route In the transporta
tion of iron ore and manganese ore; 
and
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*

(c) what are the steps taken to 
make optimum utilisation of these 
routes 7

THE DEPUTY MINISTER IN 1HE 
MINISTRY ‘OJP1 RAILWAYS (SHRI 
BUTA SINGH): Ca) The Railway
freight charges for iron ore in wagon
loads from Bellary to Madras Harbour 
is Rs. 4.55 per quintal as against 
Rs. 3.89 per quintal for this traffic from 
Bellary to Marma Goa harbour, inclu
sive of supplementary charge and Port 
haulage charges.

(b) As on 31 -3-76 the utilisation of 
line capacity on the various sub-sec
tions of Hospet-Guntakal-Madras 
Broad Gauge route ranges 
from 34 to 80 per cent, 
the average utilisation being 
generally above 60 per cent on most 
of the route. The utilisation oi 34 per 
cent is only on Hospet-Guntakal B.G. 
route where no passenger trains are 
run. On the Guntakal-Hospet-Marma 
'Goa Metre Gauge route, the utilisation 
of line capacity varies between f.6 per 
cent to 100 per cent, the average utili
sation being generally above bO per 
cent on most of the route.

(c) Guntakal-Hospet-Marma-Goa 
M.G. route ir already being 
utilised to the optimum as 
the line capacity utilisation is 
generally more than 80 per cent. 
As regards Hospet-Guntakal-Madras 
B.G. route, against the actual iron ore 
movement of 2.29 million tonnes dur
ing 1975-76, it is expected that move
ment will be about 3 million ftmnes 
during 1976-77 and will stabilise at 5 
million tonnes level in the early Sixth 
Plan period.

Clearance accorded to Railway Lines

1330. SHRI S. L. PEJE: Will the 
Minister of RAILWAYS be pleased 
to state:

• *
(a) total number Of proposals for 

new railway lines sent by the Rail
way Ministry to the Plannii^j Com
mission duripg 3rd and 4th Plans; r
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(b ) how many of them were ap
proved by the Planning Comminkn; 
end

<c) whether proposal of Apta-Daa- 
gaon line has been recommended to 
the Planning Commission by the 
Bailway Ministry during the 5th Plan; 
and if so, what is the reaction of the 
Planning Commission thereto?

» THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Twenty eight.

(b) Twenty one.

(c) The proposal for the construc
tion of Apia-Dasgaon rail link during 
the 5th Plan period was recommend
ed to the Planning Commission who 
have not agreed for its being taken 
up at present.

Paid op capital, assets and profits of 
Barmah Shell

1331. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of PETRO
LEUM be pleased to state;

(a) the total paid up capital of 
Burmah Shell as in 1951 and on the 
ere of its complete take-over by 
Government;

(b ) the broad features of the fixed
end other assets of this company as 
in 1951 and the time of its nationa
lisation; € t j g }

(c) the total profits earned and the 
amounts remitted by this Company 
under each head including head office 
expenses, year-wise from 1972—74; 
and

(d) the total amount of compensa- 
4 tkm given to the Company on its na

tionalisation and on what basis the 
qusntum of tfiis compensation was 
determined?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) The 
total paid up capital of Burmah Shell 
Oil Storage & Distributing Company 
of India Limited on 31st December, 
1051 was £4 million (equivalent to 
Rs. 5.34 crores) snd on the eve of 
complete take-over of the Burmah 
Shell group of companies in January. 
1976 by Government, the total paid- 
up capital was Rs. 32.75 crores.

(b) Burmah Shell Refineries Limit, 
ed was incorporated in 1952 and the 
Refinery was commissioned in 1953. 
Till 1955 Burmah Shell Oil Storage Sc 
Distributing Company of India Ltd . 
was marketing petroleum products 
which were mainly Imported. The 
book value of assets owned by 
Burmah Shell at the end of 1951 and 
immediately before the take-over by 
the Government in January. 1976. 
were Rs. 081 lakhs and Rs. 4807 lakhs 
respectively. Broad feature* of the 
assets are given below—

Af on

* 31-12-1951 fJl-M-1975

1 . Net fixed awcn • • • •

3. Cmrem atum -

Lns uiiicnt lisbtbtiai • •

(Rs. Iskhs) 

464

317

2409]

2399
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(c) Profit* earned and the amount* 01 profits/dividends during the years
remitted by the companies in respect 1972 to 1974 are as under:—

1972 1973 1974'

(Rs. lakhs)
1. Net profit including transfer from Development Rebate

Reserve Account after statutory period of eight years. 251* 8

2. Remittances • . 114-7

486*81 74-3 

381 130-9

There were no remittances on ac
count of Technical/Service fees, 
Royalties end Head Office expenses 
during these years.

(d) The total amount payable for 
the acquisition of the Burmah Shell

Undertakings in India (i.e. Indian 
assets of Marketing Company and 
shares of Refining Company) is Rs. 37 
crores which corresponds to 
£  20,279,696 as under: —

(i) Refining Company Rs. 9*25 crores £5.069.924

(ii) Marketing Company • Rs. 27*75 crores £»J> » 9 . 77*

Rs. 37-00 crores £20, 279,696

It would not be in the public in
terest to disclose the basis of deter
mining the amount payable to Burmah 
Shell at this stage as negotiations are 
currently going on for take-over of 
Caltex and Assam Oil Company.

Electrified track between Kharagpur 
and Midnapur

1332. SHRI SUBODH HANSDA: 
WiU the Minister of RAILWAYS be 
pleased to st&fau

(a ) what steps are under considera
tion for increasing the capacity of 
Kharagpur-Adra sections; and

(b ) what are the difficulties in ex
tending electrified track and EMU 
coach service fcr 13 Kilometre stretch 
between Kharagpur and Midnapur 
and introduction of direct trains 
between the district headquarters and 
Haldia JhargramT

' THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) The existing capa
city is considered adequate to meet 
the requirements of traffic.

(b) Electrification of the section is 
not justified for the present level of 
traffic. Direct trains between Haldia 
and Midnapur and between Jhargram 
and Midnapur cannot be introduced, 
as no terminal facilities are available 
at Midnapur. These are not available 
at Jhargram also.

Conversion of Narrow gauge line into 
Broad gauge in Jabalpur Division 

(Madhya Pradesh)

1333. SHRI NITIRAJ SINGH 
CHAUDHARY; Will the Minister of 
RAILWAYS be pleased to state:

(a) when would the conversion* of 
narrow gauge line in Jabalpur Divi
sion (M J.) to broad 'gauge be taken
UP; ‘ .U

(b) whether Railways appointed a
Committee to enquire into the eco
nomic ,J feasibility of Ike abqve ta 
seventies; T
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(c) did the said Committee recom
mended that the conversion would be 
economical; and

^ (d) whether the Government of 
Madhya Pradesh has also requested 

"for the above and if sc, when and 
with what results?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Surveys were

^carried out for the gauge conversion 
oi northern section of the Satpura 
N.G. Railway system with its branches 
into broad gauge (652 kms.) but the 
project was not found to be viable on 
financial and traffic considerations. It 
is proposed now to carry out a Prell- 
minary-Engineering-cum-Trafflc Sur
vey for tbe conversion of Jabalpur. 
Gondia narrow gauge section only
to broad gauge during current finan
cial year. The proposal will be con. 
sidered further, after the surveys are 
completed and reports examined.

(b ) A Preliminary Engineerlng- 
ctim-Traftc Survey was ordered.

<c) No.

(d) The proposal of the Government 
of Madhya Pradesh was received in 
the Ministry of Railways in January, 
1976 and the Government of Madhya 
Pradesh was Informed of Che position 
Indicated In part (a) above.

rtUhsttaa of Railway land (Norther* 
Frontier Railway)

1334. SHRI ROBIN KAKOTI: Will 
Die Minister of RAILWAYS be pleas
ed to state;

(a) total hectares of land in pos
sesion of North East Frontier Rail
way and total hectares of land used 
by North East Frontier Railway lor 
its own purposes; and ^  .

stir --TV ■ “OlfcfiF— '
(b ) total hectares of land leased out 

to individuals for paddy'aad ofeet

crops plantation purposes and for 
ahops, hotels and Commercial pur
poses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUT A SINGH); (a) Total hectares of 
I tnd in possession of North East 
Frontier Railway is 24.794 and the 
area used by the Railway Administra
tion for its own purposes Is 19,408 
hectares.

(b) Totsfl hectares of land licensed 
to individuals for paddy and other 
crops is 2,978 and area that is licensed 
for shops, hotels and commercial pur
poses Is 38 hectares.

fcfl fa*!?!* ft W*
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Surplus of Fertilizers due to Small 
Off-take

1336. SHRI B. V. NAIK; Will the 
Minister of CHEMICALS AND FER
TILIZERS be pleased to state:

<a) whether there is stock pile of 
fertilizer with the fertilizer factories 
due to small off-take; and

(b ) if so, the stock in factories now 
and 12 months back?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) and (b). The stock with 
tbe indigenous manufacturers as on 
1-8-75 and 1-8-76 was as follows: —

Stock of fertilizers 
( ‘ooo tonnes)

As on Ni:rog;n Phospham

1-8-75 . US 61

1-8-76 250 95

The stock of nitrogen as on 1-8-1976 
represents about 29 days production 
and is not considered high. In case 
of phosphate, the stock as on 1-8-1976 
represents about 45 days production 
and is slightly on the high side.

Difference on estimated demand of 
Chemicals Fertilizer

1337. SHRI NITIRAJ STNGH 
CHAUDHARY; Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a ) the reasons for difference in the 
estimated needs of chemical fertili
zers between Ministry of Agriculture 
and Irrigation and Ministry of Chemi
cals and Fertilizers;

(b) whether this has been an an
nual feature; and

(e ) its overall effect on the country 
and the fertilizer industry.

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI); (a) to (c). The estimation of 
fertilizer requirements is primarily 
the responsibility of the Ministry of 
Agriculture. The targets are fixed by 
the Ministry of Agriculture in consul
tation with the State Governments and 
ihe Ministry of Chemicals and Ferti. 
lizer8 taking into account, inter alia 
the views of this Ministry, agronomic 
requirement and otbpr relevant 
factors.

Take-over of Bhakra-Nangal Project , 
Railway

1338. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have de
cided to take over the Nangal-Bhakra 
section of the Project Railway in view 
of the increased goods traffic which 
is likely to materialise on the location 
of the News Print factory at Neila 
near Bhakra Dam in District Bilas- 
pur of Himachal Pradesh;

(b) if so, the date on which the de
cision was taken; and

(c) the likely date by which the 
Northern Railway would take over the 
Project Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No, Sir. Preli
minary inquiries made so far have 
revealed that the take over would not 
be financially justified. However, the 
matter is under further examination.

(b) and (c). Do not arise.

Separate Division at Mughal Sara!
TEastern Railway)

1339. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased fo state:

(a) whether a separate division of 
the Eastern Railway has been sanc

tioned at Mughal Sarai;
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(b ) U%o, the llkdj date by which
the Division would be opened; and

(e) the jurisdiction of the proposed 
division?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b ) The division is to be opened in 
three phases beginning from the cur* 
rent yesr. All the three phases are 
likely to be completed by 1970-80.

(c) Mughalsarai—Manpur (both in
clusive), Sone Nagar—Garhw* Road
(both inclusive). Barwadih (exclusive) 
—Chopan (inclusive), Billi—Singrauli 
(both inclusive). Meralgram—Bhav- 
nathpur (both inclusive) and Copan 
—-Chunar (exclusive).

Lob  to Ballways dae to Uneconomic 
Railway Lines

1340. SHRI MOHINDER SINGH 
GILL: Will the Minister of RAIL
WAYS be pleased to state:

(a) the amount lost by the Rsilwsys 
during the last three years, year-w&ae. 
in running the uneconomic lines in 
the country; and

(b ) whether some steps are being 
contemplated to bring these lines out 
of the red and to make them econo
mical?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) The toss exclud. 
ing dividend suffered by the Railways 
in running the uneconomic Branch 
Lines for the last three yeavs is as 
under:—

1072-73 Rs. 1139 crores.

1073-74 Rs. 19.00 crores.

1074.75 Rs. 26.14 crores.

(b) Steps taken to reduce the losses
are given below:-*

■ ■
(1) Expenditure on staff. fuel end 

other maintenance stores has

- 'm
been numerically/quantita
tively kept at the minimum, 
consistent with operational 
needs;

ji * rT
(2) Marketing & Sales activities

on these Sections have been 
intensified.

(3) To the extent possible, cross
ing stations are converted 
into halt stations;

(4) Strengthening of the track of 
certain Narrow Gauge lines is 
being contemplated in order 
to increase the speed and load 
of the train;

(5) Rolling Stock is being replaced 
on a phased basis;

(6) Intensive checks sre conduct
ed to combat ticket!ess travel.

Import of Common Intermediate! used 
in Production of Dyes. Pesticides and 

Drugs

1341. SHRI NANUBHAI N. PATEL: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) what are common intermediates 
which are used by dyes, pesticides and 
drug industries snd whether some of 
the companies who are engaged in the 
manufacture of dyes, pesticides snd 
drugs import these intermediates un
der one industry snd utilise them in 
other scheduled industry; and

(b) how many Instances of this na
ture have come to the notice of Gov
ernment last year and facts thereof?

THE MINISTER * OF CHEMICALS 
AND FERTILIZERS (SHFIp P. c  
SETHI); W  u d  (b). The information 
Is being collected and will be ** 
the Table ot the House.
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Electrification of Olavakkot-Trivaii- 
drum Railway Line

1345. SHRI C. JANAiRDHANAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the cost-ctim-feasihi- 
lity study for electrification of Olavak- 
kot-Trivandrum Central section has 
been started; and

(b) if so, the progress so far mad** 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). Survey 
work is in progress and is expected to 
be completed by early next v«ar.
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Allocation of Bombay High Gas to 
Consumers In Gujarat

1350. SHRI F ATEHSING HR AO
GAEKWAD: Will the Minister of PET
ROLEUM be pleased to state:

(a) the allocation of Bombay High 
gas to satisfy long awaited demands 
of people of Gujarat and to help the 
existing projects on the anvil as a se
cond fertilizer factory to be set up at 
Cbawaj near Bharuch;

(b) whether there is any possibility 
of a 450 MW Power Plant based on 
this associated gas being located at a 
suitable place like Pipavau near 
Zafrabad in Saurashtra;

(c) whether pipelines from Bombay 
High and adjoining places will be laid 
to set up a 450 MW Power Plant, a 
Fertilizer Plant, Soda Ash and other 
salt based industries; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
Z1AUR RAHMAN AN SARI): (a) to
(d). The issue relating to the transpor
tation and utilisation of the associated 
gas from Bombay High field are under 
study.

Progress on Projects of I-F.C.L.

1351. SHRI FATEHSINGHRAO 
GAEKWAD: Will the Minister of
PETROLEUM be pleased to state:

(a) the progress of various projects 
undertaken by the Indian Petrochemi
cal Corporation Limited at Jawahar- 
nagar, Baroda;

(b) whether these projects are run
ning on schedule;

(c) if not. what are the difficulties 
coming in the way of implementation 
of theae projects; and

(d) the steps taken to remove these 
difficulties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) The 
Aromatics Project was completed and'* 
commissioned in 1973. The Olefin* 
Project and its downstream Units arê - 
at an advanced stage of construction^

(b) No Sir.

(c) The main reasons for some s1ip~ 
page from the schedules adopted earlier 
have been;—

(i) Technological problems will* 
indigenous equipment, especial
ly spheres and columns.

(ii) Late arrival and nonsequen
tial receipt of piping mate
rials.

(iii) Late arrival of indigenous - 
equipment such as super
heater and components due to 
various reasons.

(iv) Re-order on foreign suppliers 
of pumps originally ordered 
on indigenous suppliers.

(d) The progress of various activi
ties is reviewed from time to time and 
suitable measures are taken to over
come the difficulties if any, in the 
way of timely implementations of the 
projects.

Construction of Railway line between 
Rohtak and Bhiwani

1352. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of RAIL
WAYS be pleased to state;

(a) at what stage does the construc
tion work on the proposed new Rail
way line between Rohtak and Bhiwani 
stand;

(b) the total amount so far spent on 
the construction work; and

(c) the time likely to be taken in- 
the completion thereof?
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THE DEPUTY MINISTER IN THE 
M IN IS T R Y , OF RAILW AYS (SHRI 
BUTA SING H ): (a) Overall physical 
progress achieved on the project is 
.about 39 per cent

(b) An amount of Rs. 1.21,41,000 has 
'been spent upto 31-3-1976.

(c) March 1979. subject to timely 
.availability of adequate funds.

Conversion of Chhotaudepur Prmtsp-
-  u | a r and Chuchhapura-Tankhala

1353. SHRI FATEHS1NGHRAO 
G AEKW AD; Will the Minister of 
RA ILW AYS be pleased to state;

(a ) whether the traffic survey xe- 
port for conversion of Chhotaudepur- 
Pratapnagur and Chuchhapura-Tank- 
hala narrow gauge line into broad 
gauge line is under examination for 
the last four years; and

(b ) if  so, when will the exam:nat;on 
-o f the report be over and a decision 
'taken in this respect?

THE DEPUTY MINISTER IN THE 
M INISTRY OF RAILW AYS (SHRI 
BUTA S I N G H ( a )  and (b). Surveys 
carried out for (he conversion of pro
posed rail link in 1970— 72 revealed 
that this project of length 137 kms. will 
cost Rs. 8,79 crores and would be un~ 
remunerative In view of the present 

-difficult Anancial position of railways 
and lack of adequate traffic justification 
it Is not proposed to take up this pro
ject for conversion at present.
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Cu m  Pending in Supreme Court

133J. SHRI R K. S1NHA:

SHRI CHANDRA SHEKHAK 
SINGH:

WiU thc Minuter of LAW , JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the total number of civil and 
criminal c u m  pending in th* Supr*n'c 
Court as on 30th June, 1976; and

(b) the particular efforts made u 
ensure early disposal of these c*&*'
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THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a). 10,427 appeals and 
writ petitions under article 32 of the 
Constitution were pending.

(ti) The file cf pending cases is al
ways under review of the Chief Justice 
of India. Special Benches to hear 
criminal appeals involving Capital 
sentence Tax appeals, Election Appeals 
and Labour Appeals etc. are formed 
from time to time as and when the 
occasion requires and the arrears clear, 
ed as far as possible. Matters involv
ing Identical questions, or arising out 
of the same subject matter, are group, 
ed together and special efforts are 
made to see that such groups are dis
posed of early. Further, Supreme 
Court Rules were revised in the year 
1966 and the job of printing the ap
peals record which was being done 
previously by the High Courts was 
taken over by the Supreme Court with 
a vie*' to speedy disposal of cases.

Petroleum Centres

1356. SHRI P. GANGADEB: Will
the Minister of PETROLEUM be phas
ed to state:

(a) whether his Ministry has taken 
Any decision recently to increase the 
number of petroleum centres in the 
country;

(b) whether all kinds of petroleum 
products would be sold by these cen
tres; and

(c) if so, salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) to
(c). By the end of this year about 400 
retail outlets in the rural and semi- 
urban areas are proposed to be con
verted by the oil companies into multi
purpose distribution centres- Apart 
from the various petroleum products

such as Motor Spirit, Kerosene, Diesel 
Oils and Lubes, these centres will also 
sell many commodities and services 
required by the rural population such 
as certified seeds, fertilizers and other 
agricultural inputs and essential com
modities like controlled cloth, common 
household drugs, soaps, Vanaspati and 
cooking oil (in sealed tins), tyres and 
tubes for cycles, tractor parts, torch 
cells, etc. Services of physicians on a 
part-time basis are also provided at 
some of these centres.

Fertilizer Complex ip North Zone

1357. SHRI P. GANGADEB: Will
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether the second biggest fer
tilizer complex in the north zone has 
been set up by Government;

(b) if so, when it is to go on stream;

(c) what will be the cost of the 
project; and

(d) whether the project will pro
duce fertilizer in abundance in the 
region; and if so. facts thereof?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) to (d). The Fertilizer 
plants under implementation at 
Bhatinda and Panipat by M/s. National 
Fertilizers Limited, each with a capa
city of 235,000 tonnes of nitrogen per 
annum, would be the second largest 
fertilizer plants in the country. The 
Bhatinda project is expected to com
mence commercial production in Jan
uary 1978 while the Panipat Project is 
expected to commence commercial pro- 
ductlon in July 1978. The post of each 
project is estimated at Rs. 174 rrores. 
With the commissioning of these pro- 
jects, there would be a substantial a - 
dition to indigenous availability of 
fertilizers in the region.
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P ro d u c t io n  o f  N it ro g e n o u s  F e r t i l i s e r s  
1 d u r in g  1976-77 *

*1356. SHRI P, GANGADEB: WIU
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether his Ministry is taking 
any steps to produce more Nitrogenous 
fertilisers in 1976-77, as compared to 
1975-76;

» (b) if so, what will be the percen
tage of increase; and

(c) what is the current years pro
duction target for the Nitrogenous 
fertilizers?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI); (a) to (c). The target for 
producti^ cf nitrogen has been Axed 
at 19.5 l*kh tonnes during 1976-77 
which would represent a 27 per rent 
increase ever the production of 15.35 
lakh tonnes achieved during 1975-76.

Credit by World Bank for Modernisa
tion of Sindri Fertiliser Plant

1359. SHRI N. E. HORO; Will the 
Minister of CHEMICALS AND FERTI
LIZERS be pleased to state the terms 
■wrf conditions of the credit to India 
by the International Development 
Association of the World Bank for the 
modernisation and expansion of the 
Sindri Fertiliser Plant?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): The International Develop
ment Association, an affiliate of the 
world Bank, has granted • credit of 
$ 91 million for the Sindri Modernisa
tion Plant. The credit is repayable in 
fifty yearg including ten years of grace 
period. The credit does not carry any 
interest but only a service charge of 3/1 
per cent per annum.
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ifW M  Tt <prtrsn *»>t ftm fnrr

w »tt ttt fo n  >htt $ 1 ftrerfrm

•Tt 3*TTt *frffa*n W*ft TI^T *|t f f  

| r f j  5TTCT ?PT TT >TTT T STO «TPT 
mw»nT T ’WTffr *r *rcnft 1

fwwni

yrftsrr tft f»mfr?r 

fs j^ fa fa ’T f :—

( i )  w r n  t t  T ffn j fT  ^
JTPTT TiJTTHT' fltfajT-
fa r  «TK<fnr w im  

T a *  TT ^t frftnr T* 
*ftr «TT=T *  TUTTfTIT 

T̂T ^t ^T%
siwrli Jr »ft»r HtarfsffrT *

tfr I

( i i )  »twt?t <rc«r fa$*t **■ 
sftt % «m t  
■jftyTiTfr vtr 3|wfr %
f t n M  *  ?> s v *  fw?
tTFTPTrT aW^^nt ^  

arrft *rfp» 1

( i i i )  «rwnr t t  f r  
« r r r r  *  ^fa*ft*5T

1551 IS — 4

fa-rr ftrfcsft xrr ̂ fV fr<ft 
’•ft ^>T % T t f «TT?RI 
»KFT ?ftTIT ^ T^ wVt 
•T T'TTTTT ^
& % fir^ fr*ft fcr&ft
w t j N rt[ Tt fajfiT T t  |
fi^sfTftff*rwr frfsprt/

»lTTn if JR rfcr TT 
faPTT «TKi Wif t̂r |

( i v )  * ” TH T> ^[%cr f% «r?
srâ sr xfrx frr-srfir- 

fipT % TmTHTTf if 
*TT̂ Tir>TT 'ffT^fa STtr 
5 ?IT 5TT% % T O
*t*t*t 5rm
W»B ^'TtftiWr) flfVr 
pT!T«ff Jr ffjfhR TT I

(v ) Tt ^rf^T Tt 1%,
*THT WPTT % « 1«T, IPT  ̂

T'HrfTJfr Tt T̂5Tr VTTcfr, 
%3T Srfl, 'dri îftRsr %■ 
?nT̂ T, *nf? Tt wifwr 
t t^  ^1% sti^vt fnw  
»lfefTTT I

(v i)  jrfir flfiffir T t
ftpsrfrsfr Tt Hr<r tt^ 
t t  $ ft
vrrwr if 4 <n»j w ?  a r
TT ^iPlT
*T̂ 5PT Sfr'TT MTfjfl*. I

wfw W sW a, vw f ^  WTTlTt »TtW 
HWI THjft WRn̂ TP

1362. «rt »JH TfTT : W t

fWi» ••jm tfrr TWHt TTO *Rrt ^  
•in^ TT fi’TT TT*ifr I

( t ) Jr
r+d'̂ t ^T<+l(t STTtsr W4I Tpjjfr
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ftr  f w r  % tfta  vn ifaPR % W t
itto Ott % *n f t T t
u iSvi arrxt frSt | *ftr w*tt n f m%ir 
P w i f ^  fam  w  TfT ^ f *ftr

(»r) «rf* ? t, ?ft h i m I h *r
Wf flW 4f*TRTF *rf*TT TFT TT
r|  ? iftr w  t t  m  t o  ( ^ )  *f
^fwfaPT f̂ TTT % VIHR 77 fjfljfaw 
Tnf *  fafc fa rr r  fr»t nr i«T *rrt 

s f fa fw *  * f a r f  t t  * r r a t  t t  
fw^TT | ?

(«ft*yrfirpr):
( t )  1

(»* ) *rtr (*r). farcr tpt tt  t%hPt 
| f *?  #f*T%T «Tfrr smrcft *?t 
<nrrPv iff ^t i t®  #f*rf̂ rwr «rf«nff 

TfnihRTVt It ipr tt*t
fatj afr *rnffinr, irfirrnft jit stt-
TlfWT tt *TTRt <<SHI TTTT f  I 
JJ? <t*T #faf*TT TfTTT, jft
ftnrfw  u t Pt tt t w , f * *m  a fto rr

■ fiWTot faTT *PIT ^ TR  TTTfc iff *ft 
^fa/wr srontft *ft «r*rrfcr *t «ft i sit 
^nrffarr ftWT TT T?T t  I 31-3-1976 
?tt IV  4534 t<t <ttt *raft 
*?t *pft $ 1 wfrr % war ►-rfwr Tt <T«rt 
IV% 31TiT*J <wf TT W lfltfai TT fim  
*WT $ t 30-9-1974 T> T»I f»FTr TT ^ «
25,000 ^ftrfWT Mf*TT f^Tjf^T TPff 
TT ^T ft? 31-3-1976 fTT

11,400 *rf»TTf Tt ^ «ft IV  $ TH- 
< ^TfTTt % TT % pTTfTcT TT f?TT ipn ^ I 

^faftTT vfiTT STwl t̂ *TTlfkT 9TTTT

|'t ^  |  «w r  itW ?T T

’Tfjrtt tt, * t f*Mf»rer I ,
Pwr«W TT fWT HTt«TT I

nmRm fa*ifa t ih Thw, *ts^t t  4 f*rf^r

Tt «TTHT *mr

1365- «jt TnnStTTT STTV̂ t: WT 
T>*H ftT?^n% TtfTTT^Tfr:

( t )  TTT ITPH l i^ l  5TT̂  

srtf w  wts fw n ftr r  If «rfa r f i t
^TTTTTft TT*f T filT? ̂ Pt TT’Tfaf̂ iTT

srfipr *nft "-tPt+'I t t  fspnn^rTT 
*n^nrmf>Mcrrt; *rtr

( 1 )  WT ttt frsr *rfsm Tnf % 

fair ff̂ HT 5WT #f»T%T SftrTT
TT 3TT flffly I If Tf^T <.<91 *IM| ^ ?

^H*nrWW^7TTlft(«Tt«?Tftjfr) : 
(T )  jft^f I

(w ) I 3T* »rt t  VTTfft
ttt % fatr »rf«rr wa' ^ ?ifT -nt t
*  mat tr̂ TT f?rr 5TRrr 1 1

Proposal to extend Dadar-Nagpur 
Express upto Bokaro

1366. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased 
to state :

(a) whether the proposal for exten
sion of Dadar-Nagpur Express upto 
Bokaro was under consideration of his 
Ministry;

(b) if so, the decision taken in the 
matter; and

(c) if not, the time by which Gov
ernment will take a final decision?

THE DEPUTY MINISTER’ IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a). Yes.

(b) and (c). This proposal has been 
examined and not found feasible for 
want of requisite resources at present.
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Oil exploration <m Kertli Coast by 
Foreign Cm  ntries

1368. SHRI N. SREEKANTAN NAIRj
Will the Minister of PETROLEUM 
be pleased to state: y

(a) whether certain foreign Com- 
panies have made offers for conduct- „ 
ing oil exploration *x>rk on Kerala 
coast;

(b) if so, the names of those foreign 
companies; and

(c) the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR REHMAN ANSAR I): (a) Yes
Sir

(b) and (c). It wilt not be in the 
public interest to give details.

Conventon of Trivandrum-Qallon 
Railway line |pto Broad Gauge 

line

1369. SHRI N. SREEKANTAN 
NAIRr Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the funds allotted for 
conversion of the Trivandrum-Quilon 
railway into broad gauge are for in
adequate to requirements; and

(b> whether any cut on the funds 
allotted for the purpose has been im
posed; If so, the reasons thereforT

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a ) Adequate funds 
have been allotted to complete the 
work quickly.

(b ) A readjustment in the funds 
allotted for different projects has been 
made in view of the overall national 
priorities.

Introduction of Double-decker Train

1370. SHRI DHAMANKAR: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) when are the much awaited 
double-decker trains likely to be Intro

duced to meet the increasing passenger 
needs; ..

Kb) what Is the estimated capacity 
of a double-decker coach as compared 
to the ordinary rail coach and what 
would be it* cost, how far would it be 
economical to run a double-decker 
train; and

(c) on which routes such coaches are 
proposed to be introduced and whether 
sleeping accommodation could be pro
vided thereon for long distance 
journeys?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHKI 
BUTA SINGH): (a ) Only one proto, 
type double decker coach has been ini. 
tially manufactured.

(b) This coach has a earn ing capa
city of 146 second class seats (as 
against 80 in ordinary rail coach) 
and the approximate estimated cost of 
construction is Rs. 9 lakhs. Economics 
of running this coach can be estimated 
only after some time.

(c) This coach if intended for use on 
short distance intercity trains and no 
sleeping accommodation is provided. 
The train to which this proto type 
coach will be attached is under con
sideration.

Railway Employees Arrested. Remov
ed or Dismissed for Committing Theft

1371. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of RAIL
WAYS be pleased to state how many 
Railway employees haw been arrest
ed, removed or dismissed for commit
ting thefts and pilferages of the fU1' 
way Property during the present emer
gency?

THE DEPUTY MINISTER IN THE 
MINISTRY O r RAILWAYS (SHW 
BUTA SINGH); 2023 Railway emplo
yees were arrested tor committing
thefts and pilferagee of thc RaiI*~
property during the period J J  
1*75 to July, 1976, out of which 1 
were removed from service sn
were dismissed.
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Staff Council meetings in Integral 
Coach Factoryf Madras

1372. SHRIMATI ROZA DESHPAN- 
DE*

SHRIMATI PARVATHI KRI
SHNA!*;

Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the practice of holding 
Staff Council meetings in the Integral 
Coach Factory, Madras, has been 
given up;

(b ) if bo, the reasons therefor; and

(c) whether there has been no 
meeting since October, 1975, inspite 
of requisition by the members?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.

(c) There have been 7 meetings of 
the Sta/T Council since October, 1975.

Shares held by Government in pri
vate companies

1373. SHRI INDRAJIT GUPTA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 

, state;

(a) the number of private compa
nies in which Government hold shares 
together with the total amount of 
shares held;

(b ) whether any representative of 
Government is there on the Board of 
Directors of all these private compa
nies; and

(c ) if SO, the toUl number of such 
Government representatives?

*  THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) According
to the latest published Finance 
Accounts” of the Union Government 
for the year ending 1973-74, the Cen
tral Government (other than the

Ministry of Railways) held shared in 
Seven private companies registered
under the Companies Act, 1956 in that 
>ear. The total amount of shares held 
by the Central Government in these
seven companies was Rs. 26,03,90.731.

Cb; and (c). The information i6
being collected and will be laid on the 
Table of the House.

Companies Formed during the Last 
One Year

1374. SARDAR SWARAN SINGH
SOKHI; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

fa) the names o* the newly formed 
and registered limited companies dur
ing the last one year and the purpose 
for which these companies have been 
oil owed by Government to function in 
the country and abroad;

rb) how many of these limited 
companies have foreign collaborations; 
and

(c) the names of the companies 
whose applications for registration 
are pending with Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) and (b).
3154 companies limited by shares were 
registered during the calendar year,
1975 under the Companies Act, 1956. 
The names of these companies together 
with the object for which they have 
been floated have been published in the 
Department’s monthly ‘Journal Com
pany News and Notes’. Copies of this 
Journal are available in tfie Parlia
ment House Library.

Two of these companies had got 
foreign collaboration.

(cl The information is being collert- 
ed and win be laid on the Table the 
House.
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Non-compliance of Provisions of the 
Companies Act by Companies m 

Gujarat

1375. SHRI P. M. MEHTA: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state;

(a ) whether a list of some Com
panies in Gujarat, more particularly 
covered under the Non-
Banking Companies (Reserve Bank) 
Direction, 1973 issued by the R.BI., 
was forwarded to his Ministry in
1974, 1975 and also in 1976 alleging 
non-compliance of provisions under 
the Companies Act, 1956,

(b ) whether in some eases show 
cause notices were also issued;

(c ) if so, whether any action was 
taken against any of the Companies;

(d ) how many cases of such Com
panies are still pending with Govern
ment; and

(e ) what steps are being taken to 
.spose of these pending cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) and (bj. Yes, 
Sir,

(c) to (e). Out of the 16 companies 
mentioned in the representation re
ceived by the Government, in 4 cases 
orders of the High Court for winding 
up of tbe company on the basis of peti
tions presented under aection 433/439 
of the Companies Act, 1956 have been 
passed and in 4 cases petitions under 
section 433*439 of the Companies Act. 
*1956 have been presented before the 
High Court. Out of the remaining 8, in 3 
cases action for presenting the peti
tions has been considered and dropped.
In one case no action was taken as the 
company was found to be earning 
nroftt. The remaining 4 cases are 
being pursued by the Regional Dliect- 
tor to whom powers under Section 
439(5) of the Companies Ac% 1956 
have been delegated.

Manufacture of Antibiotics

1376. SHRI P. M. MEHTA: Will the 
Minister of CHEMICALS AND FERTL 
LIZERS be pleased to state:

'"4
(a) how many companies are en

gaged In the manufacture of antibiotics 
in the country «nd names of antibiotic 
formulations manufactured by them,

(b ) how many of them are engaged 
in the manufacture of bulk antibio
tics and particulars thereof; and

(c) whether these companies import 
some of the antibiotics at exorbitant 
prices from their principal abroad if 
so, what action Government propose 
to curb this tendency?

THE MINISTER OF CHEMICALS 
AND FERTIUZERS (SHRI P. C.
SETHI >: (a) There are more than 
25<>0 companies engaged in the produc- 
tion of drugs and pharmaceuticals in 
the country- The number of drug for
mulations produced by them runs into 
several thousand and identification of 
formulations in which antibiotics have 
been used will require examination of 
composition of each formulation. The 
time and labour involved in collecting 
this data will not be commensurate 
with the results likely to be achieved

(b) A statement indicating th«*» 
names of the companies enga&n! m 
the manufacture of bulk antibiotics 
and their licenced capacities js 1*^ 
on the Table of the House. [Placed ;n 
Library. Sec No. LT- 1111*5/761

fc) No such instance has come to 
the notice of Government. If any 
specific instance is brought to the 
notice of the Government, the same 
could be looked into and action taken 
in accordance with the law on the s e 
lect

Implementation of Programme 011 
Railways

1377. SHRIMATI SAV1TRI SHYAM 
Will the Minister at RAILWAYS 
pleased to state;

(a ) the various steps taken 
Railways to implement the 20‘j *
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Programme of the Prime Minister and 
the 4-Point Programme of Shri Sanjay 
Gandhi;

(b) the outcome thereof; and

(c) whether the efficiency in Rail
ways has increased after proclama
tion of emergency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). A state
ment is laid on the Table of the House. 
[Placed in Library. See No. LT-11196/ 
76].

(c) Yes.

Issue of Industrial licences and let
ters of Intent

1378. SHRI SOMCHAND SOLANKI: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) how many companies having 
foreign equity of more than 26 per 
cent were granted industrial licences 
and letters of intent during the cur
rent year upto thc end of July, 1976;

(b) particulars regarding names, 
items, capacities granted and major 
conditions on which these letters of 
intents/licences were granted; and

(c) how it is ensured that the con- 
ditions, subject to which approvals are 
granted, are fulflled by the concerned 
companies?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) and (b). Two statements, 
one showing the position of industrial 
licences at Annexure I and the other 
that of letters of intent at Annexure n 
are laid on the Table of the House. 
{Placed in Library. See No. LT-11197/ 
76.]

(c) A watch is kept by the con
cerned Government Departments to en
sure that the conditions imposed are 
duly fulfilled.

Drilling of first Well in Tanzania by 
O&NGC * * ^

1379. SHRI RAGHUNANDAN LAL 
BHATIA; Will the Minister of PET
ROLEUM be pleased to state;

(a) whether the Oil and Natural 
Gas Commission has drilled first well 
in Tanzania on the 17th June, 1976 
this year;

(b) if so, upto which depth the 
well has been drilled;

(c) whether any traces of natural 
gas has been found there; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) to
(d). Oil and Natural Gas Commission 
spudded its first well on the Songo- 
Songo Island of Tanzania on the 17th 
June. 1976. In the early hours of 3rd 
July. 1976 when the well had been dril
led to a depth of 869 metres, high 
pressure gas was encountered suddenly 
and unexpectedly. Consequently there 
was a blow out which was subsequent
ly brought under control and the well 
was sealed. Arrangements are being 
made to send another rig to resume 
drilling in this area.

Export orders received by Indian 
Railways

1380. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of RAIL
WAYS be pleased to state:-Jtrrrn r>H"-

(a) whether Indian Railways have 
received export orders for Railway 
equipment;

(b) if so, whether these export 
orders are' much bigger than that of 
la?t year; and

(c) if so, when are these export 
orders going to be executed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRr 
BUTA SINGH): (a) Yes.
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(b ) Yea, the increase in value over 
last year i8 303 per cent.

(c ) Out of the export order for
supply of 15 diesel locomotives, 5 
steam locomotives and 17 coaches to 
Tanzania, 6 diesel locomotives have 
since been supplied. Shipment of 5 
steam locos and 17 coaches are being 
arranged during August/September, 
1976. The supply of the remaining 9 
diesel locomotives to Tanzania will 
be completed by August. 1977. Exe
cution of export orders for supply
o f ticket blanks to Zambia and 
Motor truck frame to Canada are 
being completed. Another export 
order currently in hand for supply of 
wheelsets to Nepal is likely to be 
completed in approximately 6 months 
time.

Profit made by OftN'GC from Rustam 
Oilfield in Iran

1381. SHRI RAGHUNANDAN LAL  
BHATIA: Will the Minister of
PETROLEUM be pleased to state:

(a ) whether the Oil and Natural 
Gas Commission has made any profit 
in the Rustam offshore oil Acid in 
Iran;

(b ) if so. salient features thereof;

(c ) whether Iran has indicated its 
willingness to reduce the rate of 
taxation for marginal fields; and

(d ) if so, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a ) and
(b). The OU Sc Natural Gas Com- 
mision through its wholly owned 
subsidiary Hydrocarbons India Limit
ed holds l/6th share hi * concession 
in Offshore of Iran. Commercial 
production from Rustam fieid there 
started In September, 1969 and from 
field known as Rakhsh in May, 1971. 
Upto the end of the year 1973, Hydro
carbons India Limited, after payment 
of tax etc, had incurred a cumulative

loss of Rs. 1280.09 lakhs. During 
1974 and 1975, there was a profit after 
tax, of the order of Rs. 1016.32 lakhs 
whereby the cumulative loss at the 
end of 1975 was reduced to Rs. 
263.77 lakhs. It is hoped that this 
loss would be made good soon.

(c ) So far there is no such indica- 
« Won.

(d ) Does not arise.

Complaints regarding selling of im
ported raw materials by forei^i 

drug firms

1382. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a ) whether Government have re. 
ceived any complaints of selling im
ported and canalised raw materials by 
foreign Arms at exorbitant prices in 
the Indian market;

<b) if so, facts thereof, and how 
many Arms have been black-listed on 
that account during last three years, 
and

(c ) what action Government pro
pose to take against such Arms in the 
grant of concessions in future?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) to <c). No »uch instance 
has come to the notice of the Govern
ment. If any specific case is brought 
to the notice of Government, the same 
could be looked into and action taken 
in accordance with the law on the 
subject.

Submission of application for 
doraement of capacities by drag firm*

1383. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a ) how many companies have *P“ 
plied for endorsement of capacities on 
the basis of utilisation on Registration
Certificates;
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(b) whether the companies have 
also submitted forms 'A* and 'B' along 
with their applications for endorse
ment of capacities and if not, on what 
basis capacities are proposed to be 
endorsed; and

(c) whether Government propose to 
conduct any scrutiny to ensure that 
these formulations which are manu
factured without approval are not 
endorsed on Registration Certificate?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI); (a) The number of such 
companies is 27.

(b) and (c). These companies have 
submitted applications in the pres
cribed proforma. The same would be 
dealt with according to the prescribed 
procedure and decision that might be 
taken on the recommendations of the 
Hathi Committee.

Imports of Kthlnyl Oestradiol and 
Esterone

1384. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of CHEMI
CALS AND FERTILIZERS be pleased 
to refer to the reply given to Starred 
Question No. 758 on 11th May, 1976 
regarding Import of Penultimate in
termediates by foreign drug firms 
and state:

(a) what were the imports of 
Ethinyl Oestradiol and Esterone allow, 
ed to various companies during the 
past three years; and

(b ) whether permissions granted to 
these companies under Industries 
(D&R) Act allowed for the import of 
these intermediates and if sov the fflcts 
thereof?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) and (b). Imports of Drugs 
and medicines including intermediates 
are allowed in accordance with th<> 
Import Trade Control Policy in force 
from time to time. According to the 
said policy import of Ethinyl Oestra
diol is banned for the last three years. 
Imports of esterone under this policy 
is allowed to actual users.

Details about the actual import 
including conditions prescribed about 
the imports in the Industrial licences 
granted to various ' companies during 
the last three years are being collect
ed and be laid on the Table of 
the House.
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Share of Railway’s earnings in deve
loping fund artf welfare fund

1385. SHRI M. KALYANASUN- 
DARAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government improved 
its earnings from Railway freight in 
1975-76 and 1976;

(b) if so, 
thereof; and

the salient features

(c) how far this would be reflected 
in the development fund and welfare 
fund for the employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Earnings from Railway freight 
and the originating tonnage carried 
during 1975-76 compared to 1974-75, 
and for first 3 months of 1976-77 as 
compared to corresponding period of
1975-76, are given below: —

(i) For the year 1975-76 compared with 1974*75
T974-75 1975-76

• 1438*28 1803* 85

millions') 173’ 6 196-19



(it) For 3 month* of April/76 to Jine/76 comparei withlVpril/75 to Juae/75-
t*"" -»■ ......

April/75 “ April/76 
to June,'75 to June/76
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(a) Earnngs from freight (In crorei of rupees) . . . .  270*47

(b) Originating tannage of revenue-earning traffic (In millions) %<$• 40

(c ) As the Railways indebtedness * 
to General Revenues on account of 
Development Fund expenditure (in
cluding users’ and staff amenities) is 
substantial the budgetted surplus of 
Rs. 8.98 crores will reduce this burden 
only marginally.

Development of fuel economy stove 
by OJkNGC

1386. SHRI RAJ DEO SfNGH Will 
the Minister of PETROLEUM be 
pleased to state*

(a ) whether the R D. wing of the
O fc N.G.C. or Oil India is developing 
an improved domestic kerosene stove 
aj a measure of fuel economy; and

<b) if so, the progress made

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a ) and
(b). No. Sir. However the RAcD wing 
of IOC and IIP  have jointly deve
lop such stove. After all the neces-

* sary tests etc.. the stove is now uoder 
commercial production and soon 
tie available in the marke:

Vbftt of Secretary -Genera| of Inter
national Union of Railways

1387. SHRI RAJDEO SINGH: Will 
the Minister of RAILW AYS be pleased 
to state:

(a ) whether the Secretary General 
of the International Union of Rail
ways has been on a tour of India 
recently to study the growth of Indian 
expertise in Railway technology;

^  (b) if so, whether he visited diffe
rent manufacturing units—Chittaran- 
Jan, DLW Coach Factory and R.D. 
and Standard Organisations;

"it1'
(c) whether his reaction» and Im

pressions have been noted down; and

(d) if so, the salient features 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b> He visited Diesel Locomotive 
Works, Varanasi, and Research 
Designs & Standards Organisation. 
Lucknow.

(c) and (dj. During his visits to 
D.LW, and Research Designs It 
Standards Organisation, he appraised 
himself of the technological develop
ments of Indian Railways and ob
served that notable progress has been 
made in various fields.

Performance of Integral Coach Fac
tory, Pe ram bur

1388. SHRI RAJDEO SINGH: Will 
the Minister of RAILW AYS be pleased 
to state;

(a ) whether the Integral Coach 
Factory, Perambur haa exceeded the 
target for coach sheila and coach 
furnishing in the year 1975-76;

(b ) if so, the total annual require
ments of coaches o f every gauge m 
the country and for export; and

(c ) whether the performance of
this coach unit will be ill the more
commanding If financial re s tra in ts  or 
deficiency is removed?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): ( » )  Yes.

(b) About 1500 coaches for Indian 
Railways and for export as per or
ders.

(c) Yes.

Departmental catering on long dis
tance trains

1389. SHRI S. R. DAMANI: Will
the Minister of RAILWAYS be pleas
ed to itale:

(a ) whether Government are aware 
of the fact that there is much dis
satisfaction among travelling public 
about the departmental catering on 
long distance trains;

(b ) whet action is taken on com
plaints and suggestions recorded by 
passengers; and

(c) what are the reasons for not 
introducing uniformity in catering 
service on all the Railways and for 
all clas?es of passengers?

THE DEPUTY MINISTER IN THE 
ICINISTHY OF RAILWAYS (SHRI
BUTA SINGH): Ca) While there are
occasional complaints about De
partmental Calc* ing. the standard of 
catering services provided on the 
fast trains has improved consider
ably. With a view to supplying 
better quality of food on fast trains. 
Base kitchens h&ve been set up on 
important routes to serve ready-to- 
serve meals. Under this system, food 
prepared under hygienic conditions 
is picked up in insulated trolleys and 
supplied to the pantry cars on trains 
where it is stored in hot cases and 
supplied hot to passengers on run It 
is now the policy to extend this 
system progressively to other trains. 
Adoption of ether modem culinary
techniques and modernisation of 

equipment h&s resulted in improve
ment of catering services and has won 
the appreciation of passengers.

(b) All complaints and suggestions 
recorded by the passengers are scruti
nised at the appropriate levels 
thoroughly investigated and wherever 
necessary, prompt remedial action is 
taken.

All the Complainants are also suit
ably advised.

(c) The catering services at stations 
and on trains are provided taking 
into consideration the varied tastes 
of passengers, demand for various 
types of food and edibles, the quan
tum of passenger traffic, the level of 
sales and other local conditions. 
Since lhese factors vary very widely 
from place to place, same size and 
type of catering cannot be provided 
uniformly everywhere. In spite of 
these factors, Railways have stan- 
darised thr? “Thali Meals” and ‘Ready- 
to-Serve Meals’’ and uniform rates 
are charged all over the country. But, 
for A-la-carte items, due to variea 
tastes, standardisation has not been 
possible, and rates also vary on 
account of difference in the cost of 
different ingredients prevailing in the 
different parts of the country. All 
classes of passengers can avail of the 
catering services provided by the* 
Railways.

New locations for onshore drilling

1390. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM be 
pleased to slate:

(a) the new locations where on
shore drilling has been started already 
and will further be taken up in the 
current year as a result of the shift 
in emphasis for this type of oil 
exploration;

(b) whether any foreign collabo
rations are involved in these operation 
and, if so, the fact thereof; and

(c) what is the percentage of im-^ 
ported components of machinery and
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equipment employed, with broad fea
tures of items thereof?*

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a)
1. The ONGC has already started 
drilling operations at the following 
new locations:—

(i) Sampra and Dharnoj in 
Gujarat.

(ii) Dimulgaon and Bihuber in
* Assam.

(iii) Bhuarra in Rajasthan.

2. Drilling at th€ following new 
locations if expected to be taken up 
by ONGC during 1976-77 because of 
greater emph&Fi* proposed to be laid 
*>n onshore operations:—

(i) Puranpur and Parewa in U P.

(li) Jaw&lamukhi. Ram&hahr and 
Nurpur in Himachal Pradesh.

(iii) Galsi and Diamond Harbour 
in West Bengal.

;<iv) Goj»iia in Tripura.

'(v )  Chmgcra% Khawad, West
Mehsana, Mehsana. Horst,
Miyagaon and Kavitha in
Gujarat

(v i) Chargola and Laxmijan in 
A m ir .

HO wrnien Answers

(v ii) Narsapur in Andhra Pradesh.

(b ) No, Sir.

(c ) Major pen of the machinery 
and equipment used by the ONG 
Commission presently for oil explo
ration is imported. During 1975-70, 
69 per cent of the equipment was im
ported. Broadly the items of import 
have been drilling rigs with acces
sories and spares, tubular*. handing 
tools and fishing tools, blow out pre
venters and Christmas trees etc.

Facilities for study of Petroleum
r Engineering and Technology ,

„  V,
1391. SHRI S. R. DAMAN1: WU1

the Minister of PETROLEUM be 
pleased to state:

(a ) whether in view of the increas
ing activity of oil exploration, Gov- 
vrnment propose to provide facilities 
for advanced studies in all branch** 
of petroleum engineering and techno
logy; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF„ PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) and
(b). In addition to the existing faci
lities, the Oil and Natural Gas Com
mission and some of the Universities/ 
Institutions are in the process of pro
viding facilities for advanced studio 
in all branches cf petroleum engineer
ing and technology. For example, 
the Indian School of Mines, Dhambad 
is raising the level of its course lead
ing to Bachelor's Degree In petroleum 
sciences to post-graduate level. 
Similar steps are being taken by Hi* 
Universities of Aligarh and Dibro- 
garh. Besides, the Oil and Natural 
Gas Commission has a!so taken the 
following steps:—

(i )  Under the National Com
mittee on Science and Tech
nology ( NCST) programme. 
ONGC is collaborating with 
a number of Unlversitles/InF- 
titutiofiM in conducting re
search and development pro
jects.

(ii) An Institute of Reservoir 
Studies and another of Dril
ling Technology are being 
set up by the ONGC.

(ill) Apart from giving in-servirc 
training to Its personnel, the 
ONGC Is deputing its techni
cal personnel to variou? 
International seminars,
conferences etc. to keep
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abreast with the latest deve
lopment in the field of pet
roleum technology.

Self sufficiency in production of 
Fertilizers

1392 SHRI S. R. DAMANI: Will
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the details of programme of 
increasing capacity of fertilizers pro
duction in the country both on long
term and short-term basis for achiev
ing self-sufficiency;

(b) the break-up for use of diffe
rent raw materials and their avail
ability within the country; and

(c) to what extent the country is 
self-reliant at present for setting up 
fertilizer production units till they 
reach the stage of commercial pro
duction?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) A large scale program
me for augmentation of fertilizer 
capacity is under implementation in 
the public, private and co-operative 
sector. As part of this programme 
sixteen large piojects are under im
plementation; four more projects 
have been approved in principle. Be
sides. measures like renovation, 
debottlenecking and modernisation 
etc. are also on hand to improve the 
production performance of the exist
ing units.

With the implementation of the 
above programme, the capacity which 
presently stands at 29.73 lakh tonnes 
of nitrogen and 6.92 lakh tonnes of 
phosphate is expected to go upto 65 
lakh tonnes of nitrogen and 17 lakh 
tonnes of phosphate. The increased 
production arising from substantial 
addition to capacity, as envisaged 
above, should help narrow appreciably 
the gap between demand and indigen
ous availability of fertiliers.

(b) A statement showing the break
up of the capacity based on different 
feedstocks and the break-up of capacity 
after completion of the projects under 
implementation is laid on the Table of 
the House. [ Placed in Library. See No 
LT-11198/76]. It is the Government’s 
policy to use diverse feedstocks and' 
to maximise the utilisation of indigen
ous feedstock and reduce dependence 
on imports to the extent possible.

(c) Engineering companies in India 
like the Planning and Development 
Division of Fertilizer Corporation of 
India, FACT Engineering and Design 
Organisation and Engineers India 
Limited have developed technical 
know-how in respect of certain sec* 
tions of a fertilizer plant including 
complete off site facilities. However, 
the know-how in respect of overall 
processes and basic design and en* 
gineering has still to be imported: 
Similarly although India is in a posi- - 
tion to manufacture/fabricate a subs
tantial part of the plant and equip* 
ment required in the fertilizer indus
try, some critical and proprietory Items 
are also required to be imported. 
Foreign expertise is also availed of in 
respect of supervision of detailed en
gineering, assistance in procurement 
of imported equipment and supervisory 
assistance in erection and commis
sioning of fertilizer plants.

Drilling operations at Jwalamukhl

1393. PROF. NARAIN CHAND 
PARASHAR: Will the Minister
of PETROLEUM be pleased to state:

(a) whether the Oil and Natural 
Gas Commission has resumed the 
drilling operations for the exploration 
of Gas/Petroleum at Jwalamukhi 
and Jwalamukhi Road in Kangra. 
District of Himachal Pradesh;

(b) if so, the date on which the 
operations were started; and

(c) the names of all such places 
in that area where the operations 
have been started or likely to be 
started in the near future?
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a* THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 

, ZIAUR RAHMAN ANSARI): (a)'No, 
Sir. "

(b) Doe* not ariae.

& (c) It is proposed to start drilling 
operations at Jwalamukhi and Nur- 
pur In Kangra District and *1 Ram- 
ahahar in Solan District in the near 
future.

Drue Production in public sector

1394. SHRI H. N MUKHERJEE:
* Will the Minister of CHEMICALS AND 

FERTILIZERS be pleased to state:

(a ) whether Government have 
taken steps to raise the domestic pro
duction of bulk drugs in public 
sectors u  suggested by ’ the Hathi 
Committee;

(b ) if so, the facts thereof; and

(c ) how far the prices of drugs 
have been revised to bring them 
4 ovn?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI p. C  
SETHI); <a) Yes. Sir.

<■*,
(b) Keeping in view the recommen

dation* of Hathi Committee and other 
factors, the two public sector under
takings. xHz., Indian Drugs & Pharma
ceuticals Limited and Hindustan AnlL. 
btottcs Limited have submitted certain 
proposals for expansion during the 5tb 
Five Year Plan. The details of these 
proposals have been furnished In reply 
to pert (a) of Lok Sabha Unstaxred 
Question No. 157 answered on the 10th 
August, 197ft. *

^  (c) The prices of drugs are fixed un- 
*<kr the Drugs (Prices Control) Order, 
1970 which provides for a mechanism

for revislotffof prices. During 1970 the 
prices of the following bulk drugs have 
been reduced.

** Ola Price Pr-'scrt Price 
Name CR». kg.) (R*. kg.)

i. Ntrcocine • r . 410*00 244*02

2. Analgin** * * 175-02 155-30 #
3. Phenobarbitonc** 276-11 172*81

4- Chaloramphcnicol
Pt Imitate 522*00 460-03

5. Irdomcthadn * 16-68 671*72

6. Cilcmm Pantothenate 160• 00 123-14
7. Vitamin B-6 665*00 550* 8a

8. Chloramphenicol 
Powdrr* 662 00 (i) 558-00®

( i i ) 586'OCg£

(t Indigenous production 

•• Ptipkd price 

%  For captive u*c 

For \ * k ]

Apart from this, prices of certain 
drug formulations have also been re. 
duced during this period-

Wri| petitions against Implementation
of land Legislation in Karnataka 

High Court

1395. SHRI B. V. NAIK; Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

<a) whether a large number of 
writ petitions against the orders of 
the land tribunals in the implementa
tion of land legislation are pending 
in the High Court of Karnatakn st 
Bangalore; and

(b) if sô  the number thereof?



125 Written Answers* BHADRA 2,
$

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H 
R. GOKHALE); (a) and (b). 3322. 
Writ petitions against the orders of the 
land tribunals in the implementation 
of Land legislation are pending in the 
Karnataka High Court.

Implementation of Report of Railway 
Rettery ation Committee

1396. SHRI S. M. BANERJEE: Will 
the Minister of RAILWAYS be pleased 
to state:

(a ) whether the recommenda'Jors 
of the Railway Reservation Com
mittee have been implemented;

(b ) if not, the reason for the same; 
and

(c) whether a copy of the Report 
will be laid on the Table of the 
House?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). A state
ment giving the information is attach- 
ed

(c) Soon after submission of the 
Report by thc Committee in October, 
1973, copies thereof were placed in the 
Library of"the Parlament.

Statement

The Committee on Reservations & 
Bookings (1972) submitted their First 
R^nqrt in October 1973 with the fol
lowing recommendations:

(The time-limit for advance re
servations should be one year 
for all classes of accommoda
tion;

<ii) The working hours for all clas
ses of reservation should be 
uniform and the reservation 
offices at all major stations 
ahoul/i function on two-shift 
basis, for 16 hours a day; and

(iii) There should be no limit on the 
size of the waiting list, the 
waiting list should not lapse

on the departure of the train 
and provision of Reservation 
booths for waitlisted passen~ 
gers on all important stations 
should be strictly implement
ed.

Recommendation No. (i) above. This 
was accepted with modification and 
reservations were permitted on certain 
nominated trains without time-limit in 
advance on an experimental basis for 
a period of one year with effect from 
35-4-1975. On the basis of the 
experience gained from this exptii- 
ment and also on the basis of the 
observations made and conclusions ar
rived at during the course of inspec
tions of Reservation Offices, the time
limit for advance reservations has now 
'■yeen made six (6) months uniformly 
in all classes by all trains and at all 
stations.

Recommendations No. (:ii above. 
This recommendation was accepted for 
implementation at important stations 
viz. Calcutta, Bombay, Madras, Delhi, 
Bangalore City, Ahmedabad, Lucknow, 
Kanpur. Secunderabad and Pune. How
ever. it has not been possible to fully 
implement this recommendation due to 
ban on creation of additional posts 
which are necessary to man the second 
shift working.

Recommendation No. (iii) The 
recommendation consists of three parts, 
viz.

(a) There should be no limit on the 
size of the waiting list;

(b) The waiting list should not lapse 
on the departure of the train, and

ic) Provision of Reservation booths 
for wait-listed passengers on all im
portant stations should be strictly im
plemented.

The Recommendation (a) has been 
accepted as modified i.e. the limit of 
waiting-list in second and AC Chair 
Car has been increased to the extent 
of the number of passengers as could 
be accommodated in one passenger
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bogie. Recommendation(b) could not 
be accepted on account of practical 
difficulties.

The Recommendation(c) above has 
been accepted. This has twen imple
mented at most of the important 
stations end action it being taken to 
provide Reservation Booth* progres
sively at remaining important stations.

2. The Committee on Reservations 
and Booking did not submit any Final 
Report. The Committee. however, 
submitted “An Approach to Pinal Re
port*4 in August 1975 and the same Is 
under consideration.

Import and Export of Drags

1397. SHRI R. N. BARMAN: Will
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to stale:

(a ) whether India has started ex* 
porting vital drugs;

(b) Lf so the contribution of the 
public sector undertakings in this 
matter; and

(c ) to what extent the country is 
still dependent on foreign imports for 
bulk basic drugs and by what time 
the country will gain self-sufficiency?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a ) Yes Sir. Some of the 
vital drugs are exported from India.

(b ) Out of the total value of about 
Rv 43 crores of drugs and medicinal 
preparations Including medicinal cas
tor oil, exported during 1974-73, the 
contribution of the public sector 
undertakings was about Rs. 2.6 lakhs.

(c> As against the Indigenous pro
duction of bulk drugs worth Rs. 80— 
35 crores in 1974, the total imports of 
essential bulk drugs during 1974-75 
were of Rs. 30.07 crores. During
1974-75. STC (now called CAPCO) 
Imported bulk drugs worth Rs. 19.56 
crores, while this has come down to 
Rs. 14.05 crores during 1975-76. All

efforts are being made to step up in
digenous production by increasing the 
output of existing products and also 
by taking up the manufacture of new 
items, to meet the increasing require
ments of the country, in order to 
achieve self-sufficiency a* far as 
practicable.

Loss doe to Collapse of a Bailway 
Bridge in Western Railway

1398 SHRI R. N. BARMAN:

DR. LAXM INARAYAN 
PANDEYA:

Will the Minister of RAILWAYS be 
pleased to state:

(a ) whether the Western Railway 
has suffered loss of about Rs. 1 crore 
as a result of collapse of a railway 
bridge;

(b ) whether any inquiry has been 
held to And out the causes for the 
wreck: and

(c) by what time alternate bridge 
will be constructed so that normal 
rail traffic may be resumed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes. The loss is 
more than a crore including the I089 
of traffic.

(b ) Investigations reveal that thers 
was abnormal rain in the river catch
ment on 29th to 31st July which led 
to unprecedented floods In the river 
with the wster level rising more 
than 10 ft. above the previous maxi
mum flood level and exerting tre
mendous pressure against the girdprs

(c ) Work on the construction of a 
temporary diversion including a 
temporary bridge across the river is 
in progress round the dock and *he 
diversion Is expected to be ready '°r 
traffic by about the middle of Sep
tember, 1976.
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Load Capacity on Delhi—Calcutta 
Electrified Route

1399. SHRI R. N. BARMAN: Will
the Minister of RAILWAYS be pleas
ed to state:

(a ) whether Delhi—Calcutta route 
has been electrified fully;

(b) if so, whether this will help 
to speed up the trains and also in
crease the load capacity; and

(c ) If so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes. The Cal
cutta-Delhi route via Grand Chord 
has been fully electrified between 
Howrah-Sealdah-New Delhi stations; 
the small portion between Sahibabad 
and Delhi Main is expected to be 
completed by the end of this year.

(b ) Yes.

(c ) The details of speeding up and 
augmentation of loads are under ex
amination and action as found feas
ible will be taken in October, 1976 
time table.

Pay Scale* of Executives of Foreign 
Oil Companies

1400. SHRI SOMNATH CHATTER- 
JEX: Will the Minister of PETRO
LEUM be pleased to state:

(a ) the broad outlines of pay scales 
and remunerations of top executives 
of each foreign oil company in India 
before nationalisation;

(b ) the pay scales and remunera
tions of the top executives of each 
foreign oil company not yet nationa
lised;

(c) whether Government have 
drawn up a scheme to change the ex
isting pay scales: and

(d) if so, the salient features 
thereof?
1551 LS—5.

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a) and
(b). A broad outline of pay and al
lowances of officers of major foreign 
oil companies in India is given in the 
attached statement.

(c) and (d). Management Staff 
earning a salary of more than 
Rs. 4,000 in Hindustan Petroleum 
Corporation Ltd., have not been 
allowed any further Increases beyond 
the pay drawn by them as on 1st 
August, 1974. In respect of other 
management staff, progression upto a 
maximum of Rs. 4,000 is being al
lowed in the scales of pay applicable 
to the erstwhile Lube India. In th* 
case of Bharat Refineries Ltd., as an. 
interim measure, the same principle* 
as in the case of Hindustan Petroleum 
Corporation Limited have been 
brought into force with effect from 
1st August. 1976 which the difference 
that those drawing less than Rs. 4,000 
will progress towards this ceiling with 
increments of reduced quantum or 
at increased intervals. Further re
view of pay scales and perqu&tes 1© 
the erstwhile private oil companies 
will be made only after a study has 
been made of the problem in its 
entirety.

Statement

(i) Burmah-Shell (now Bharat Re
fineries Ltd.)

The pay scales of Management Staff 
in Burmah Shell immediately before 
the take-over by the Government 
ranged from Rs. 840 per month gross 
(minimum) to Rs. 7,200 per month 
(maximum). In addition, certain top 
executives who enjoyed a special sta
tus received higher salaries.

In addition to salaries, certain per
quisites were allowed. Depending ©• 
eligibility, these included House Rent 
Allowance or furnished/unfurnished 
accommodation, re-imbursement of 
sweepers’ wages, re-imbursement of 
expenses towards Garden Mainten
ance and engagement of Watchmen' at
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upcountry locations, company cars for 
senior executives, Medical benefits, 
Leave Travel Concession, free supply 
of gas and free electricity (subject to 
tax).

(ii) ESSO (Now Hindustan Petroleum
Corporation Ltd.)

Pay scales for management staff in 
ESSO immediately before the take
over of the Company ranged from 
Rs. 950 per month gross (minimum) 
to Rs. 4,600 per month (maximum). 
In addition, certain top executives 
who enjoyed a special status, receiv
ed higher salaries.

Besides, certain perquisites were 
allowed. Depending upon eligibility, 
these included House Kent Allow
ance or furnished/unfurnished acco
mmodation. re-imbursement of ser
vants' wages, company cars for senior 
executives, medical benefits, and 
Leave Travel Concession.

(ill) Assam Oil Company Limited*

The wnpsnv hi»* a *Hgle salary 
pay-scalr far the executive staff, the 
emolument^ ranged from R_* 750 per 
month (minimum) to Rs. 5,975 jv*r 
month.

In addition to salaries. Executive 
staff are entitled to certain perqui
sites, such free unfurnished ac
commodation or house allowance as 
per the Company's rules, use of com
pany vehicles or actual mileage for 
use of own cars, Leave Travel Con* 
cession, part re-imbursement for the 
maintenance/up-keep of th« company 
accommodation provided to them.

(frv) Caltex (India) Limited:

Salaries of five top level executives 
range from Rs 2600 to Rs. 8100 per 
month.

Besides the salaries, the top execu
tives enjoy company leased accom
modation. re-imbursement of certain 
utility expenses, soft furnishings and 
chauffeur's wages. Leave Fare Assist
ance, use of company owned cars.

Company Medical Scheme, provident 
fund and gratuity or pension bene
fits.

Kecoromeoditloiu and Implfnents-
Hon of Hathl Committee's Report

1«1. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of CHEMI
CALS AND FERTILIZERS be plead
ed to state:

(a ) which of the recommendation/ 
of the Hathi Committee have beep 
considered/accepted by thc Govern
ment up-to-date;

(b) which of thc accepted recom
mendations have been implemented 
so far;

(c ) the reasons why so much time 
is being taken to take final decisions 
on the Committee’s recommendations; 
and

(d ) the reasons why rome of the 
Committee's recommendations have 
not been accepted by the Govern
ment*

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a ) to (d). The recommen
dations of the Committee on Drugs Ar 
Pharmaceuticals Industry (Hathi 
Committee) are in an advanced stage 
of examination/consideration and a 
decision is Ukely to be taken shortly. 
The recommendations of the Com
mittee, which number 226, are varied 
and of complex nature covering the 
operations of the entire drugs indus
try in the country. The recommenda
tions have to be examined in detail 
with all their administrative and 
financial Implications in consultation 
with the various Ministries and 
partments of the Government ot 
India.

Though the recommendation? of 
the Committee, as a whole, have 
been under consideration, Govern
ment have already accepted and are

...: )*r *1
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implementing some of the recommen
dations made by It. These are indi
cated below:

(i) Assigning a leadership role to 
the public sector;

( ii) Encouragement to the Indian 
sector;

(ill) Supply of bulk drugs to the 
non-associated formulators. 
Foreign Arms are. as a role, 
issued approvals for bulk 
drugs only on condition that 
50 per cent of the bulk should 
be supplied to non-associated 
formulators as against 30 per 
cent for Indian Arms and 40 
per cent for Public sector;

(iv ) Indian firms are being allow
ed new capacities of formu
lations provided their ratio 
of bulk drug to formulations 
is 1 ; 10. In the case of for
eign Arms, new capacity of 
formulation is being allowed 
only when it is linked with 
the production of concerned 
bulk drugs.

(v ) As recommended by the Com
mittee, the restriction earlier

imposed on the industry re
quiring them to link their 
formulations licence applica
tions with bulk production 
where their turnover exceed
ed Rs. 2 crores per annum 
has been removed.

Production of Chemical and Fertili
zers

1402. SHRI SOMNATH CHATTER- 
JEE; Will the Minister of CHEMI
CALS AND I ERTILIZERS be pleas
ed to state:

(a) target and actual production 
of each variety of chemical fertilizers, 
year-wise from 1973-74 to 1975-70;

(b) actual import of each variety, 
year-wise from 1973-74 to 1975-76;

■V
(c) whether the Fifth Plan target 

of production has been substantially 
reduced; and

(d) if so, the reasons thereof?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI): (a) Target and actual pro
duction of nitrogenous and phosphatic 
fertilizers are given below:—

(‘ooo tonnes)

Year Nitrogen Phosphate

Target Production Target Production

1160 1060 350 323

*974-75 • • 1500 1185 365 327

1*73-76 • • . • 1500 1535 333 320

There is no indigenous production Imports of nitrogenous, phos
phatic and potassic fertilizers are as x 

Potassic fertilizers. under:—



('ooo tonnes)
— r - •'w w - ,gr- ■ • - -

Yfesr Nitrogen Phosphate Potasĥ
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1973-74

*974-73
*

1973-76

(c ) and (d). The capacity build-up 
by 1978-79 la likely to be 46.9 lakh 
tonnes of nitrogen and 18.11 lakh 
tonnes of P205 as against the build up 
of 60 lakh tonnes of nitrogen and 17 
lakh tonnes of P205 originally envi- 
aaged in the Draft Fifth Five Year 
Ran Document. This is due mainly 
to the fact that some of the projects 
had to be either held back or slowed 
down due to the resources constraint.

Completion of Calcutta To be Railway 
Project

1403. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of RAILWAYS 
be pleased to state;

(a ) the progress made so far on 
the Calcutta Tube Railway Project, 
in financial and physical terms; and

(b ) when the project is expected 
to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS (SHRI 
BUTA SINGH): (a ) The actual
construction work, which started in 
the latter half of 1973 is in progress 
and the overall financial and physical 
progress in terms of percentage, upto 
July, 1976 is approximately 7 per 
cent and 10 per cent respectively.

(b ) The original schedule for com
missioning by 1979 has had to be re- 

I vised due to the* resources constraint. 
It is not possible to mate any forecast

*•
%

659 * « 3 37©

• S&4 281 437

950 337 367

for completion until a clear picture 
is available regarding the resource* 
position in the Sixth Plan.

Use of Descaling Chemical in Ferti
liser PtaatN

1404. SHRI SUBODH HANSDA* 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state;

(a ) whether the Production Dir
ectorate of Fertiliser Corporation 
have asked all fertilizer plants 10 use 
good quality descaling chemical is 
used in Namrup and Haldia plants;

(b ) whether such advice to try 
Clenzol wan ignored and several 
plants are * uttering from scales in 
condenser tubes and boilers worsened 
by use of substandard descaling 
chemicals; and

(c ) the quantity, brand and 
amount paid by various FCI units on 
purchase of descaling chemicals for 
the two-year period ending 30th June, 
1976?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P c  
SETHI): ( • )  Although the Fertilizer *■
Corporation of India have advised all 
their plants to use good quality des
caling chemical, no specific dir®cti°n 
has been given to use the material 
that Is used in the Namrup P*an ■
The Haldia plant is under c o n s t r u c t io n

and the use of descaling chemical a 
this stage does not arise.
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(b ) Nof Sjr. The problems of scale 
formation in condenser tubes and 
boilers are monitored and controlled 
in the best possible manner .

(c) The information is being collect
ed and will be laid on the Table of the 
House.

Dalli-Ra jahra-Kondagaon - Jagdalpar 
Broad Gauge Line

1405. SHRI NITTRAJ SINGH 
CHAUDHARY: Will the Minister of
RAILW AYS be pleased to state:

(a ) whether it has been decided to 
relax the economic viability require
ment regarding laying of Railway 
lines in backward and tribal areas;

(b ) whether Dalli-Rajahra-Konda- 
gaon-Jagdalpur broad gauge line has 
been included in this relaxation; and

(c) what other lines in the said 
areas of Madhya Pradesh are being 
included?

S. Name of the line
No.

1 Gtma-Miksi B.G. (1'°* 193'53 kms.; C0*1 
Rs. 10-51 ciores)

1  Hirdagarh-Damui B.G. link (i4’ 3° tans; 
Cost Ri. 2-25 crores)

3 Dhallt Rajhara-Jagdalpur BGline. (234
bra.; Coit Rj. 46 crores)

4 Ratlam-Banswada B.G. link (90 kms.)

5 Ranchi-Korba B.G. line (300 kms.)

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Railway develop
ment is not envisaged on State-wise 
or Region-wise concepts but on over 
all considerations in the National 
interests. The Minister of Railways 
had advoctaed in his Budget Speech 
for 1973-74 the need for a conceptual 
change in the application of orthodox 
financial criteria for the construction 
of new lines in under-developed areas. 
This Ministry is currently engaged in 
formulation of a comprehensive policy 
for the construction of new lines in 
backward areas. The policy will have 
to be cleared by the Planning Com
mission and the Ministry of Finance.

(b) A final Location Engineering 
cum-traffic Survey has been carried 
out for the line but a decision on its 
construction has not yet been taken on 
account of the limitation of resources.

(c) The following new rai] links 
falling partly/wholly in the backward 
tribal areas of the state of Madhya 
Pradesh, are under construction/ 
survey:—

Present position

The l:ne has been opened for goods traffic 
Passenger tra ils are expected to be intro
duced by 30-11-1976.

Work has been approved but construction 
has not yet started.

Final Locat'on Surveys have been com
pleted and the reports arc under examna- 
tion.

Survey *n progress.

Surveys have been corrplrreH and the re
ports are undrr exam mat on.

« Mthoba-Khajuraho B .G . line (75 kms.)
Do.
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Eviction of Illegal Encroachers of land 4

1406. SHRI ROBIN KAKOTI; Will 
the Minister of RAILW AYS be pleas
ed to state:

(a ) total hectares of land to posses
sion of illegal encroachers Greater 
Gauhati area; Bongalgaon and New 
Bongaigaon area. Maligaon, Pandu . 
and Amingaon area, Mariani Junction 
area, Tinaukia Junction area, Lumding 
junction area and Dibrugarh town 
area; and

(b ) total hectares of land from 
which encroachers in each of these 
areaa were evicted upto the end of 
June, 1976?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a ) and (b). Total 
hectares of Railway land in possession 
of encroaches and those got vacated 
upto June, 1076 from the following 
areas are indicated below:

Nunc of the treat Total hectares of Total hectares of land
land encroached got vacated by June,

1976.

X Greaser Gauhati area 4-oi a-59

2 Bongaigaon ft New Boqgiigaon area. 1-86 1*00

3 Maligaon, Pandu Sc Amingaon area. 5-86 a-19

4 Mariani Jn. a r e a ................................ <r 60 0-05

5̂ Tiarakda Jn. area................................ 0*70 O' 21»
6 Lmdiflg Jn- area................................ 50-00 itf'56

7 Dibrogarh Town area i ' l l o* 19

O verbridge* at Kuttlpuravn and Calicut

1407. SHRI C. H. MOHAMED 
KOYA: Will the Minister of RAIL
WAYS be pleased to s**1*:

•'2
(a ) 'whether Kerala Government 

has agreed to meet their portion of 
the expenditure in the construction 
of the Kuttipuram overbridge and 
one more overbridge at Calicut; and

(b) if, so, the action taken by the 
Central Government in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW AYS (SHRI 
BUTA SINGH): (a ) As per extant 
rule* the cost of Road overbridges in 
replacement of level crossinp (pro
vided originally at Railway’* coat) is 
broadly shared between Railways and 
the road authorities in the ratio 50: SO 
-" ‘utter also paying for th* cost of

land acquisition in addition. The 
State Government of Kerala have 
sponsored proposals for the construc
tion of two road overbridges— (i) at 
Kuttipuram on National Highway 
No. 17 lieu of the existing level 
crossing No. 168 at km 606/7-8 and 
Hi) between Calicut and Vellayil 
stations in replacement of the exist
ing level crossing No. 164 at kir 
665/13-14. The proportionate cost of 
construction of road overbridge across 
the National Highway will have to 
be borne by the Ministry of Shipping 
and Transport.

The proposals having been *Pon' ' 
sored by the State Government, it is 
presumed, that they will accept their 
share of the cost and in the case of 
the road overbridge on the N ationa l  
Highway, they would have also t0 
obtain necessary clearance from the 
Ministry of Shipping and Transpu t-
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(b) (i) Road overbridge at Kutti- 
puram: State Government have yet 
to finalise the location, and detailed 
proposals for the road overbridge and 
the Southern Railway have requested 
them to expedite the same. As the 
road overbridge would be across a 
National Highway, the State Govern
ment have approached the Union 
Ministry of Transport for according 
approval to the scheme prepared by 
them. Southern Railway would be 
able to progress the proposal further 
only after the plans are finalised by 
the State Government with the app
roval of the Ministry of Transport.

(ii) Rocid overbridge between Cali
cut and VeUayil—Railway has al
ready made provision of funds in the 
Budget for this work in 1976-77. How 
ever, plans and Ann proposals for the 
overbridge are yet to be received 
from the State Government who have 
advised that the matter is under their 
examination. After receipt of the firm 
proposal/final plans from the State 
Government, the Railway will take up 
the work concurrently with the State 
Government who will have to cons
truct the approaches.

DiMeUsaliiNi of Mahalaxmi Express 
and Maharashtra Express

1408. SHRI ANNASAHEB GOT- 
KHINDE: Will the Minister of
RAILWAYS be pleased to state:
v

(a ) whether Government are con
sidering proposals for diselisation of 
Mahalaxmi Express and Maharashtra 
Express trains on the South Central 
Railway; and

(b) if  so. the probable date/dates 
when the said trains would be diese- 
lized?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.
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PAPERS LAID ON THE TABLE

M erchant Shipping (W recks and 
Salvact) A mendment Rules, 1976 
and A nnual A ccounts or K andla 
P ort T rust for 1974-75 w ith  A udit 

Report.

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
2IAUR RAHMAN ANSARI >: On
behalf of Shri H. M. Travedi, 1 beg 
to lay on the Table—

(1 )A  copy of the Merchant 
Shipping (Wrecks and Salvage) 
Amendment Rules. 1976 (Hindi and 
Biglish versions) published in 
Notification No. G SR . 1138 in 
Gazette of India dated the Slut 
July. 1976* under sub-section (3) 
o f section 458 of the Merchant 
Shipping Act, 1958. (Placed in Lib
rary. See No. LT -11186/76.)

(2) A copy of the Annual Ac
counts (Hindi and English ver
sions) of the Kandla Port Trust 
for the year 1971-75 »nd the Audit 
Report thereon, under sub-section 
<2) of section 103 of the Major 
Port Trusts Act, 1963. (Placed in 
Library. See No. L T -11187/76 |

Anwual Rspovt and Rsvirw or O il 
Indcst r v Development Board New 
Delhi ro« 1974-75 wrm Audit Report 

and Statem ent fo r  delay.

SHRI ZIAUR RAHMAN ANSARI: 
1 beg to lay on the Table—

(1) ( i )  A copy of the Annual 
Report together with the Audited 
Accounts (Hindi and English ver
sions) of the OH Industry Deve
lopment Board. New Delhi, for the 
year 1974-75. under sub-aection
(4) of section 30 of the Oil Indus
try Development Act. 1974 read 
with rule 29(2) (e ) of the Oil In
dustry Development Rules, 11*75,

(U) A  copy of the Review (Hindi 
and English version) by the Gov
e rnment on the above Report,

(2) A statement (Hindi and Eng
lish versions) showing reasons for

12 hrs. delay in laying the documents men
tioned at ( 1 ) above. [Placed in 
Library. See No. LT -11188/76.]

M onopolies and Restrictive T radb 
P ractices (A mendment) R ules, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
iiRATA BARUA): I beg to
lay on the table a copy 
of the Monopolies and Res
trictive Trade Practices (Amendment) 
Rules, 1976 (Hindi and English ver
sions) published in Notification No. 
G.S.R. 1181 in Gazette of India dated 
the 7th August, 1976, under sub-sec
tion (3) of section 67 of the Mono
polies and Restrictive Trade Prac
tices Act, 1969. (Placed tr Library. 
See No. L T -11189/76J

12.92 hr*

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir. I
have to report the following messa
ges received from the Secretary- 
General of Rajya Sabha:—

(i) *Mn accordance with the pro. 
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I  am directed 
to inform the I^ok Sabha that the 
Rajya Sabha. at Its sitting held on 
the 23rd August, 1976. agreed with
out any amendment to the Repre
sentation of the People (Amend
ment) BUI, 1976, which was passed 
by the Lok Sabha at Its sitting held 
on the l^th August. 1976.”

( i i )  I n  accordance with the pro
visions of rule 127 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I a"1 
directed to inform the Lok Sabha 
that the Rajya Sabha. at It* sitting 
held on the 2Srd August. 1OT 
agreed without any amendment to 
the Code of Civil Procr^VT̂  
(Amendment?) Bill. 1976. whJc 
wa«t passed by the Lok Sabhs ai 
its sitting held on the 12th August. 
1976."
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12.03 hrs.

METAL CORPORATION (NATIO
NALISATION AND MISCELLANE

OUS PROVISIONS) BILL*

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT 
YAD AV ): I beg to move for leave
to Introduce a Bill to provide for the 
taking over of the management of 
the undertaking of the Metal Corpo
ration, after such undertaking is 
deemed to have been transferred to, 
and re-vested In. the said Coroora- 
tlon, and for the subsequent acquisi
tion of the undertaking of the Metal 
Corporation for the purpose of en
abling the Central Government, in 
the public Interest, to exploit to the 
fullest extent possible, the zinc and 
lead deposits in and around Zawar 
area in the State of Rajasthan and to 
utilise those minerals in such manner 
as to subserve the common good, an3 
for matters connected therewith or 
incidental thereto.

MR SPEAKER: The question is:

•That leave be granted to intro
duce a Bill to provide for (he tak
ing of the management of the 
undertaking of the Metal Corpora
tion, after such undertaking is 
deemed to have been transferred 
to, and re-vested in, the said Cor
poration. and for the subsequent 
acquisition of the uodertaking of 
the Metal Corporation for the pur
pose of enabling the Central 'Gov
ernment. in the public interest, to 
exploit to the fullest extent possi
ble, the rlnc and lead deposits in 
and around Zawar area in the State 
of Rajasthan and to utilise those 
minerals In such manner as to sub
serve the common food, and f°r 
matters connected therewith or 
incidental thereo”

The motion was adopted.

SHRT CHANDR'VJTT YADAV; I  
introduce* the Bill.

STATEMENT RE: METAL COR
PORATION (NATIONALISATION 
AND MISCELLANEOUS PROVI

SIONS) ORDINANCE, 1976

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT 
YADAV): I beg to lay 0n the Table
an explanatory statement (Hindi and 
English versions) giving reasons ior 
immediate legislation by the Metal 
Corporation (Nationalisation and 
Miscellaneous Provisions) Ordinance.
1976

12.05 hrs.

DHOT1ES (ADDITIONAL EXCISE 
DUTY) REPEAL BILL*

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADH- 
YAYA ): I beg to move for leave to
introduce a Bill to repeal the Dhoties 
(Additional Excise Duty) Act, 1953.

MR. SPEAKER: The question is:
“That leave be granted to intro

duce a Bill to repeal the Dhoties 
(Additional Excise Duty) Act, 
1953.’*

The motion was adopted.

PROF. D. P. CHATTOPADH- 
YAYA: I introduce! the Bill.

COMPANIES (AMENDMENT) BILL*

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): I beg to
move for leave to introduce a Bill 
further t0 amend the Companies Act, 
1956.

MR. SPEAKER: The question is:
‘‘That leave be granted to intro

duce a Bill further to amend the 
Companies Act, 1956.”

The motion was adopted.
SHRI HI R. GOKHALE: I intro

duce the Bill.

' ‘ PublUhed Qatette of I n d i a  Extraordinary, Part H, section 2.

Întroduced with the recommendation o! the President.
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ADVOCATES (AMENDMENT) 
B ILL*

THE MINISTER OP LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): I beg to 
move for leave to introduce a Bill 
further to amend th« Advocates Act, 
1961.

MR. SPEAKER: The question is:
‘That leave be granted to intro

duce a Bill further to amend the 
Advocates Act, 1961.r

The motion tri* adopted.
SHRI H. R GOKHALE: 1 intro

duce the Bill.

LAXM IRATTAN AND ATHERTON 
WEST COTTON MILLS (TAKING 
OVER OF MANAGEMENT) BILL* 

THE MINISTER OF COMMERCE 
(PROF. D. P  CHATTOPADH- 
Y A Y A ): I beg to move for leave to 
introduce a Bill to provide for the 
taking over, in the publi; interest. of 
the management of the undertakings 
of certain companies, pending na
tionalisation of such undertakings, 
with a view to ensuring the supply 
of certain varieties of cloth needed by 
the weaker sections of the community 
as also by the Defence Department 
and for matter* connectcd therewith 
or incidental thereto 

MR. SPEAKER: The question W:
'That leave be grunted to intro

duce a Bill to provide for the tak
ing over, in the public interest, of 
the management of the undertak
ings of certain companies, pending 
nationalisation uf such undertak
ings. with a view to ensuring the 
supply of certain varieties of cloth 
needed by the weaker sertlon* of 
the community a* also by the De
fence Department and f ° r matter* 
c o n n e c t therewith or Incidental 
thereto,*”

The motion uwi adopted.
PROF. D. P. CKATTOPADH- 

YA YA : I introduce* th* Hill:

STATEMENT RE; LAXIMIRATTAN 
ATHERTON WEST COTTON (T A K 
ING OVER OF MANAGEMENT) 

ORDINANCE, 1076 ^

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADH- 
Y A Y A ): I lay on the Table an ex
planatory statement (Hindi and Eng
lish versions) giving reasons lor 
immediate legislation by the Laxmi- 
rattan and Atherton West Cotton i f  ill* 
(Taking Over of Management) Ordi
nance, 1976.

12.08 hr*

BURN COMPANY AND INDIAN 
STANDARD WAGON COMPANY 
(NATIONALISATION) BILL AND 
BRAITHWAITE AND COMPANY 
(IN D IA ) LIMITED (ACQUISITION 

AND TRANSFER OF UNDERTAK
INGS) B ILL—contd.

MR. SPEAKER; The House will 
now take up further consideration of 
the following motions moved by Shr: 
B P. Maurya on the 23rd Augu?v 
1976. namely:—

‘That the B ill to provide for the 
acquisition of the undertakings of 
the Bum and Company Limited and 
the Indian Standard Wagon Com
pany Limited with a view to ensur
ing the continuity of the production 
of goods which are vital to the 
needs of the economy of the count r 
and for the fulfilment of the con
tract* for the supply of railway 
wagons abroad and for matters ccr 
nected therewith or incident 
thereto, be taken into considera
tion"

,4That the Bill to provide for thr 
acquisition and transfer of the un‘ 
dertakings of Messrs. Braithwait* 
and Company (India) Limited *or 
the purpose of ensuring the co n ti

nuity of production of goods which 
are vital to the needs of the coun
try, and for matters connects

‘ Published In Gnzettr o f India Extraordinary, Part I!, section 2,
dated 24-8-76. _  ,

t Introduced with the recommendation of the President.
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therewith or incidental thereto, be
taken into consideration.”

Shri Dinen Bhattacharyya, you have 
already taken 35 minutes. I hope 
you will conclude soon.

SHRI DINEN B H A T T A C H A R Y Y A  
(Serampore): I shall finish soon.

I have very little to add to what 
I stated yesterday. I hope the Minis
ter will clarify the position in regard 
to the big amounts that have been 
set apart and assure us that no money 
will be given to the previous owners 
before the take over and for the take 
over period ako. You are giving 
some money during the take over 
period. They functioned as Secreta
ries and not as Managing Agents. I 
do not think it will be proper to give 
that amount. I have my objection to 
that sort of amount being given to the 
owners who have squandered away 
the company assets for such a long 
time.

I was referring to certain industrial 
relation matters which I do not want 
to elaborate now and 1 hops that the 
Minister will take interest in it and 
he will take proper care to see that 
the industrial relations which deterio
rated to a great extent in Braithwaite 
may not deteriorate further in view 
of the nationalisation of the plant. I 
have not found anything in the Bill 
regarding th** R&C Unit of ESSCO  
which is a very important plan which 
supplies 90 per cent of its products 
to IISCO itself. Nothing is stated in 
the Bill about that. That should he 
looked into by the Minister. If it is 
a fact that it has not beer, nationalised 
along with the units of Burn and Co. 
in Howrah and ISW then, I would 
plead with the hon, Minister to take 
necessary steps to include it in the 
Bill saying that the R&C of Raniganj 
and Re-roll of Burn will be includes. 
The nationalisation ordinance provides 
about Bum and ISW. Nothing is 
stated about Re-roll of Bum. Burn 
& Co. holds the major share.

Therefore I would request the 
Minister to include this in the Bill 
itself.

You have stated that you have no 
responsibility for the dues of emplo
yees during pre-take over period. If  
th* worker has any claims he will 
have to prefer his claims with the 
company which is no longer existing. 
To whom will these workers go if 
their PF dues are not paid? To whom 
will they go if their wages are not 
paid? I know, at least in the case of 
Burn & Co., huge amounts were mis
appropriated. Their contributions 
were not duly deposited with Provi
dent Fund Commissioner. You should 
make a provision saying that genuine 
dues of employees in pre-take over 
period also will be duly taken care 
of by the nationalised management.

Cases are pending in tribunals and 
courts of law regarding industrial dis
putes. What will be the fate of those 
cases? This is regarding tribunal 
award concerning industrial disputes 
of particular worker or group of wor
kers of ISW, Burn & Co. and Braith
waite. This problem may kindly be 
taken care of. Scope should be given 
to the employees so that they will not 
suffer unnecessarily after the nation
alisation which has been welcomed by 
all the employees irrespective of 
affiliation to trade unions or political 
parties. •

Lastly I wish to draw his attention 
t0 the point regarding contract 
labourers. 1 know that in ISW and 
in Braithwaite pompany, for perma
nent types of jobs contract labourers 
are being employed. I don’t know 
for what .reason this is being resorted 
to. But this is going on there. These 
poor workers are doing the same job 
like the permanent employees.

But. still, they are to work under 
a contractor. So, I would request that 
this sort of exploitation of the workers 
through the contractors for doing job 
of a regular nature must be stopped 
and the other things which I have 
stated already should be properly 
taken care of.

I would tell the hon. Minister again 
that the industrial relation is not at 
all good either in-the Braithwaite or
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in Burn & Co. That aspect will have 
to be looked into and mere pious with 
and formation of an apex body will 
not serve the purpose at all. At the 
plant level, here on the floor of the 
House, I can claim that the CITU has 
got majority of the workers behind 
them: in Braithwaite ind the Angus
unit, the management call* every body # 
Why is the same thing not done in the 
Clive Unit of Braithwaite? It has not 
been tested at all though actually it 
has the majority there.

1 would request that at least In the 
plant level you should not bring in 
your politics. At the State level, 1 
have seen that only the AITUC and 
INTUC go but the CITU is excluded. 
They are not even consulted. Tf this 
is the practice. I do not think, that in 
the near future, you can improve the 
industrial relations there. So, my re
quest to the Minister is this—he is of 
course a very enthusiastic person and 
he has already looked into the matter 
that he will take a serious note of 
this thing and do justice to both the 
employees as also the industry itself 
by doing something in actual practice 
regarding certain matters—rot mere 
pious wish which I had repeatedly 
stated in the H«usr and to the Minis
ter himself personally.

ttw fwjr wrf • *rm r
#  f *  fW f fW f  vr *nrt?r wrm 
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SHRI INDRAJIT G U PT A  (A li -  
pore): Sir, I welcome these two
Bills. It has become the practice of 
the government, I do not know why, 
that before the nationalisation of 
something they seem to insist on a 
period of take-over of management
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and sometimes at the time of take 
over of management they make an 
announcement that this is* an inter
mediate* stage and it will lead *o na
tionalisation; in other cases they do 
not say that but inevitable, as Shri 
Ramaingh Bhai has pointed, there is 
no alternative left except to comp
letely nationalise those undertakings. 
I do not know why the government 
has decided on this kind of faltering 
and painful course; ultimately they 
will have to nationalise; there is no 
other go. As my ccllca&utf just now 
pointed out, it \s not possible for the 
private sector to run these big con
cerns. That leads them to take over 
the management and there could be 
no doubt after that the government 
will have to assume total responsi
bility sooner or lat»r. Bum. 1SW and 
Braithwaite are welknown concerns 
and ait* among the oldest engineering 
concerns in this country and 1 think 
a very good and solid production base 
exists in those plant*. There if no 
doubt that over the years even under 
private ownership tha names of those 
companies—Bum. Braithwaite, TSW, 
Jessopx etc but we are net dealing 
with Jessops at the moment—had a 
big reputation not only in this 
country but in other countries also; 
they were considci J to be the hall
mark of quality in h*avy engineer
ing works, in structural*, in wagon 
building and so on. Those names 
haw  become byword* In our engi
neering industry at being the hall
mark of quality It really a sad 
state o f affairs that iuch a decline 
should have art in in the performance 
and financial condition of those units. 
I would not mind if the government 
from other considerations took over 
well-man*ged and healthy units also 
we are now entrusted with the job 
of taking over unit* whenever some
thing goes wronsg with them. 1 
should have liked the minister to tell 
us: what were the real reasons in the 
view of the government which 
brought about this decline In the for
tunes **f those particular companies? 
Was it mismanagement only? Hiere 
was mlimanagement. no doubt about

it, particularly in the case of Burn- 
ISW which were under ilie manag
ing agency umbrella of Martin Burn 
company who have become notorious 
now in regard *0 their performance 
In Chas Nala Indian Iron and Steel 
Company and *0 on. The same 
managing agency group was; responsi
ble for certain lack of foresight, I 
should say, and mismanagement and 
dissipation of financial resources and 
so on which led to this state of uffalrs. 
I do not know if a similar thing had 
happened in the case of Braithwaite. 
I do not think mismanagement was 
there to the extent that it was in

* Bums. In both the concerns, three 
concerns in fact. Is it or is it not a 
fact that one of th<? basic causes of 
the decline which -,€♦ in over a cer
tain period of years was the fact that 
those units had grown up in West 
Bengal over the years with a certain 
orientation of their production and 
that orientation is that by and large 
they were dependent, for their exist
ence and prosperity or otherwise on 
the railways They were making 
other thing* also, it is true, they 
make cranes. bridges and that 
kind of heavy structural things 
But we know very well that these 
concerns were geared over the years, 
from the days of the British regime, to 
the orders which were placed by the 
Indian Railways with them to an ex. 
tent where If there Is a substantial 
decline In railway orders, their whole 
production pattern gets completely 
thrown out of gear, because the oM 
management never looked far ahead, 
never anticipated that one day if rail
way orders decline for any particular 
reason, what will they fall back upon9 
There was no foresight and planning 
ahead. No serious attempt at diversi
fication was done sc that they couW 
reduce their dangerous dependence 
only on railway orders. We know 
very well that during the last few 
years, there has been a decline in lh* 
orders for railway wagons, rolling 
stock, etc. and It affected these units 
very badly. Belated attempts 
then made to get orders from othrr 
places and so on, but the wh0 
management structure, the product!**



pattern, the product mix was such that 
in order to adjust themselves to the 
new state of allairs, 1 should have 
thought, it was necessary long ago ior 
the government to intervene in this 
matter very energitically and not leave 
it to the private ownership and 
management. Anyway, better late 
than never.

Now* that the government is going 
to take over the responsibility—all of 
us, J think, will welcome this—I hope 
very much that the whole planning of 
production here and the re-structuring 
of their entire production resources 
and capacities, will be thought out in 
a new. way. We have discussed this 
question earlier also some time, name.
1 yf why there should be so many 
wagon-building units dispersed all over 
the plaoe. There is a lot of wastage 
as a result of this. These are units 
which are more or less engaged in 
similar type of production. They have 
the same type of equipment and pTant.
They are geared to the output of a 
particular type of heavy engineering 
and structural products. Therefore, 
now that they are all coming under 
the government’s umbrella, j hope they 
will work out an integrated and moder
nised sort of plan, so that the resour
ces are put to the best possible use and 
proper diversification of production is 
also done. If properly managed and 
run, the government can also provide 
very much from the capacity of these 
concerns for export. We know that the 
export of this type of thing is picking 
up very much, particularly in develop
ing countries who have not got this 
type of Industry of their own. We 
have got very good relations with 
those countries Recently the Colombo 
Conference Economic Declaration has 
emphasised the question of more co
operation and mutual assistance bet
ween these countries. Therefore, these 
are the types of basic engineering con- 
cems which can be developed, over
hauled, modernised and reorganised in 
such a way that they can meet 
successfully the requirements not only 
of our country but also of these friend
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ly countries.
I have a few points to make about 

some of the provisions of this BUT. 
Shri Ramsingh Bhai spoke just now 
about certain provisions regarding the 
liabilities which have been taken over. 
I support every word he has said. 
First of all, I do not understand why 
in these two Bills, there is a difference, 
a discrepancy, in the order of priori
ties for the discharge of liabilities of 
the companies, which are laid out in 
the schedules of both the Bills. In one 
case—Braithwaite—You will find in 
the order of priorities in the post-take
over management period, the first 
category which is given top priority is 
wages, salaries and other dues of the 
employees of the company—Category 
I. Then follow the categories II, IU 
and IV. But in the other Bill dealing 
with Burn and ISW. you will find that 
the first category is Loans advanced 
by banks, Loans advanced by the IRCI, 
Credit availed of for purposes of trade 
or manufacturing operations. Cate
gory 11 is Revenue, taxes, cesses, rates 
or other dues of Central Government 
or a State Government, Sales Tax; In 
Part “B'* in the pre take-over manage
ment period, arrears in relation to 
provident fund, salaries and wages and 
other amounts due to employees comes 
under Category III. I do not under
stand why there should be this dis
crepancy between these two Bills since 
they are more or less of the same pat
tern and we are also discussing them 
together. Even the wording is the 
same in so many of the c?auses and 
provisions. I would like to know why 
in one case top priority in meeting 
liabilities is given, I think correctly, 
to wares, salaries and other dues of 
the empToyees of the company, they 
will be the first charge, whereas in the 
case of Bum & Co., it is not so at all, 
and the arrears of the employees are 
relegated to a much lower position in 
the order of priority. I should think 
it is a matter of principle, it is not a 
matter of arithmetic. Why should one 
principle be applied in the case of 
Braithwaite and a totally different 
principle in the case of Bum and Co.?
I do not know what this is due to, the
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Minister will explain, hut 1 Would cer
tainly plead with him that the order of 
priority for the discharge of liabilities 
should be the tame in both the Bills, 
and that should be what has been laid 
down in the case of Braithwaite and 
Cck, in the post-takeover management 
period, that priority ahoui  ̂ be given to 
wages, salaries and other dues of the 
employees, and I hope these "other 
dues" will include provident fund also, 
as Ramsingh Bhai pointed out very 
strongly.

There are some amounts which are 
to be paid, bul 1 am not quite dear 
from these Bills to whom they are to 
be paid, because they are not in the 
nature of compensation to share
holders. Thai is no! stated anywhere 
in the Bills. In the case ot Indian 
Iron and Steel Co„ B il which we 
Passed the other day, there was a 
clear provision about the compensa
tion to the shareholders, how it had 
been calculated, at what rate per or- 
dinary share, at what rate per pre
ference share etc., and it was given in 
the Financial Memorandum. But in 
these two Bills, as J can see, these 
amounts which an stated here are 
not in the nature of compensation to 
shareholders. 1 am happy about that 
Off course, these concerns were not 
attractive in the share market. 1ISCO 
was one of the big attractions of the 
share market always, but I do not 
think these companies were vwj* 
attractive to the shareholders. To any 
case, there must be shareholders also, 
hut you are not providing them wfth 
compensation.

The amounts which are given are 
quite substantial In the case of Brai» 
thwafte it Is stated that one part of 
the amount Is being gi%*en for depriv
ing the company of the management 
of Its undertaking. That language 
smacks of some kind of compensation. 
You are compensating the company 
because you are depriving it of Its 
management It ia said that there 
shall be paid to the company an

amount calculated at the rate of 
Rs. 50,000 per annum for the period 
commencing from the date on wh^th 
the management was taken over am! 
ending on the appointed date. The 
management of Braithwaite was taken 
o ra  some time in 1971. That means 
that the intervening period it more or 

five years. This money is to be 
paid to whom? Who will be the bene- 
Aciaries, because the company will 
cease to exist now, from the day this 
Bill is passed into law, probably from 
today? it is not money for distribu
tion to shareholders. Who is going to 
get this money? I should like to know 
that

Similarly, it is provided that for the 
acquiring and vesting in the Oantral 
Government of the undertakings of 
the company and the right, title and 
interest of the company in relation to 
its undertaking*, there shall be given 
by the Central Government to the 
company in cash an amount of 
Rs. 16.25 crores.

Similarly, In the case of Martin Burn, 
the amounts have been stipulated. They 
4,re being given in consideration of the 
transferred undertakings and in con
sideration of the retrospective opera
tion of the provisions of Clauses 3. 4 
and 5 and *<o on. Will he clarify 
this? Wc want to know. Unless we 
know all this, we are not able to 
assess whether the amounts are being 
calculated correctiy or not By “cor
rectly", I mean, whether the amounts 
are on the high aide or not

As for as compensation is concerned, 
we amended the Constitution some 
years ago with the conscious idea that 
It should not be made justlceable and. 
therefore, tome amount should be pres
cribed by Parliament which cannot be 
called *n question. The idea was that 
the country should be spared the bur
den of paying huge amounts com‘ 
pensation which we cannot afford to 
pay. That is why we amended the 
Constitution so that, as somebody was 
saying the other day, the Government 
is perfectly within its constitutional 
rights to pay even a token amoun ■ 
They are not compelled to pay morc

24, 1976 Bill and Braithtoaite i{>o
Co. etc. etc. Bill
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than that though in most cases we are 
•tili continuing to pay. These amount* 
are not being given to share-bolders 
but are being given to an entity called 
the company on various beads. We 
would like to know who actually are 
going to be the beneficiaries of these 
amounts.

Regarding the liabilities also. I would 
like to know why the Government is 
not prepared to take the liabilities for 
the period between the date of take, 
over of management and the appointed 
day which is defined as the 1st April.
1975. Between the date when the 
Government took over the management 
and the 1ft April, 1975. during this 
intervening period, they say. they are 
not prepared to take the liabilities of 
provident fund or other dues or other 
arrears. Even if there are any tri
bunals. as Mr. Dinen Bhattacharyya 
pointed out, before which some cases 
are pending, whose awards are still to 
come, the Government has made it 
dear that they are not preparde to 
undertake any resposibility or libility 
for that.

Mow, between the date of take-over 
at the management and the appointed 
day, that la. 1st April, 1975, it was the 
Government which was running the

- managemet of these cocems. I am not 
talking about the pre-take-over period. 
A# Mr. Ram Singh Bhai pointed out, 
tram the winkers' point pf view, if 

have got any legitimate dues which 
are in arrears even before the take
over, at least the Government should 
aee to it that the workers are not 
deprived of these dues. It is not due 
to their fault at all

We know what private employers in 
thig country have done, how many 
crores of rupees of arrears of provident 
fcnd, Employees State Insurance and 
all that are withheld. Again a new 
thing has come up which we will be. 
discussing soon. The Government has 
diacovered that when the day has come 
to re-pay the impounded amount of 
compulsory deposit,crores of rupees are 

1551 L.S.—6.

in default and the employers have not 
deposited those amounts with the Re
serve Bank. This is nothing new. This 
robbery of workers’ statutory dues is 
going on in the most flagrant and 
shameless manner in this country. 
Therefore, I would say, not only for 
the pre-take-over period but more so 
for the period between the take-over 
of the management and the appointed 
day, why should the Government shirk 
the responsibility when the Government 
was resp9nsible for the management of 
the company?

I draw his attention, for example, to 
the provision in Clause 13 of the Bum 
Company Bill. There is a similar pro
vision in the Braithwaite Bill also. 
That is also Clause 13. It is Clause 13 
in both the Bills. Here I would re
commend for consideration Shri Ram 
Singh Bhai’s suggestion that ‘on the 
appointed day* should be deleted from 
this. Why should it be there at all?

The chapters which deal in both 
these Bills with the employees of the 
companies have guaranteed the right 
to employment, and so on, of all per
sons who have been working or em
ployed in any undertaking of the com
pany. ‘Undertaking’ is defined in 
Chapter 11 to include "all assets, rights, 
leaseholds, powers, authorities and pri
vileges, and all property, movable and 
immovable, including lands, buildings, 
workshops, stores, instruments, mach
inery and equipment..* etc. Work
shops are certainly included, stores are 
included, but there is no specific men
tion here of the head offices of these 
companies. Are 'hey a part of the 
undertaking or not? They are not 
covered by ‘workshops* or ‘stores'. 
There is no specfic mention of the head 

office of the Bum Company, head office 
of the Braithwaite and Company, head 
office of the Indian Standard Wagon 
Company. There are employees there, 
there are officers there, there are 
people there who may or may not be 
workmen under the Industrial Dispute 
Act. but they are employees. Why are 
they being left out? Why are they
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being excluded? How is their position 
being safeguarded? It is a small matter; 
it will not relate to more than a small 
number of people. But it may be due to 
oversight or what. I do not know. That 
lacuna should be removed here, and 
this definition of "Undertaking* should 
specifically Include the head offices of 
these companies, so that the people 
employed there are also given a 
guarntee of their rights being safe
guarded.

I would have been happy if the Mini, 
ster could have told us, if they have 
already decided, at least as to who 
are their choices for the top executive 
or managerial positions of these new 
copanles that are going to Start func
tioning DovJroo tomorrow perhaps. 
They must have in their mind their 
choices, tor example, the Chairmen of 
the Boards of Management or the 
Managing Directors. We would like to 
be reassured that they are really cap
able, competent and experienced people 
who will be able to make a good Job 
of this very big responsibility being 
given to them. Experience in the past 
has not always been very happy. If he 
It In a position to tell us, i t  would be 
very happy to know.

Finally, 1 would like to aid a few 
words to what Mr. Bhattacharyya has 
•aid about the question of industrial 
relations. Now that you are starting on 
a new basis. I think it would be advi*. 
able, from the very beginning, to de
cide whether or not you are going to 
adopt that type of industrial relations 
rhlch has worked, more or less, 
successfully In allied public sector 
concerns like the steel plants and ao 
on. By this* 1 mean that there is a 
multiplicity of Unions. We cannot 
■void H. That is the reality. In Bum 
there are about half a doren Union; 
in Braithwaite, there are perhaps, not 
half a dozen but k m  Anyway, the 
usual pattern is them.

Mr, Bhattacharyya made a passing 
reference to certain incident which took 
place recently In the Clive Works of

Braithwaite at Hide Road, which was 
really very very regrettable, because, 
there was a clash Inside the factory 
premises during working hours, as a 
result of which four or five people were 
beaten to death inside the Department; 
this clash took place between the 
followers of two Unions, one of which 
claims to be the official 1NTUC Union 
and the other claims to be NLCC— 
there is something called NLCC In 
West Bengal; they are also Congress
men, but they do not follow the 
INTUC Union. But the clash, the 
rivalry went to such s stage that i 
four or five workers were kill
ed inside the plant, beaten to death 
inside the plant during working hour&.
I only want to say this. Long before 
this incident happened, about 3-4 yean 
ago. as far ss I can recall, during the 
period when the Government had al 
ready taken over the management, 
there were complaints coming In of 
visitors who were not employees of the 
factory and who had nothing to do 
with the factory being allowed to 
come inside the factory premise*, car 
rying all sorts of weapons with them 
and threatening various people inside 
the Departments, going round from 
Department to Department ind 
threatening people. I quite remember 
at that time 1 had approached U* 
management and said. *What are you ( 
dong? You are beading towardj a 
disaster. H»ve you got no amuse
ments. no security arrangements or 
anything to prevent people m*bo ha* 
no right to enter the factory premises’ 
People who are not employees or 
workers—why should thjry be allowed 
to come in there day after day and 
round from Department to Depart' 
ment. threatening people and ***
management?*. And the m anagem ent 

always gave the reply saying. 'We can 
not do anything. We have reported 
the Police and it is for the Police to 
come and make arrangements * Any- 
wey, nothing was done and things 
from bad to worse And I sm afra 
this Intra-union rivalry or whale®*1, 
you like to call It. has gone to jj® 
absolute peak in the case of BraM 
waite and has culminated eventually
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in this physical clash which led to the 
murder or killing or beating to death 
o f  four or five workers inside the fac
tory itself. There is a big responsibili
ty now on the Government. In the case 
«of Burns and ISW such things have 
not happened. Thank Goodness. But 
Ihere is also the problem of rival unions 
.and multiplicity of unions and all that. 
1 do not claim like Mr. Bhattacharyya 
who is trying to claim that his Union 
is the majority union, because such 
things have never been tested. What 
is the use of talking that way? It is 
not the way that the problems can i.e 
solved now. The point is that in a 
nationalised undertaking, in a basic 
industry like this, some criteria must 
be evolved for trade union recognition. 
"What are those criteria? Either it 
should be some kind of an objective 
lest to be made of the membership of 
the various Unions and the actual in
fluence and the following they have 
Sot and on that basis you come to some 
decision as to whom you will recognize 
and whom you will not recognise. But 
recognition should not be obtained by 
anybody under coercion or under physi
cal pressure. 1 am using these words 
advisedly because regrettably this is 
what has been going on in my State.. 
Mere physical duress and coercion have 
been carried out With the aid of people 
who have nothing to do with the fac
tory, who have been brought in from 
tnitside and the management threaten
ed *If you do not recognize us, we will 
■not allow your factory to run*. Such 
things should not be permitted. Your 
nationalised undertakings will go to 

the dogs If such things are permitted.

So. industrial relations is a very im
portant matter. I am not pleading my
self that only the TNTUC and AITUC 
ahould be given scope to represent the 
workers. I do not say that at all. I 
■ay In these individual units let some 
objective verification or testing be 
carried out of the actual position and 
then let the representative unions be 
ascertained and let them he given some 
positions of responsibility in the Joint 
Committees or Joint Councils of 
Management and so on as have been

set up in the Durgapur Steel Plant 
where there has been a great improve
ment in recent months—there is no 
doubt about it—in production and
everything.

I hope these matters will be borne 
in mind and much will depend, of 
course, on the competence and maturi
ty of the top executives whom you are 
going to place in charge. That is why 
I wanted to know if you could tell us 
as to who is going to be the Chairman. 
They must have made their selection 
already. I would like to know that.

With these words I welcome thi* 
BilL
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fr v f r  w'flr wnr Jf;

MR. SPEAKER: The hon. Member 
may please continue alter lunch.

13 hn.

The Lok Sabha adjourned h r  Lunch 
t ill Fourteen of the Clock.

The Lok Sabha rc-atK.-nbled after 
Lunch at Five minutes past Fourteen 
o j the Clock.

[Mb. Deputy-Speaker in the Cliair]

BURN COMPANY AND INDIAN 
STANDARD WAGON COMPANY 
(NATIONALISATION) BILL AND 
BRAITHWAITE AND COMPANY 
(IND IA) LIMITED (ACQUISITION 
AND TRANSFER OF UNDERTAKING) 

BILL—umiJ.

The Lok Sabha re-assembled after  

lunch at Five minute* past Fourteen 
o f the Clock.
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■
“ --- Bill provides that the liabili

ty arising in respect of (a) the loans 
advanced by the Central Govern
ment or State Government or both, 
to the two companies (together with 
interest due thereon) after the 
management of the undertakings of 
the concerned company had been 
taken over by the Central Govern
ment....”
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1 . 50 V T t f  WT foTT 3TT* # *ft fTOT
I

vtffihnr $ 3TJ7T #  

ft  i r f  |  1 w ro fr  fa ro* %
yrrfVpt. 4 îTFr? % yv-vtvt r̂r% 
%tt* 4nTOi(<ivM C

m sr ip fW ?  ?T^¥ : 228
TOTT, WnU HlV4 : 510 *TTO
Vi^l , UV^ (Cmfafa^Vl’ : f^T^r? 

iftr * JZ  16 SfTO
JQ ,71  *TW T O  fV*TOT IPTT || 

wfinr fft fro  v r  fsin ^

I  1

W^RTT FT̂ W ^nTTR VT̂ TT

wiffrrr f*fTO*r*rrfta

ifT U t j f  | f # urn f a t e  *r f t  1 

VVVZ tr^T CTO TT Tjfl I  I

* « f « * t  qf^n fe rrrfi t  T 
5WT *|?T W*9 wm Tyt I  I % fc7

% <n« o t t v  v t  **fr $ 1 *F

v m l  Trnft | irtr *?rfaT{Sfr

*ft m f r n l  f f t w r r r  1

TT ^ 1  «iiC4l TWT 31%,

*TV V t SWH t f r  9TTTT % <T% * t  

W m W C T W V T  f W T t l

r r  w*sf % *nr *  r r  

f f ’sff t t  *f*T*br v r m  j  1

f t *  ( w r f ) : W W W  JtflfJT, 

w=r r r  t j r  i m  ? f r r c

r i« «  i f t r  t**i«il Vt

#»PT^T^r V ^ H O R ft  f W  f̂ T̂T IT

q *  a rc  f w R  | t  r p  I  1

18 96  if^TfSTCf j f

1 ar?t w$ % t t* i  s r  « « r a  $,

iwrife v*f-

t ^ m r ,  jf rs F m r *ts> Ttffcnr« 
*7rv, f re fa fs ir , mPT?r qf? *nr 
$ r t t ,  m^TrT ftrr cf? srte fa^ ir, 
f o r  *rfc, 'nzft
^ h m r  "Rm-fiRff 
* r r f ? T f ^  £  i w w

«rF?v Tpftihr, 
arawjT (TOT !T%W), ipspTWTTt
(f«I?rT) %5T«T (arf«T?RlT) Jr

'•ft ?^r I  1 «H qv
T^nft t  1 ^ J f q f i r R i T  | ftr 
1895%^5|&^5I^’ 196& -67 5R> 21? 
ita^frp rft^r i967%9TTT?r^f ^ r t  

i sre^trorr fsrar 
v m i  ^5tRTWRt Tnrfwr^y, f^ r  
TT f<w>(wci % +l*f ■qW ^ i ^  
^  1 9 6 6 -6 7 tm V T  Wff»R% 5Pft?

^ f r  srt 3?rhnf?r "̂)d ^ 
^  ^ r  % qvhrrf«Tv *f% % w  
w i t  r̂t tfr ?ftr ?tjtb% ^ t

*f W5RTK vir ?R»B ^ r  
tt ĥttt tt ^ i ?n»r ^  ti^'O
T *H i  •Tift ♦ ilsi ^nr HT*T—
fsrf îfr f  sfVr ^Jjftsr?r ?>T?r | 
fa  *̂r r̂wjsft frt f%?f rTTf ?f 5tr lt% 

it qi’TT 3H7 I

((T ^ ??T

»njr | fr?*r% f*m ^ w 5 « rrfw
% VTTT TI*5?t UTTOW>5iT ^

oft p t *f ^  *ff. ^  ^  ^w pt  <if^
Tfr «it ?nTTT ^ r *f ^Krr
^r *rrt ^rw f & Tn^hiwT 

ftrqTJprr t  i 5nR̂
| i *fw ^

| fgjfsrpr & <?p m*
rfaQ , fjm *rk sn^e

<B*ff Tt WOHT ^  ̂ Rft T̂ t
*ftr ftiw fwn *w w  ^  5^ 
qr^i |, rnn *frr ?>m
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far?]
#

v n rv r^ iv h r -  
ifit I  *F m  fTJTH »TOT $ fr w* 
v\in  t r rsn *  fcwt *  *s*t
*nf) *rflf | 1 aft

*TC ffTWT Vt i|f f*fTOrvqftff7qrT 
<jvvt %w-

i< im  n n  i f  qr frfror
qifwift w r #  fa $wt iwiftw vr 

v * ftw 7 * i w vn  | * 1$ nr w «t f 

T O r f t f t ,  ^ i w w r i f ,  wrfc 
«F  wm vz f t  m  n , m  

< Ti^avm % fm r t t t t
srhnv t̂ TT TT 35m  TT^HTTW WK 

wrffn i *f *»r irhr h r *t 
w st *r fj* tfr  ffTTTT *t nt 
fir* I  1 yw«TFff<fnr«fPT wu 
% w *  *n{T w*rcr 1

w w  « f  «rpn wrm m  fV 

Vtf? Ilrrff fu ll*  VIV ^ 'p f  TTT?, 
« r f c * « i t v v * r r * t  wiwm m n  

i  urr *  «mra ft of | i 
w* Tt w »i*? »r  ft*n «rffc*» 1 mt 
H  fft 5mw art t a  <t * r f * *  | 1 

irtt* wivmffvr irrr % g**t tr«jt*- 
vtw *t »n * t f *1 wsffn 1

«nr » Trft «yr vttw T̂ t 
«f? 1 m  9T y r  «wrr qfeft
«fr*r*fr *frrr nmrt iftm «?* wr*
«mn | :

•At any moment. If any prlvittly  
owned industry Is operating against 
the national interest or impeding 
social and econonflc progress, we 
should not hesitate to take It over.**

t fr * r fr * t  M «  trpfto-

w r*  fw r  | q rsh r #  firm |

*«fffv TT^Tt h tttt  » t  m

% »wwr %ftx vtf *rrr w ft *r 1 
w *»rr«r ln t*r*y*r#  f o m e n t  v f i  

t :

“For some industries, controls— 
financial controls or direct control— 
are enough. But sometimes controls 
are not enough, then the instrument 
of public ownership must be used. *

v f t  »m r «rt t *1 i * i *rf»rrg :

MA1| property and all undertakings 
whose operation has acquired the 
character of a national public service 
or a monopoly in fact must become 
the property of the nation."

wr^t tnr wnr f f r t  jtj #  ^
V# TFT WTfa iir  & TT^fjWT^ %

it* twt iftr vH  f  rtr
*?  wrorr | P r n ^
r *  fPTfTwrc 4h w** % v h t  |. V* 
4 r i * v f r * t  k v g w f^ if tv ^ r  fww 

^ m ir  *m 1vm  | i nfr ^  
wt f r fryriT *rf*nfT ||ih ^  

P̂r wwr ^  | fv  rr«f % 

t n ,  mww tftr k m
^  fir «* r r  jt  1

vr w r | 055 •

v n  v !  i f f i i r  frpiT | 1

**AI1 industries ol basic and strate
gic importance, or In nature of pub
lic utility services, will be in the 
public sector. Other Industrie* 
which are essential and require *&* 
vestment on a scale which only tbe 
State, in the present cirtumitanct* 
can provide, have also t o  b e  in the 
public sector* In the context of the 
approach to the Aftb plan the *tate 
will have to take ragponiibility ^  
the future development of Industrie*

ovor a wide Sold.**
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■fft ft vrwm 5 fir (f*f 1 ■O 
'•rrfarff, prrrr ir fa ^ t ,

v tir fe ffr  irtr pnfr anrcrr
Tt JTHT ^ 3H«r <R*TR TTffeT-

frror Irw*rm irt7Ttf^ittsfiflr | i 
9t t t t  vr ^«r srs; * f  r H t  ir w t t  

1

«PK *TTT ^  fJTTT vt t'T'T-sfTT 

W> I l y  ?ft *11 ̂  M fcl'" H J 1 ^
Tlr * O j l  t t  je t pr *rt imr 

fn r  <ra$ it <ra <?m >r(t *r*nr *r 
wptt 1 prlrf?r<i*iT*rTT*rr*#t 

W V  % VPT *<.11 TflTT fltft 7PF7 If?. 
vmfsfirt p r *>r Ir f?ri$ ^pKr- 
i^er tnft?rft»nR*f 1 1 irnrTfTurT 
*pt% K imrt I *  ir »TWTPnr -jtmr 
» *  rfc | far* *r Trim o V  « trm  t t  
trr«r ftar *  1 fw tv fr  t t  us
t ’J't tft It i mfr v t f srr r̂c 
V »W  * t f  ^ r* ftr jfo rr  T7 *  

ftr^fri if ih rff v  Tt t»t % *mr 
3»T «rff»T Vt *P f i f  3TTT tfT 

%ff^T vprfvn  TI TT^fnTTW TT* Ir

r o  * t  ift wpth fai»ft fa xrifiTT 
T*T Ir *TT*r pr if* % 60 TTtS P ’TFff 

f t  v i^ iq *ft *ro<fr 1 vm  f*nr 
mtirFsrc ■nft'ft *r  * f5  *rrfr 

ft lw f *  •nj’Tt $ 1 «rr* to t t t  u>t 

TjfiwT * t  * r f» l «rt f*nr in  i  xrrr 

w r f  j f  wtfr ?r#r *r i  *?t 

$ 1 irtr wf?r <ror TJBTT'n I  t f t  1 1  

w:rrfsRT #ir i f f »n t l » r  vr*frrf 
$ f  *$ * 1TOT TT«f *T  rf> 5 1

»jir ^«fr | far 3ft »rm I,
|. F w v t  ft% vte r t f  »^nrr fr 

tftr m  f t  m r ?«? wpn: ^ 1 1

«A t p r  Ir f?r<? ft «nft 3ft t i  *1* 1 * ^
f  ̂ ftr5T<jv iTff ft JfPHT^rpng

prfw^r ^ r ^ j f r f^ r T -  ^  t  

a ftpR TffT jim frgefiiH  n’tr JHbfdn

*rw «ft' p r  ^  I r  fsriT f ^ r r T  f t^ r r  
^ r rn r  ? « rnr ^  + T O r-ff i f  *r» r£ tf I r  
T r f^ ftA iR  ^  373! i f t  5 > rm
W3 T̂-TT W rf^T f r f t r ^  ^ fl7  p r
frw  i f  l^ 5 r  ^ ft s ^ if fire rcfr |  i 
p r  fT *N P d l ^ ft ftf? R T  5  i p r  

P tc t^  I t  f5r(T tsft ?*nTt q r> ^rfi r ff
^ ^  % ZT?

TnT5J^5>3rr^T w ifp r
st'tR t *rr * r tr  ?rnf #  ?r% % fs rtj ^ r r a R f  
% ^ v i f e  ir jni-^rf f^wrr ^tt 

i ft imjRTT |  f t  p r  * fta  frr p r
f o r  irS T R T T jr^P T T ^T f?#  «rr I

I
fti? 5 ? r? r ti\x ^ f» rr w r^ iT  jf  far 

f f t f  • ja m R r -jt? 5PT srar ^  far
p s * jr  ^  w iT ift £  tr>T ^  ^  » ft 
jfn w r ^  P it w < tK  
if % ?ft # w t  ?tt% f  far 3fr% ^  

Tf>5f ?rrq% jrif-jp^ fam  ^ r  p p ? f  

if s ^ f t e f t T T ^ T r  1% t  ^

■3H % 5TPTT f f  ZJT ^  5'f I t  *T»W^ 
^  far fTTTTSPTT »i<.<9i«fi % VT 3^T 
<T|jff fiT W'Tr I ft -qig«ii
far ^rn^rm H Tfa p r  375 ft 
Vtf rrcfrtWFT f  ̂  f t ,  f f t  ^ J n fr 
g K W t ^  s rf^  * r r  ^ r f f ^  1 p f f
j t t i t  ir  p r  fa?r ^fr 7J# h  q fr  ?r> 
wVt T?r f> r r  |  1 fa^r i f  * * -
y c f ^  ^rfaH
ftrv fr lT fl' % ^  ^ ftf

^  ^  fiT5KTT I  I JT3T  ̂

I t  ffrfT  ^fr 5T«rr % f ^ ,  
trfacq- fa fff titx fa®5rr s r f r fann  
f? rr 3f t  ^  |  % ^ - g -  i f  p r
fa?r q’ ^ w jrT ffp R r ft^ T R rra t «rs®r

« r 1

P^r n w n  ^  ^mr, p̂ i t  far ft# 

qf5f spfT t ^  ^



fir?]

% fa *, ( f r y * H  *  wifir* %i% 
p\t 3*T 351% % F*tf

l { 9  ^  |, # W  ftw
« r  t o  v rm  £ ij

OR. RANEN SEN (Barasat): I stand 
to support both the bills. But while 
supporting the bills, 1 want to raise 
certain points which need clarification 
from the Minister. The Aral point re
lates to Burn 6 Co. and Indian Stand
ard Wagon Co. In the title of the biU 
relating to them, the word ‘nationalisa
tion* is given within bracketa. In re. 
Card to the biU relating to Braithwaite 
A Co. the words 'Acquisition and trans
fer of undertakings* are put within 
brackets. Why this difference?

All the speakers who have spoken 
here, have said that they have taken 
both the bills as nationalisation bills. 
And if the words ‘acquisition and 
transfer of undertakings' mean natio
nalization. why bar not the latter 
word been mentioned? When the 
Minister had introduced th* bill I 
was not present. Therefore, V do not 
know whether he has clarified this 
point.

We *re connected with unions of 
workers belonging to both the com
panies. NaturaBy, as a public man 
and as a trade unionist. I have every 
right to get this clarification.

In regard to Bum St Co. as also 
Indian Standard Wagons Co* 1 want 
to raise a few points which probably 
have not been made by other Members 
who participated In the discussion. 
Some time back, the Junior officers 
working in Burn St Co. got their wage* 
and salaries revised, whereas the 
worken who equally deserved some 
consideration from I be Government fn 
regard to the revision of their wages 
and other things, did not get It The 
term of the West Bengal Engineering 
Tribunal's award had expired. In the 
present conditions, there is no award 
that guides workerf’ wages. We do

(79 Bum Co. etc. etc.
II_______________

not grudge the junior officers who have 
got their sceles revised in their fsvour. 
The workers' demand would be that 
they shoud get the same consideration, 
from the Government—since the Gov
ernment is nationalizing Burn St Co. 
and Indian Standard Wagon Co.

*
My third point is this. I have read 

the bills relating to Bum Si Co. and 
Indian Standard Wagon Co. very care
fully. i find some discrepancies. 
Whereaa In the bill relating to Bratth- 
waite St Co., workers wages, provident 
fund and other dues get some prority— 
under section 18—in the bitt relating 
to Bum & Co. and Indian Standard 
Wagon Co. the workers* dues come 
almost last.

SHRI DINEN BHATTACHARYYA:
If is so. In the esse of Braithwaite 
also, I think.

DR RANCH SEN. No; In the case of 
Braithwaite St Co. it comes first It 
is for the Minister to explain, because 
that may give raise to some misappre* 
bension^if It is not explained—in the 
mindt of the workers. Secondly in 
both these cases, what happens to the 
money under the Compulsory Dcporit 
Scheme, deposited to both the com
panies. or to the three companies, 
under the Act of Parliament? It is 
stated in this Houar—and it Is known 
to us—that not only in the private sec
tor but also In the State sector, in the 
taken -over industry the accounts of 
the CDS have not been maintained 
properly. The Government's directive 
wa* that the worker should get the flr*t 
instalment before 19th July. As yet 
the workers In both the companies 
have not go it We are told that pro 
babty the accounting has not been ma'V 
by the authoritie* who am responsible 
for doing It Therefore, the Minl**fr 
should see that the workers get at teart 
their due share of the CDS money, *»c- 
cordlng to the directions of tht Gov
ernment

Then, Bum St Co. and Indian Stand
ard Wagon Co.—more so, the ISW— 
constitute a heaven for the c o n t r a c t o r s .

Bill and BraithwaUe 180
Co. etc. etc. Bill

AUGUST 24, 1976



j 8i Burn Co. etc. tie. BHADRA 2. 1898 {SAKA) Bill and Braithwaite 182.
Co. etc. etc. Bill

This has been discussed in this House 
both during the discussion on the Bud. 
get Grants ana asio when these take
over Bills were introduced.

In the 1SW in particular, there is a 
preponderence of contract labour. 
Some time back there was an agree, 
ment with the workers under the con* 
tractors that those who were doing 
perennial jobs would be taken as Per
manent workers of the company itself. 
According to that agreement, some 
workers were taken in the ISW, but it 
was done very slowly, sparingly and 
hapharzardly. Al] those who have been 
doing permanent jobs have not been 
absorbed.

Contract labour is not only against 
the interests of the workers, but is a 
source of corruption. It has been 
found to be so everywhere, and more 
so in the ISW where a number of offi
cers are in league contractors. The 
contractor have been doing their jobs 
for years, and when a contract is over, 
somehow or other the same people 
manage to get appointed as contractors 
for the new contract in the same or 
under different names. Thus, lakhs 
and lakhs of rupees are being wasted 
in this way.

As mentioned by Mr. Sokhi. Braith
waite. Bum and ISW were really mines 
of gold. The huge Howrah Bridge 
which was started in the early ‘thirties 
was constructed by a consortium 
known as BBJ—Braithwaite, Bum and 
Jassop. Jessop hag been under Gov. 
ernment for a long time, and it is a 
mine of gold, but if properly run, even 
Bum ana Braithwaite can again be
come really mines of gold. Coming 
from West Bengal, I know how Burn 
St Co., from a very promient position, 
haa been reduced to its present state 
by the mismanagement of the owners 
who happen to be Indians. I remem
ber that in 1967 Bum and ISW autho
rities approached the Government of 
West Bengal, then run by the United 
Front, saving that they were not in a 
position even to pay the workers their

monthly dues. They requested the 
State Government to stand guarantee 
for a loan of Rs. 2 crores, which »he 
then Government refused to do.

After the take-over of Braithwaite 
particularly, many cobwebs had been 
removed and production was picking 
up. Before 1975 there was a lot jf 
difficulty in running the company and 
maintaining production, but in 1975 
there was a production of Rs. 4 crores, 
and in 1976, from January to July, the 
production has been more than Rs. 3 
crores. That means it was picking up, 
which was a very good sign. In 'both 
the companies, the workers and the 
officers played a very glorious role, at 
least many of them tried to overcome • 
the difficulties that were placed by 
certain people who were interested in 
the old company.

There is no mention of workers* 
participation in the management in 
these two Bills. They have said, 
“Workers’ participation in industry.” 
Workers are participating in the in
dustry. Otherwise, the production will 
come to a stop. As far as public sector 
organisations are concerned, the Gov
ernment should give a categorical as
surance that workers would be involv
ed in management from top to bottom.
If there is any difficulty or if there is 
any rivalry between the two unions, 
then the simple method would be to 
allow the workers to elect their own 
representatives at the shop floor level 
and at a higher level in the manage
ment of a company or the Board of 
Directors, whatever it is. That is a 
very sound and democratic principle 
and that should be adhered to by the - 
Government.

It is stated that Government should 
stand guarantee for the workers’ dues 
from the appointed date. The appoint
ed date is the First of April 1975. 
Braithwaite and Company was taken, 
over in 1971. The other company was 
taken over in 1973. But the appointed 
date is the First of April 1975. So, 
between 1971—1975, there are four pre
cious years, and between 1975—75.
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there are two precious years. What 
wlij happen to the workers' dues and 
other things? As far as these dues 
are concerned, they have to be paid 
by the Government ‘ This point has 
to be stated very clearly in this Bill. 
There are so many other points which 
Jiave been covered in this Bill.

The second point Is regarding Section 
18 in both the Bills. Why do they 
differ? Th* Minister has to explain it. 
As far as Braithwaite and Company is 
concerned, the workers* dues get a 
preference. But in the case of the 
other company, if comes at the end. 
What 1* the position in this regard? 
Unless It i> clarified by the Minister, 
there may be some doubt about it

Ait you know, workers’ money In the 
provident fund i| eaten up by the em
ployers and the Government remains 
silent This financial question in re
gard to workers* monev has to be clari- 
lied.

There are clauses and sub-clauses in 
both the Bills in which the conditions 
of service of the workers have been 
more or less guaranteed, but even then 
there are some loopholes which may be 
taken up by the authority and the 
management or anybody else who will 
be at top. who can transfer the workers 
from one place to another or who c*n 
terminate their services or force the 
workers to come to some agreement. 
It is not conducive to the interest of 
the workers, is far as their security 
of service and other conditions are 
concerned. They shoud be properly 
maintained.

1 again thank the Minister for bring. 
lag In these two Bills, because they 
were long overdue and the workers 
were also making their demand. Last 
year, unions representing vsroius 
political affiliations had asked the 
Government to nstionalise these things 
immediately.

*.TT! : ( 'r r tt ): TTTCT*
ft s tft fa f f  wnrcr £ i

ws % ftr *  T f  »ptt ( ,

S fv *  $ frr«r *t, wi? ^  y jm  
wntm £ 1 *rtr

X'j^wn iff? 1 1951 n  r u i l  
qifra fin? p i wra f t  |,
tftr p r wpf w  w r vnr 5HT

I ?  fTO ftfirw firarfflUTW  vt 
vrift | w  ww ^5 I,

1 wrr tzzircit

t  :

"Explaining the circumstances 
which necessitated the promulgation 
of the Braithwaite and Company 
(India) Limited (Acquisition and 
Transfer of Undertakings) Bill" 
when it was on the verge of closure.

*tt<t vr c  fair
W R ^61)  ^ I

MOn the eve of the taking over of 
the management of the undertak
ings of the two Companies, their
liabilities far exceeded the value of 
their as*ets, interest liabilities ?n 
the loans advanced by banks, and 
particularly credit facilities made
available, to the two Companies were 
mounting up and it came to a stage 
when the interest liability was as 
much as rupees one lakh and fifty 
thousand per day.**

TTjK, 1951 I .  p r *  OTPPT 15

if Of I  « *  :

“ W h m  the Central Government i*
of the opinion that—

( a )  In respect of any Scheduled 
industry or industrial undertaking 
or undertakings—

(I) there has been, or is likely to 
be. a substantial fall in the 
volume of production in res
pect of any article or class of
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articles relatabto to that in- 
dustry or manufactured or 
produced in the industrial 
undertakings or undertakings, 
as the case may be; for which, 
having regard to the economic 
conditions prevailing, there is 
no justification;

(b) any industrial undertaking is 
being managed in a manner highly 
detrimental to the scheduled indus
try concerned or to public interest;

The Central Government may make or 
cause to be made a full and complete 
investigation into the circumstances 
of tbe case by such person or body of 
persons as it may appoint for the 
purpose.**

n fi
^TJfTT ^TTpTT jl fir  ^  «FTT

f*TT 15 W

wt ? «ttw

qr pnft vn frffCT ? 
ih  wivfi % t, r ^ T  ri*; 

t$  snfr
«ii7 f r  c  fVfrrt

srrvff I

Prrft £ i v *

nr ft»T fWft CT7*T
fm  |  ? *rrc% >f? in ftfsv

*t fo »T  | f r  1«*6« vt
W7TW f i r  n f  19 6 6 -6 7

% its  ir q rr  w  pn?t ’m s  
fH V r f t  i « n w  tn frtn r *r *rnr*r

•r t̂ ftarr f r  r, n«ii vt

| , frrm  Srar | i »r? w  
*rt $ tft f t  * i fp r  i

ft It? OTflTT WTpTT jf f r  ZV-tftaT

*r *r

mi wrmT r m t  |  ? ?*t *f
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SHRI CHAPALENDU BHATTA- 
CHARYYIA (Giridih): Mr. Deputy- 
Speaker, Sir, I welcome the two Bills,, 
one for the nationalisation of Burn 
Company and the Indian Standard 
Wagon Company and the other for the 
acquisition of Braithwaite & Company. 
A hundred-year industrial history 
with its rich industrial culture is. 
turning a page today, with this nation
alisation. How this came about is a 
different story. There was a crisis of. 
confidence, there was resources cons
traint and there were certain other 
constraints in the constitutional provi
sions; and the question of quantum of 
compensation, now that the amount 
has been reduced, has made things 
easier. But the immediate cause for 
the decline of the companies was of 
course, as my colleague Mr. Daga has 
•said the traumatic experience of the 
United Front Government of West 
Bengal since 1967.

But how this came about is second
ary. The relevant question is on what 
lines we have to advance. We have to 
advance by modernising these units,, 
we have to diversify these units. They
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have a very rich industrial culture 
behind them as also expertise, and we 
must ensure that this expertise is not 
diluted. We must also try to get the 
best out oI the workers and the junior 

•executives by a continuous process of 
dialogue and close participation in 
the day to day affairs" of the Manage
ment What for? Because our export 
of engineering goods is going up. 
From Rs. 45 crores It has gone up to 
R*. 355 crores and we have the target 
of reaching Rs. 500 crores this year 
and Rs. 1000 crores by 1982-S3, as 
Mr. Pai bad told us only yesterday.

1 welcome these Bills because 1 had 
particularly mentioned during the 
Demands for Grants for Heavy Indus
tries that these units which were 
closed or were closing should be taken 
over and should be made a base for 
our export promotion drive. We have 
a favourable freight zone in the east
ern region of the South-East Asian 
countries and Indonesia. But, at all 
times, we have been exporting raw 
steel and patting ourselves on the 
back that, we have exported raw steel 
worth Rs. 45 crores and that we could 
go up to Rs. 300 crores. But why ex
port raw steel by which India is get
ting only Rs. 1200 or Rs. 1300 per ton? 
The fabricating capacity of these firms 
would be of the order of 7000 tons 
annually and it could be mors with a 
lew additions. By fabricating every 
ton of raw steel, India would be get* 
ting about Rs. 4500 per ton and we 
would also be expanding our employ
ment opportunities. For this, what is 
necessary is a close market survey of 
the South-East Asian and other 
countries and a close survey of our 
technological capacity in the matter 
of heavy engineering industry and 
structurals, so that these diversifica
tions enable India to close the techno
logical gap and we could come into 
our own. For Instance, where It Is 
possible, we should Introduce minia
turisation; where it Is possible, we 
should Introduce computerisation; 
where It Is possible, if they are not al

ready there, we should introduce die- 
sinking machines, so that some of 
these machines could reproduce them- 
selves.

Questions have been raised about 
the abare-structure, the amount—not 
compensation—that we are going to 
pay, labour dues and so on. All are 
aelevant But the HEC, that half- 
slumbering giant, took Rs. 300 crores 
of our resources for an elective pro
duction of 60,000 tonnes. Compared 
to that, this is a small price to pay. 
There have been delays in decision
making, and much of our difficulties, 
which the Minister may have to face 
in the coming months, will be because 
of the delays in decision-making bet
ween 1073 and 1076.

Another point which is relevant is 
the price which the Railway Board is 
paying for the wagons. Previously it 
might have been argued that it would 
go to some private pocket. Now, whai 
the Railway Ministry would lose, the 
Ministry of Heavy Industries would 
gain. Therefore, since many of the 
public sector corporations are leading 
a sort of marginal existence by over 
drawing upon each other, this will be 
another exercise in that. But if w* 
are set on a Arm course of diversifi 
cation and modernisation, and mount 
an export offensive, 1 am quite confi
dent that with the expertise available 
there, these units will become viable 
units and assets.

The question of contract labour like 
King Charles* head has been croppm* 
up again and again on every BiU of 
take-over or nationalisation. I quite 
agree that contract system leads to 
abuse and mal-practices, but I bad 
expected Dr. Ranen Sen to ssy s* to 
what would happen to the contract 
labour. Th* difficulty is that imme
diately you do away with the contract 
system, the contractor's workers are 
being thrown on the streets. This i* 
happening now In the coalmine*' 
with pay-losders, the loading kamin* 
are being thrown on the streets I” 
the circumstances, If the contract

1



labour is also to be absorbed now, I 
am afraid, in tbe present circumstan
ces and finances of the company, the 
company might sink. So, a reasonable, 
pragmatic method of phasing out the 
contract system is called for, and I 
would request the Minister to phase 
out the contract system ensuring that 
not only the fair wage clause is there 
in the agreement but the wage com. 
ponent payable is paid departmentally 
and not through tbe contractor. That 
would have at least ensured workers' 
dues. As a trade unionist, I would 
never welcome a lacuna in the Bill 
by which the workers will fall bet
ween two stools, pre-takeover of man- 
agement and post-takeover of manage
ment There are certain lacunae in 
tbe Bill which have been pointed out 
by Shri Ram Singh Bhai; those have 
to be removed, so that the workers do 
not become losers.

15 hn.

As 1 said earlier. 1 would end by 
aaying that a continuous dialogue and 
continuous participation of workers in 
management, inviting suggestions 
through suggestion boxes, rewards for 
different technical processes and cost 
cutting processes accepted should be 
actively encouraged so the workers 
have a sense of belonging and a sense 
of participation. That will not only 
be immediate pick-me-up remedy for 
these units, but also make for a long 
range cure and a road towards so

cialism.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
B. P. MAURYA); Mr. Deputy-Speaker, 
Sir, I would like to express my heart
felt thanks to all the hon. Members, 
who have been kind enough to sup
port the Bill. Some of the hon. Mem
bers have, of course, raised some 
doubts the approach of the Govern
ment as to how best we are going to 
meet the liability of arrears which are 
due to the workers. Hon. Members, 
"Shri Dinen Bhattacharvya. Shri Indra- 
jlt Gupta, Shri Ram Singh Bhai, Shri 
Harl Singh, Dr. Ranen Sen and Shri 
^Chapalendu Bhattacharyyla raised the

J*9 Bum Co. etc. etc. BHADRA 2.

question of employees’ dues being met 
as a result of the nationalisation of 
the Undertaking with effect from 1st 
April, 1975 both in regard to the pre
take-over and post-take-over period.

Ag I stated in my opening speech 
when the Bill was going to be discus
sed, these two Bills are going to have 
a little separate approach with regard 
to the question of arrears due to the 
workers. I would, however, like to 
explain in detail so that whatever 
fears the hon. Members have got in 
their minds that the workers may not 
get their dues, are removed complete
ly.

First, I would like to take up the 
Burn Company and the Indian Stand- 
and Wagon Company. The liabilities 
are being divided into two categories, 
the liabilities which are due for the 
period of post-take-over management 
and the liabilities which had been due 
for the period of pre-take-over man
agement. I would like to mention 
about the post-take-over management. 
Every liability arising out of the 
wages, salaries and other dues of the 
employees of Bum Company and 
Indian Standard Wagon Company in 
respect of the post-take-over period 
has been assumed fully by the Central 
Government or the Government Com
pany to be formed vide sub-clause
(2)(b) of clause 5 of the Bill, Bum 
Company and Indian Standard Wagon 
Company (Nationalization) Bill. About 
the pre-take over period, so far as the 
pre-take over employees’ dues in the 
form of arrears are concerned, it will 
be seen that these figures come under 
category 3 under the pre-take over 
management period of the Second 
Schedule of the Bill....

SHRI DINEN BHATTACHARYYA:
Is it the Second Schedule or the First 
Schedule?

SHRI B P. MAURYA: I am talking 
of Burn and ISW. I think you are 
talking in terms of Braithwaite to 
which I will come a little later.

1898 (SAKA) Bill and Braithwaite 190
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According to the current calcula
tions, the amount involved is about 
Rs. 78.35 lakhs pertaining to pre-take 
over management period. This will be 
fully covered out of the amount pro- 
vided in the Bill for payment to both 
the Companies Le. Rs. 25.23 crores. 
As 1 have already explained, the 
amount provided in the Bill will cover 
all the liabilities in categories 1 and 2 
in the post take-over management 
period and will also cover fully cate
gory 3 relating to employees’ arrears 
in the pre-take over employment 
period. If 1 give the figures here, 1 
think things will be clearer.

The total amount which is fixed for 
both the companies is Rs. 25.23 crores 
of Part A which is for post-take over 
management period in Schedule 2. In 
category 11. the amount will come to 
Rs. 10.20 crores and under category 2. 
the total amount will come to Rs. 63 
lakhs. Out of this amount of Rs. 
25.23 crores. if this amount is deduct
ed. then category III, is very well 
covered. Not only category III will be 
covered but It will also be flowing up- 
to category IV and out of the amount 
of Rs. 10.62 crorea. at least Rs. 13.52 
crores of the secured loans will be 
given. So, in the case of Bum and 
ISW, all the liabilities including salar- 
tes and liabilities of the workers re
garding the post and pre-take over 
period are met

I would now come to the second 
company, viz., Braithwaite* So far aa 
Braithwaites are concerned, it has al
ready been explained that in regard to 
post-take over management period, 
that is, between March 1071 and 1st 
April 1075. the wages, salaries and 
other dues of the employees come to 
about Rs. 80 lakhs. This has been 
accorded the first priority In category 
1 under post-take over management 
period. It will, therefore, be seen 
that this amount is fully covered out 
of the amount provided In the Bill for 
payment to the company, i «. Rs. 16.25 
crores.

Hon. Members, Shri Indrajit Gupta* 
and others have been mentioning re
peatedly how it is that the workers* 
dues are being given top priority in 
the case of Braithwaites but that is 
not being done In the case of Bum 
and ISW, So far as Bum and ISW 
are concerned, as I have already men* 
tiQned Just now. the entire dues of 
the workers are met, but, in the case 
of Braithwaites, the Government have 
gone in a more sympathetic manner 
and it Is with in the discretion of the 
Government to change the order o f 
priorities. Generally', the secured'1 
loans are given the top priority but in 
the case of Braithwaites, if we Had 
given the top priority to the secured 
loans, then workers' dues would have 
been left without any solution. That 
is why we have put this specifically 
under category I giving top priority sa* 
that the workers1 dues are met.
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At regards arrears In relation to- 
pre-take over management period, 
that is. prior to March 1971. it falls In 
category V under Ow pre-take over 
management period. No doubt the
amount provided in the BiU wiU not 
carry tbe Co m m i» toner of Payment* 
figures beyond Category I and Cate
gory II. However, 1 would like to
mention that pre-Uk« over «n t*r* M
on 31-3-71 stood at IU. 78.82 lakh*, 
the Govt, managed company having 
already discharged arrears to the « •  
tent of Rs. 71.U lakhs. The Aortfall »



on!y of Rs. 7.18 lakhs. It will there
fore be seen that even in regard to 
pre-take-over management period the 
arrears to the employees have been 
substantially discharged. Shri Dinen 
Bhattacharyya expressed certain lurk
ing fears in his mind about the func
tioning of these companies after take, 
over. After the take over by tbe 
Government they have been showing 
satisfactory trends. In case of Burn 
and Company and Standard Wagon 
Company, the management of these 
two companies were taken over by 
the Government on 19-12-73.

Sir, 1 am now mentioning the pro
duction figure yearwise. After take 
«over in terms of valuation, for the 
year 1973-74 it stood at 10.61 crores, 
tn 1974-75 Rs. 17.50 crores, in 1975-76 
Rs. 28.90 crores. It is our estimate 
that in the current year it may go up 
to Rs. 91.16 crores. In case of M/s. 
Braithwaite & Co. Government de
cided to take over management of 
the company in early March 1971. The 
works of the company were reopened 
In late March. 1971. At the time of 
the take-over the company’s accumu
lated losses were very substantial. The 
.Government has been financing the 
company all along. Government loans 
have progressively increased to more 
than Rs. t l  crores by March, 19T5.

The operational results of the com
pany have been adversely affected for 
various reason; including heavy inter
est burden on loans and a severely 
fttttlBtrapilalised structure. After a 
detailed economic survey of the 
affairs of the company, it was decided 
that its viability could be achieved 
with partial diversification and also 
by implementing certain balancing and 
*tfp*ACetnent programmes. At the same 
'tim*. U was decided to formulate a 
-scheme of capital reconstruction so 
tfhat the crushing burden of the inter
est on Joans could be reduced. A 
scheme of modernisation has been 
undertaken and Government have al
ready sanctioned funds for the pur
pose. It Is expected to be completed 
by 1976-77.
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The production performance of this 
company has been showing a satisfac
tory progress, as would be seen from 
the figures that I am going to quote:

*971-72 . . Rs. 5.30 crores.

„  9*90 crores.

1973-74 . . „  i f  34 crores.

>974-75 . „  13*09 crores.

1975-76 . . ,, 16*40 croies.

For the current year, it may go upto 
Rs. 21.54 crores. These figures go to 
demonstrate beyond doubt that the 
performance of these companies had 
been quite satisfactory after the take
over.

Shri Biren Bhattacharyya raised the 
issue about the head-office employees 
of Martin Burn Ltd. So far as the 
nationalisation bill is concerned, this 
is related only to the two companies— 
M/s. Burn and Co. and the Indian 
Standard Wagon Company Ltd. These 
two companies are distinct and sepa
rate from Martin Burn Ltd. There is 
no question of taking the employees 
of the head office of Martin Bum & 
Co. within the purview of the provi
sions made in the Bill. So far as the 
employees of the Burn & Co. and ISW 
Ltd. are concerned, every employee 
continues on the same service condi> 
tions, that is, even after the 1st April
1975. This has been mgde amply 
clear in clause 12. Same is the 
tion in the case of Messrs. Braithwaite.
It has also been made clear that they 
will continue to be employees of the 
Central Government or Government 
Company till their services are termi
nated or remuneration and terms and 
conditions of employment are duly 
altered by the Central Government or 
the Government Company, as the case 
may be.

Sir, Shri Indrajit Gupta had been 
raising the issue that the amount had 
been substantial.

SHRI DINEN BHATTACHARYYA: 
Do I take it that the fate of the emp- - 
loyees of the head office is not yet

J551 LSI— 7
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decided? In the bead office of the 
Bum & Co., ISW, the work it not in 
that way separated. They are all in 
the Martin Burn & Co., head office. 
So. m y question is: what will he the 
late of these employees in Calcutta— 
you forget about their number. What 
will be their position?

SHRI B. P. MAURYA: At present 
we are discussing this BIU and through 
that we are going to take over three 
Cbmpanfes— Bum & Co.. ISW and 
Braifhtoalte. So far as other com
panies are concerned, they may have 
been having certain relations. We are 
hardly concerned with them at this 
lime. We are concerned with these 
three companies only. ] may again 
assure that no worker will be ret
renched. That will be our approach 
and that has been the polio* of the 
Government also. The Hon. Member, 
Shri tndrajit Gupta had been raising 
the issue that we have amended the 
Constitution. So far as compensation 
is concerned* them used to be the 
word 'compensation' in the Constitu
tion and because of various reasons, 
this word was replaced by the word 
'amount* by the const itutional amend
ment He had the feeling that the 
amount which we have Axed after tak 
ing Into consideration the assets and 
liabilities had been the fair calcula
tion, No doubt, the amount should 
not be fttusory; It should he there. It 
should not he lllusor?, In certain 
rases, when tV  babflities are wry 
high or m y  heavy In comparison with 
the assets, there can he a token 
amount But In assessing assets, no 
doubt the word "compensation* is 
replace*! by the word ’amount*. But 
as I said, the amount should not be 
Illusory; It should be reasonable So 
In this case. IV  assessment has been 
done In such a manner that the 
amount Is quite reasonable It Is 
neither on the high s*de nor on the 
low aide; it Is lust snd reasonable.

A point was made about the share
holders of Bum ISW and Braithwaite* 
also by Shri Dinen Bhattacharyya. As

I have already explained, in the case- 
of Bum-ISW, the amount provided in 
the Bill cannot be expected to go 
beyond category IV in the pre-take
over period. As regards Braithwaites, 
the amount provided can go only up 
to category I and category II in the* 
post-takeover period. The share
holders' rights which come last can-

• not obviously be provided in the legis
lation by passing the priority claims 
of secured loans and employees* dues. 
So far as these amounts are concerned, 
hardly any amount Is going to the 
shareholders or owners who had been 
responsible for the mismanagement 
and for fte  sickness of these units.

As regards the point made about 
modernisation and diversification o f 
the plant of BumJSW, the National 
Industrial Development Corporation 
has already submitted a report on
the replacement and repair pro
gramme of Bum-ISW costing R*. 3.62 
Tore*. Apart from this, there is 
a1«<> a reoort firm  Dr. S. S. GJ*>fh rf 
Messrs. Belpehar Refractories Limit
ed on the modernisation and expan* 
rkm of Works of Gulftsrbart Niwar 
and Salem of Bum ft Co. estimated 
to cost Ri 16 71 crores hi two phase* 
Besides, there Is s limited scheme for 
emergency plant end machinery 
rehabilitation of the Wwar work* 
costing shout Rj M lakhs. The* 
various proposal* are In different
«tage* of consideration hr Govern
ment During this financial year, tv* 
have made a budget provision of 
It* I t  crores for plant scheme* relat
ing to Burn-ISW,

Hon* umhle members had he** 
raising the question of some dispute 
regard*** Union* an-f some In d ^ t i 
also No doubt It had bean s vrtr 
ssd incident But T would msk* 9 
reouem to hon, member* thst let u* 
sit outside snd And a solution so thst 
worker* may not fight among them- 
setv*' Mid no management derc? t0 
forfeit their rights

Sardar Swaran Singh Sokhi made * 
poin about superannuated ample***
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•till bring continued in Burn-ISW 
even after the takeover of the manage, 
ment by the Central Government. It 
It true that at the time of takeover, 
it was found that employees who 
were due for superannuation had not 
actually superannuated. At that time, 
the financial position of the company 
was extremely precarious. It was 
with great difficulty that funds could 
be found through IRCI and the banks 
for even essential items of expension 
so that production could be maintained 
and improved. Terminal benefits due 
for payment to over 500 employees 
amounted approximately to Rs. 50 
lakhs and money could not be found 
readily so that the employees con
cerned could be retired. It was, there
fore. decidcd to retire them in a phased 
manner at the rate of 10 person? per 
month. By October 1075, about 100 
people had been retired. During the 
last month, notices were issued for 
retirement of about 40 employees. 
Vigorous steps have been taken to 
continue this phased retirement so 
that the burden or the undertaking 
on account of such employees is re
moved at the earliest. Dr. Sen and 
some other Members also made a point 
that there was a big lime gap between 
taking over the management and 
nationalisation. Shri Daga also specifi
cally referred to this. Under the In
dustrial Development and Regulation 
Act of 1051 we take over management 
of units; so far as nationalisation is 
concerned, it is being done under the 
provisions of the Constitution. No 
doubt there had been a little delay m 
between. We had to And out whether 
those units are worth nationalising. 
That is why that delay has been there. 
Anyhow I should like to assure the 
hon Member* that in futur? wo are 
going to plan in such a way that before 
any unit goes sick, some monitoring 
arrangements are there. We are also 
requesting the financial institutions and 
banks, when they advance moneys to 
any unit, to see to whom they are 
advancing finances; and also to see that 
they are working, *o that even at that 
time we know what is wrong with that 
unit. W* will be coming before, the 
hon. House for the amendment of the

Industrial Development and Regulation 
Act and also the concerned sections of 
the Companies Act so that in future 
we shall try and see that the units do 
not go sick.

There had been some doubts about 
the units and undertakings of Burn- 
ISW including works at Howrah, Rftnj- 
ganj, Gulfarbari, Jabalpur, Niwar, 
Durgapur, Kondal, Lai Koti and 
Salem. They include refractories, 
ceramics, etc.

DR. RANEN SEN: Does it include 
Kulti works?

SHRI INDRAJIT GUPTA: That is 
Indian Iron.

SHRI B. P. MAURYA: I do not
think it includes that but I speak sub
ject to correction. Shri Dinen 
Bhattacharyya also raised objections 
about the wording of clause 4(5). it 
is well drafted. So far as sub-clause 2 
of clause 5 is concerned, we give pro
tection to the workers; after the 
management is being taken over by 
the government the workers have 
every right to sue the government or 
th? government company and v ice 
versa. I may assure him that there 
is nothing wrong with this clause and 
it is in the interest of the workers and 
gives them protection. I think he will 
pardon me; he should think over it 
again.

Shri Bhattacharyya raised the issue 
and said that instead of exporting 
steel....

SHRI CHAPALENDU BHATTA- 
CHARYYIA: Which Bhattacharyya,
Marxist Dinen Bhattacharyya or 
Nirakshar Chapalendu Liliatta- 
charyyia?

SHRI B. P. MAURYA: I look
towards him and I refer to the hon. 
Member beionginc to the Congress. 
He has been giving very valuable 
suggestions and he said that instead 
of exporting raw steel, we could give 
a helping hand in a big way to those 
units in areas of industrial activity.
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I* had a high place in the inter
national and national market. No 
doubt today they are not having that 
image but by giving a helping hand 
to those old units we could add to 
our exports In the category of 
engineering goods: we will not only 
be helping those units but we will 
also be helping developing countries 
which need our help, when we export 
engineering goods to such countries. 
There had been some other objec
tions also. I wish I could meet all of 
them. But time is running against 
ane? I would like to ***ure hon. 
members that whatever difficulties or 
objections they have about the work
ing of these units, they can bring 
them to my notice and I am always 
at their disposal. So far as these 
Bills are concerned, the very fact 
that they have got support from «U 
members irrespective of their party 
affiliations proves beyond doubt (bat 
these Bills are in the interests of the 
nation and in the interests of the 
working class. 1 express my thanks 
to hon. members who participated in 
the discussion.

DR RANEN SEN: Has the Go
vernment taken any step toward* 
workers* participation in manage
ment?

MR, DEPUTY-SPEAKER; That is 
a general policy. It Is one of the 
points of the 20 point economic pro
gramme.

DR. RANEN SEN; That ii work
ers' participation in industry.

MR DEPUTY-SPEAKER: I am
mixing it up with Swaran Singh 
Committee's recommendations on 
amendments to the Constitution. It 
comes because of having too much 
intellectual indigestion.

SHRI INDRAJIT GUPTA: Who Is
having it?

MR. D  8 PUTY-SPEAKER: I am.

SHRI INDRAJIT GUPTA: I sym
pathise with you I

MR DEPUTY-SPEAKER: The
question is:

h * ‘That the Bill to provide for the 
acquisition of the undertakings of 
the Bum and Company Limited afcd 
the Indian Standard-Wagon Com
pany Limited with a view to ensur
ing the continuity of the production 
of goods which are vital to the 
needs of the economy of the coun
try and for the fulfilment of the 
contracts for the supply of railway 
wagons abroad and for matters con
nected therewith or incidental 
thereto, be taken into considers- 
tion.’

The motion wan adopted.

MR DEPUTY-SPEAKER; The 
querion is:

'That the BUI to provide for the 
acquisition and transfer of the un
dertakings of Messrs. Braithwaite 
and Company (India) Limited far 
the purpose of ensuring the con
tinuity of production of gnods which 
are vital to the needs of the coun
try, and for matters connected 
therewith or incidental thereto, be 
taken into consideration.**

The motion Wfijt adapted,

MR. DEPUTY-SPEAKER: No* we 
will take up clause by clause ronM* 
derat^n of the ftr«t Bill* U. Burn 
Company »nd Indian Standard Wagon 
Company (Nationalisation) BUI. Thct? 
are a number of amendments given 
notice of by Shri Ram Singh Bhui Is 
he moving them?

?m  l«|i * » f  : *  j

f t  <fTfm |f I

.  ipjrtr? i
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The question is:

"That clauses 2 to 34, the First 
Schedule, the Second Schedule, 
Clause 1, the Enacting Formula and 
the Title stand part of the Rill."

The motion was adopted.

Clauses 2 to 34. the First Schedule, 
the Second Schedule, Clause 1. the 
Endcting Forfula and the Title were 
added to the Bill.

SHRI B. P MAURYA: I beg to 
move:

'That the Bill be passed.*'

MR. DEPUTY-SPEAKER; The 
question is:

“Thai the Bill be passed.**

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we 
take up clause by clause considera
tion of the next Mill i.e. Braithwaite 
and Company (India) Limited (Acqui
sition and Tiansfer of Undertakings) 
Bill

There are no amendments.

The question is:

‘That clauses 2 to 33, the Sche
dule, Clause 1. the Enacting For
mula. the Preamble and the Title 
stand part of the Bill."

The motion was adopted.

Clause 2 to 33, the Schedule.

Clauses I. the Enacting Formula, the 

Preamble and the Title were added 
to the Bill.

SHRI B. P. MAURYA; I beg to 
move:

'That the Bill be passed.”

SHRI B. V. NAIK (Kanara): Sir, 
since much of the details have al
ready been mentioned, I would like 
to seek certain clarifications from the 
hon. Minister.

Since the objective of the Bill is to 
provide for the continuity in the pro
duction of goods which are vital to 
the needs of the country, contract for 
supply of wagons abroad etc., the 
main thrust which I want to make is 
in regard to the general policy. When 
you wanted certain workshops, manu
facturing concerns, machinery etc. 
installed, in cases like this, where 
there is a long history of mismanage
ment, causing loss of interest, heavy 
overdues or bad investments, and low 
production is expected instead of 
taking over them and investing preci
ous money of the Government, why 
is it that you are not able to liquidate 
these companies, because as soon as 
a company is liquidated the first re
sult of that is all the interests that are 
becoming payable in respect of dues 
become non-payable. I understand 
that, leaving aside the National and 
Grindlay's Bank, most of the other 
sources are the Public sector banks, 
and U might have been a sort of mo
tive, undisclosed motive, in order to 
save these banks from being affected 
by the non-payment of these dues. 
But if the intention in regard to keep
ing up the continuity of production 
is to be served, it can as well be 
done by the simple process of tak
ing over the production part of an 
enterprise, and not the constitutional 
part of an enterprise.

MR. DEPUTY-SPEAKER: Are
you supporting the Bill or opposing 
it? What are you doing?

SHRI B. V. NAIK: After having
supported it. I am trying to give them 
a certain amount of guidelines.

MR. DEPUTY-SPEAKER: Do
you know what the third reading is 
for?

SHRI B. V. NAIK: For the pur

pose ° f " ‘
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MR DEPUTY-SPEAKER: For
the purpose of supporting or oppos
ing, and nothing more.

SHRI B. V. NAIK: I hope that we 
can give certain guidelines in regard 
to the future?

MR. DEPUTY-SPEAKER: You
should have don* it in the first read
ing. Anyway, you conclude your 
speech.

SHRI B. V. NAIK: This is the
point I wanted to make, in view of 
the fact that both these companies 
are gcAng to lean heavily on the ex
chequer in regard to the allocation of 
resources.

In this country we do not have 
buyers for such heavy investments. 
If these companies, in regard to 
which there has been heavy mis
management were to function even 
in a free economy of the world, most 
of thc directors would have been 
charge-sheeted. The hon. Minister 
has not said a single word »s to the 
reasons why the management went 
down* who were the directors or the 
people in charge of the management, 
who were responsible for the com
ing down of these institutions 
and what action is being taken agaimrt 
them for malfeasance or misfeasance 
and nusmangemrtif. for the liability 
in respect of running the concern in 
a desarab'e way, as is provided in thc 
company law, it said that under thc 
law of torts it is being accepted. But. 
except speaking in terms of the ade
quacy or inadequacy of the amount 
which is de facto compensated, we 
have said nothing more.

It ig mentioned here:

"Due to the priority of claims in 
other sectors and constraint of re
sources, however, the Planning 
Commission have not been able to 
allot additional funds.**

Constraint of resources is time and 
again gWen In respect of all new

projects. There are other projects, 
more worthy, crying for allocation of 
resources. We say day in and day out 
that we do not have funds.

MR, DEPUTY - SPEAK ER: The
Minister has already replied to these

* points.

SHRI B. V. NAIK: Therefore, I
fee , whenever any concern is a pro
fit able concern, it is a matter for 
consideration. But when a concern is 
bankruplt has gone in virtual liquida
tion. it is time for us to call for the 
liquidation of that concern, and there
after take all the productive parts of 
It with no liability, of course, giving 
protection to the workers. I feel that 
should he the approach. The hon. 
Minister has stated that they arc 
going to amend thc Industries (Deve
lopment and Regulation) Act to cover 
sick industries. When he formulates 
that legislation, he may kindly keep 
this In view, so that we do not take 
over all the time the debris of the 
capitalist sysiem.

MR DEPUTY SPEAKER: For the 
future guidance of Mr. Naik. 1 will 
read out the relevant rule relating to 
third reading:

‘The disrussiun on a motion that 
the Bill or the Bill as amended, as 
the case may be. be pasaed shall hr 
confined to the submission of 
arguments either in support of the 
Bill or for the rejection of the Bill "

Kindly keep that for your future 
guidance.

The Minister, if he has anything to 
say.

SHRI B P. MAURYA: No doubt, 
due to mismanagement and absent 
of modernisation and diversification 
the* unit, became fit*. I «p !n in«i 
that In my reply. By thi, prop®**1 
for liquidating these companies U* 
hon. Member Is trying to reconcile the 
irreconcilable.
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MR. DEPUTY-SPEAKER^ The ques
tion is:

•‘That the Bill be passed.*’

The motion was adopted.

15.40 hour.

I S h ri Ishaque Sam bhali in the Chair]

DELHI SALES TAX (AMENDMENT 
AND VALIDATION) BILL

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to move:

“That the Bill to amend retrospec
tively the law relating t0 sales tax 
as in force in the Union territory of 
Delhi during a past period and to 
validate taxes on the sale or pur
chase of certain goods during such 
period, be taken into consideration.”

By a notification issued by the Minis
try of Home Affairs on 28th April, 
1951, under section 2 of Part “C" States 
(Laws) Act, 1950 [later on named as 
Union Territories (Law) Act, 1950, 
after Delhi became a Union Territo
ry], the Bengal Finance (Sales Tax) 
Act, 1941, was extended to the Union 
Territory of Delhi with certain modi- 

‘fications The aforesaid Act of 1941 
has since been repealed by section 73 
of the Delhi Sales Tax Act, 1975, with 
the usual saving provisions. Sub-sec. 

lion (2) of section 6 of the 1941 Act, 
as extended, required a notice of not 
less than three months to be given 
before any notification to add or to 
omit from or otherwise amend tha 
Schedule appended to the Act was 
issued. The above notification of 28th 
April, 1951, was subsequently amend
ed on four different occasions by 
notifications issued by the Ministry of 
Home Affairs. The last such notifica
tion of 7th December. 1957, amended 
the aforesaid sub-section (2) of sec
tion 6 of the Act, as extended, so as 
to replace the expression “not less 
than thr*e months* notice” by the 
expression “such previous notice as 
it consider reasonable” The result of

this amendment was that it was 
not necessary for the Government 
to give three months’ notice of 
its intention to amend the Schedule 
and the amendment of the Schedule 
could be undertaken by giving a 
reasonable notice which need not be 
of three months.

Under the amended section 6(2) 
several notifications were issued by 
the Ministry of Home Affairs which 
emended the Schedule appended to 
the Act.

The Part “C” States (Law) Act,
1950, did not contain any provision 
for laying of notifications issued 
under section 2 of that Act, before 
Parliament. Similarly, there was no 
provision in the Bengal Finance (Sales 
Tax) Act, 1941, as extended to Delhi, 
for laying before Parliament, notifi
cations issued under sub-section (2) 
of section 6 of that Act. Accordingly 
none of the above notifications were 
laid before Parliament. In the cir
cumstances, the question of these noti
fications being scrutinised at any time 
by the Committee on Subordinate 
Legislation of this House did not 
arise.

The vires of the notification of 7th 
December, 1957, aforesaid was chal
lenged through writ petitions in the 
Delhi High Court. While a single 
Judge of the Delhi High Court allow
ed the petitions, the Division Bench 
dismissed the petition on appeal. The 
matter came up in appeal before the 
Supreme Court jn the case of Lachmi- 
narayan vs* Union of India and others.

The Supreme Court ruled in this 
case that the notification dated 7th 
December, 1957 Was beyond the 
powers conferred on the Cenrtal Gov
ernment by section 2 of the Part C 
States (Laws) Act, 1959 and, there
fore, the notifications in question 
which were issued under the amended 
section d(2) of the Bengal Finance 
(Sales Tax) Act, 1941, as applicable 
to Delhi, without complying with 
the mandatory requirement of not less 
than three months notice, enjoined by 
section fi(2) of the were also in-
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valid and ineffective. The view taken 
by the Supreme Court wa* that the 
power conferred by section 2 of the 
Union Territories (Laws) Act. 1950 to 
make restrictions and modifications 
in the enactment sought to be extend, 
ad is not a separate and independent 
power. It |s m  integral constituent 
of the power of extension. It cannot 
be exercised apart from the power of 
extension. The power exhaust itself on 
extension of the enactment. ]t can
not be exercised repeatedly or subse
quently to such extension. It cannot be 
exercised only once simultaneously
with the extension. Further, the
power cannot be used tor a purpose 
other than that of extension, in the 
exercise of this power only such res
trictions and modifications can be 
validly engrafted in the enactment 
•ought to be extended, which are
necessary to bring It into operation 
and effect in the Union Territory. 
Modifications which are not necessary 
for Of ancillary and subservient to the 
purpose of extension are not permis
sible Only such modifications can be 
legitimately necessary for such pur
pose as are required to adjust, adapt 
and make the enactment suitable to 
the peculiar local conditior* of the 
Union Territory ter carrying it into 
operation and effect The words *r*f- 
trietions and modifications" in section
2 of the Union Territories (Laws) 
A ct 1950 do not cover such alter
ations as involve a change In *nr 
essential features of the enactment or 
the legislative policy built into It

In view of the aforesaid Judgment 
of the Supreme Court notifications 
that amended the original extension 
notification of 28th April, 1951 as also 
the notifications issued under the 
amended section 6(2), which modi
fied the schedule to the Act. are bad 
and are required to be validated. Fur. 
thcr, n may be possible to advance 
the argument that some ot the modi
fications made in the Act by the ex
tension notification of 28th April, 1951 
'(particularly the substitution of the

schedule to the Act by a new sche
dule) are not valid as being beyond 
the limits of permissible modifications. 
In the case before the Supreme Court* 
the court did not allow a similar argu
ment to be raised on a technical 
ground, namelyv that jt was not raise* 
'in the original pleadings. It appear* 
desirable to avail of the present op* 
portunity to make a suitable provision 
for avoiding scope for any such argu
ment being raised in any future case.

Sir, the aforesaid Judgment of the 
Supreme Court was delivered on the 
25th November, 1975. The Commis
sioner! Sales Tax. Delhi, approached 
the Central Government for under
taking «  legislation in the form or 
an Ordinance to cure the defects 
pointed out in the judgment It was 
considered necessary to collect rele
vant factual data about the likely re
fund which would have to be allowed 
by the Delhi Administration |n case 
the validating legislation, which wa' 
required for the purpose, was not en
acted Details of all the notifications 
which were to be validated had to be 
collected. The effect of the Judg
ment on any other legislations ex
tended to UHlon Territories under sec
tion 2 of Part C States Laws Act. 1P.V) 
wa« alao to be examined. It was also 
ft  It that legislation by Ordinance was 
not deeirahle In respect of taxation 
matters like this, particularly when it 
required validation of actions take*i 
In the past. The Delhi Administration 
was therefore, advised to collect the 
required data and to forward s Bill 
for enactment by Parliament The'* 
were also advised to place the Bill 
before the Metropolitan Council 
Delhi, as required by the Delhi Admi 
nitration Act 1966 All theee proce**' 
irch'ding dlacusalons between sdrri 
nlftralive Ministries and the Delhi Ad
ministration Inwttablv took time. The 
Bill In the form In which It could br 
placed before the Metropolitan Coun
cil was finaliaed In ApHl IflTfl ^  
Administration Informed the Centra* 
Government on 4th June, 1976 that fh* 
Bill has been recommended by
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Metropolitan'Council and the Execu
tive Council of Delhi has approved it. 
The Administrator, Delhi has also seen 
the Bill While forwarding the Bill, the 
Delhi Administration stressed that if 
the validating legislation was not en 
acted, they would be required to re
fund the taxes already collected to the 
tune of Rs. 40 crores.

If the refund of taxes already col- 
lected was allowed to be made, the 
benefit of such refund would have 
accrued to the dealers and not to the 
purchasers from whom the tax would 
have been recovered already by such 
dealers.

In view of the above position, the 
‘Government decided on 20th June.
1976, to enact a legislation in the cur
rent Session of Parliament to cure all 
the defects. The Bill before the House 
seeks to achieve the following objec
tives :—

(I) The notiflcation of 28th April. 
1051, which extended the 
Bengal Finance (Sales Tax) 
Act. 1941, to the Union Terri
tory of Delhi with certain 
modifications, a s also the 
other notifications which 
amended the aforesaid exten
sion notification of 28th April.
1951, shall be deemed to have 
been and to be a law enacted 
by Parliament on the date on 
which each of such notifica
tions was published in the 
Gazette of India;

(II) Sub-section (2) of section 6 of 
the Act as extended to Delhi 
would be modified so as tr» 
retrospectively do away with 
the requirement of previous 
notice; and

(iii) Validation of action taken in 
the past on the basis of notifi
cations issued under the said 
section 6(2).

I would like to reiterate that the 
Bill seeks only to cure the legal defects

which were pointed out in the judg
ment of the Supreme Court. It does, 
not create any new charge or liability 
under the Bengal Finance (Sales Tax) 
Act, 1941, as extended to Delhi which, 
as stated earlier, has since been re
pealed by the Delhi Sales Tax Act.. 
1975, enacted by Parliament and 
brought into effect from 21st October, 
1975. The Bill merely seeks to.restore- 
and confirm the position obtaining 
during the past period.

There have been precedents when- 
retrospective-validating legislation 
had to be enacted. In the case of Delhi 
itself, the Bengal Finance (Sales Tax) 
(Delhi Validation of Appointments and 
Proceedings) Act, 1971, was enacted iiv 
June, 1971. when the appointment of 
0fficers for assisting the Commissioner 
of Sales Tax, Delhi§ was challenged 
before Delhi High Court as not being 
in accordance with section 3 of the 
Bengal Finance (Sales Tax) Act, 1941, 
as extended to Delhi. It validated 
all appointments made from the com
mencement in 195i of the Bengal 
Finance (Sales Tax) Act, 1941, as 
extended to Delhi, as also all assess
ments, etc., made by officers so* 
appointed, rrom that tune. The- 
Central Sale* Tax (Amendment) Act 
enacted in I960 also amended th? 
principal Act retrospectively from 
1-10-1958 and validated the collections- 
made between 1-10 1958 and 9th June, 
1969 (the date of commencement of the 
Amendment Act) when the Supreme 
Court interpreted the provisions of the 
law in a manner different from the 
original intentions of such law.

Sir. I trust that the House will 
unanimously accept the Bill.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend retro
spectively the law relating to sales 
taxe as in force in the Union ter
ritory of Delhi during a past period 
and to validate taxes on the sale 
or purchase of certain goods during 
such period, be taken into conside
ration/*
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fft "Tft ft^ 1 *ptt rft t t i  *r m arra 

nt 4? *?  ^IT ftr ^r (fr W ?t ^ ff 

 ̂ 1 iremw »if ftm t  ft? feepft ^  
j^ r  ^tft fftft 1 3ft tror%?rft 

f ’CTt f*iT ^ «riWTrtt *nf TT

«ft fT*T TfcTT ^ I ^ T?,;TT f  ft>

if WTT fe?ft %
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n iv? v t  * )  v r  * ,

STTW WT ?, « « f  *  f t  »  «TT

«m  f  *t ffR W T W f f c w t w w

v r i |, * f  q if<  vi ft v m r  i 

s f fif«r *.-rvf«w t  t tn  wja

if f )  »fv7 irtr f p i l W i  xt %n

*r *r, »s»# « ?  v »r  * r w  *|*t i 

•  f»r f*r*r ct »,•*+* fi * ff  *t»tt ;  

« f c *  «rwi wV c t  VH.C «n r ;  1

SHRI D. K PANDA (BhanJ*Mf*r>: 
The Supreme Court decision has in
validated thtw notification* and as (*r 
as Supreme Court decision Is con
cerned, thU van given sometime on 
25th of November 1975 Some of these 
notlflcatimt were made under section
2 of the Delhi Sales-tut Act. At that 
time they should have considered
what were the defects. At the H«gh 
Court !evr»l this matter was being con
tested. both sides gave out their 
points of view, many points were 
urged among which they urged far 
the invalidation of ihe*e notiflctlioni. 
What I say is. Government ought io 
have bestowed their ben attention on 
these points and they should have 
brought in these amendment! even at 
that time when the matter wns pend
ing |n the Supreme Court.

So far Delhi Sales Tax is con
cerned. wc find that in regard to 
HindunUn Lever, tome of the branch 
managers and accountants were ar
rested in connection with sales tax. 
We now learn that £hey have been 
released on bail of Rs. 70,000. We 
would like to know what the charges 
were, how they were let off. what 
were the arrears which they had to 
pey and io on. All these things should 
be brought to light because these are 
multinaH'jnal corporations and they 
are creating so many troubles. This 
offence is concerning sales tax which 
b  only «m  Mpcct of U » matter.

When they were caught, at least, they 
should Art have been let off.

The House is also not in a position 
to know as to what types of nefarious 
activities are being carried ou and 
how they were avoiding the safes tax. 
If the House had been informed we 

4 could a'so give our suggestions but 
the House is kept in darkness.

Therefore, I fee! that when such 
multi-national corporations are evad
ing tax. to put an end to this, they 
must be booked and they must be 
punished severely. 1 hope the hon. Mi
nister will also throw some light as 
to how and why they were released 
and what were th* charges against 
them? As far as the consumers are 
concerned, they shou'd be out of the 
sales tax. Why should they be called 
upon to pay that for the second time? 
At th« main source, once the sales 
tax is imposed, then, at the consu
mer's level, why should they be cal
led upon hundred times to pay that? 
That should not be dooe and no sales 
tax should be imposed.

Now. a* far ss the emending Bill is 
concerned it is good. I welcome that 
Bill because 1 find that now there 
Is no way out Really the Govern
ment is going to lose Rs 40 croros 
And that money has to be refunded 
to the priveie business the traders 
Therefore, while welcoming this Bill.
1 would like to say that we should 
have a cotnpichenftive Bill once the 
Select CommlHee on Sales Tax Bill 
has gone into It We want that a 
comprehensive amending Bill ha* to 
be thought of. That Bill must be 
such that it should be comprehensive 
in nature It Is no use coming ever? 
now and then with amendments We 
should see that whatever lacunae 
there are. are pluged Under the Es
sential Commodities Act, we bav* no 
power <*ven to punish the criminals 
The other day, the question was asked 
and the hon. Minister was ssyin* 
that under the Income-tax Act. they 
had no power to deal with them 
severely. As Air as sales tax is con* 
cemed, it Is the big business, the mul* 
U-national corporation fflnJus1*11 |
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Lever-—who Are benefited and so, if 
there are lacunae, they should be 
plugged. Hereafter we should take 
the necessary care and 'precaution to 
see that a comprehensive amend
ment is brought forward before the 
Howe.

‘ s h r i p . V. NAIK (Kanara): Mr. 
Chairman 'Sir this Bill is welcome, 
being w y  limited in scope. The hon. 
Minister has staled in his statement of 
objects and reasons that various noti
fications are beinf validated. The De“hi 
Administration will have to allow the 
claims for the wrong tax collected Un
der the Act. The amount involved 
will be rough«y of the order of Es. 40 
crorea. And hencc this Bill. The en
tire statement of objects and reasons 
could be put in one paragraph that 
this Bill seek? to give effect to the 
payment of Rs. 40 crores wrongly 
col ecled. The question now emerges 
as to what has happened since the 
year 1951.

Be that as it mayt on the one side, 
the Delhi Administration is paving 
this money and on the other hand if 
the money were paid immediately, it
would not have gone to the people
who had actually paid these Rs, 40 
crores namc\v, the consumers. What 
I would like to urge upon the Minis
ter is that we are a little bit confused 
by mentioning here the administra
tion of thfc in the whole of the Union 
Territory of Delhi.

From time to time, we get intima
tion that there is the Delhi Develop
ment Authority, there is the Delhi
Administration. there is the Delhi
Municipal Corporation and so on. 
There is a p'ethora of these agencies— 
DMC, NDMC, DDA. Union Territory 
Government. Lt. Governor and so on 
and so forth—a multiplicity of agen
cies. Who is carrying out the munici
pal responsibilities, who is adminis
tering the capit&l city of our country, 
who is the titulai head of Delhi?— 
All these things create a considerable 
amount of confusion.

The other day we were discussing 
a legislation which.was adopted for 
Delhi, our premier city, from Bom- 

*bayf The ■ Bombay Agricultural Pro
duce Marketing Act. We learn this 
legislation is from the Bengal Finance 
(Sales Tax) Act 1941. I join Shri D. 
K. Panda in appealing that it is time 
that the premier city of this country, 
the capital of this country, is able to 
have its own legislation, a worthwhile 
administration, a unified command 
and control, a chain of command 
which can do away with all this stop
gap, patchwork legislation, and is 
able to bring forward a comprehen
sive legislation in respect of every
thing for Delhi. so that we can see 
to it that the capital city's problems, 
financial as well as administrative, 
are solved. I welcome the Bill.

SHRI PRANAB KUMAR MUKHER- 
JEE: I am grateful to the hon.
members who have made their 
observations. In factt while moving 
for consideration, I tried to explain 
in detail the legal implications, why 
we have to bring forward this piece 
of legislation. It is consequent on the 
judgment of the Supreme Court. I 
am glad that hon. members have 
appreciated the spirit behind it.

I would like to make only two 
points. As regards Shri Naik’s sug
gestion. a ready we have enacted the 
Dalhi Sales Tax Bill. It is true 
the Bengal Finance (Sales Tax) Act 
was extended to Delhi and was in 
force for quite some time. But last 
year we brought the Delhi Sales Tax 
Bill and now Delhi is administered 
under Its cwn -Act, The Delhi Sales 
Tax Act. 1875. From October 21, 1975, 
the new Act is there

Regarding the query of Shri D. K. 
Panda why we arc* bringing this type 
of piece-meal legislation, it is no plea
sure for us lo bring forward such a 
p;ece-mr?al legislation. It has arisen 
out of a judgment of the Supreme 
Court. The Supreme Court in its
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wisdom found that the Notification# 
issued by thc Delhi authorities were 
beyond their jurisdiction. As a result 
of this, a situation emerged in which 
we hav« to art. To whom to refund? 
Naturally the traders will claim it  
But the traders have already received 
it back from the consumers to whom 
they passed on the tax element A  * 
situation like this may not be desir
able, but it could not be avoided. It 
may arise out of misclaasification or 
difference of opinion between the 
various competent authorities. So we 
have had to bring forward this 
legislation.

1 have nothing to add as I have 
already explained in my introductory 
remarks what were the legal implica
tion* why it is necessary and why we 
could not dc it earlier. The Delhi Ad- 
aoinistrsUon is guided by the rules 
governing Union Territories and have 
to go through various stages There
fore, when the judgment of the 
Supreme Court was available to us 
some time ut November 197ft, even 
then we could not bring it We cou?d 
have brought it in the form of an Or
dinance as? »i«r. But the Houee has 
expressed Its view many time* that 
so far as taxation if concerned. Ordi
nance ihould be avoided as far as 
possible to g*v« effect to i t  So I 
wanted to brinf a Bill itaelf before 
the House for your approval. I am 
glad that the members who have 
made their observations have wel
comed it

SHRI D K PANDA* I raised other 
points, tha* ts, about the Hindustan 
Lever Limited of Delhi branch How 
they have evaded tax and what arc 
the charges against them and why 
they have been released now on bail?

SHRI PRANAB KUMAR MU KH BR
IEF Unless th» hon. Member brings 
to the notice this particular can. how 
ran I know that?

( Interruptions )

•ft V f  1PTT (T flft): flWT- 
^ # *  *9  VWIT | fw

f r  f  iw  tftr
m i  m  x x t e  irr*

fft w r qftwipe ftwT ? 
wttit f i r a tit o tr  zxtit *nr
j *  i f i f f f r i  wj f t  v r i,  

f t  f w i t  Wit 

f t  i j f f r r t f . iq r o  w  ftw
* r m  f m g t e  w r  v p  ? t n f t n :  
*1*  ir finrtwe wt tmr
q f w r  1 1

MR. CHAIRMAN: The question is
'That the Bill to amend retroa- 

pectively the law relating to sales, 
tax as in force in the Union Terri
tory of Delhi during a past period 
and to vulirtate taxes on the sale 
or purchase of certain goods dur
ing such period, be taken into con
sideration."

The motion was adopted.

MR CHAIRMAN: We shall now 
take up clause-by-clause considera
tion. There are no amendments

The quejtion Ir

'That Clauses 2, 2 and I, the En
acting Formula and the Tit e sUn* 
part of the BilLM

The motion toes adopted

Clauses 2. 2 and 1, the JCnoctu* 
Formula and the Title were *dd*d 
to the Blit9*

SHRI PRANAR KUMAR MUKI4BA- 
J£K: I tog to move;

That the BiU be passed *.

MR. CH A IK MAN: Motion moved:

Um Bill t »  pMMd"
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»r»n (vrfir) : wnvfir 
ir ip  m  m  fir w  ipfcffcr $ vsfte

*  Twr, f f f t -  f r i  % % fan  tft
«n w r fopf,- Tjft sftepft ^  ^  ^

VT 40 TTtT invtfr n fv*,Tft
m v  fTPi* tJT*f $ 5»f fifST V Si'frtr
»» w r f*wi i

SHRI B. V. NAIK: He has put 
the question to the Hon. Minister, Let 
him reply.

*ft  V W f  «i<ii #  t(f, <P5 7jfT

g  «tr^ qnrfa ft* fv rr  *nfw $ f r  
*** vi£ % 3f3(ip? f<in qVr
WW FIR f iW s  % V W R  fiWT ifl 

w r  ?i t  wwt-i fiirr f r n i^ s
WT V ^ ll TJfT ?

wwrvfs : *jk ftHnr f£, 
**NT C m  5^ w w r  frTCT
*7T * tT TTfjff* ffr W1V * *  fv«T writ

*«t fn r e  i *r«fr «rrft
%r <nj% fr ? i w fr r  % >sfr snfr

qft t o  ffc ^ T  *r f r  »ri rrtirr *i 
f l r t f  ip r w  fr 1 1  w sttt 5  nrr 

He vrfk-iifrvh- %, *m
fiW tl TV'T |

The question is:

“ That the Bill be passed".

T V  motion was adopted.

16.20 hrs

ANTIQUITIES AND ART TREAS
URES (AMENDMENT) BiLL

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NVRUL HASAN): Sir, I 
beg to move:

"That the Bill to amend the 
Antiquities and Art Treasures Act,

1972, is passed by Rajya Sabha, be 
taken into consideration.”

The House would recall that this Bill 
was passed hi 1972, but it took some 
time to notify that the Bill has come 
into operation. The main reason for 
that was that State Governments 
were requested to appoint Registra
tion Officerŝ  whose salaries were to 
be paid by the Central Government. 
That discussion took quite some time.
I urged the State Governments lo  
make the appointments as soon as 
possible. I am grateful to many of 
my colleagues in the State Govern
ments for having responded to my 
request, but in the very nature of this. 
Bill, until all State Governments had 
made proper and appropriate arrange
ments, it would not have served the 
purpose which this House intended if 
the Bill has been brought into opera
tion. Thereforei this Bill was finally 
brought into force with effect from 
5th April 1976f throughout India 
except in the State of Sikkim.

Under the Act and the rules that 
were notified thereunder, all dealers 
had to register themselves and to 
register all antiquities which they had, 
along with the photographs, within 
two months and private collectors 
were required to do so within three 
months. Numerous representations 
were received both from dealers as 
well as from private collectors that 
they needed more time to comply with 
the provisions of the Act. In fact, they- 
had enough notice because the Bill 
had been passed by the House in 1972 
and it had been brought to- 
the notice of all concerned, 
but apparently they were wait
ing for the official notification to 
start preparing for the registration of 
their objects. So, representations were 
received that the time of two months 
for the dealers and three months for 
private collectors was much too short 
and that they would not be able to 
do it. They also had complaints about 
the rule that four photographs of each 
antiquity were to be deposited with 
the registration authorities. Due to
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the rising cost of photographic mate
rial, many of the persons involved 
submitted that the cost of submission 

lour copies of photographs would 
be very high indeed, particularly in 
the case of coins and smaller objects 
it was considered exorbitant compared 
to the price at which these were 
generally bought. Some associations 
of dealers in antiquities as well as 
individual art collectors apprehended 
that their legitimate business would 
suffer greatly as a result of these 
conditions. Many of these persons 
also said that they were not fully 
aware which of the objects of art held 
by them were antiquities covered by 
the Act and which were not. Taking 
all these factors into consideration it 
was felt that some relief should be 
given. Government, therefore, advised 
tike President and be was kind enough 
to issue an Ordinance that further 
time-limit be extended from two to 
-six months, thereby giving extension 
of four months to enable the dealers 
to prepare stock registers and complete 
photographic documentation of the 
antiquities in their collection. The last 
date for obtaining Keener* b now 
October 4. 1976.

Further, if mas also felt that some 
relaxation should be made regarding 
the supply of photographs for specified 
categories of antiquities By a Gov
ernment order the sixe of the 
photograph ha* been reduced from 
postcard sise to the quarter site 
CIO x 7.5 cm.) while the number of 
photogriphs required for registration 
have bewi reduced from four to three. 
Similarfv. the smaller antiquities like 
miniature bronxet, terracottas, etc. 
may be grouped in one photograph— 
three in quarter size and tlx in full 
sue.

The amendment to section 18 ex
empt* from registration antiquities 
kept in museums and institutions run 
by local autnortUci or by any such

body as the Central Government may 
approve by genera] or special order. 
This was a very important lacuna 
which was pointed out to us because 
it was mentioned that some of the 
major *nuseums were being run by 
municipal authorities and not.- by 
State Governments and, therefore, 
they would hsW to supply the details 
of each antiquity although they are 
among the best run museums in the 
country and there is no fear or danger 
that any antiquity in those museums 
would disappear. For example, .Ahe 
museum run by Allahabad Municipal 
Board, which is an excellent museum, 
would have been covered by this Act 
and that 1* why, we are coming to 
this House with this amendment and 
the Ordinance contains that amend
ment that they can be givm  exemp
tion In the same way, the Prince 
of Wales Musfuir in Bombay is run 
by a society supported by the 
Municipal Corporation to which* State 
Government and Government of India 
have also given assistance from time 
to time

It was also decided that we should 
proceed gradually end not bring 
within tne scope of the enactment all 
the antiquities but select those u> 
which 'here Is an international tra
fficking and clandestine export. Wr 
have, therefore, proposed that sculp
tures in stone, terracotta, metals, 
Ivory and hon# paintings in all medis 
and manuscripts containing paintings 
illustrations end iHuisiinatiatut have 
to be reg*>tered within the tune-limit 
So far as other things are concerned 
like corns, arms, armour( medslx, 
furniture, textiles and un-illustrated 
manuscripts have been, for the t!me 
being, excluded from registration but 
are proposed to be brought within 
the acope of the Bill progres*ively. 
The registration machinery has si- 
ready been set up confuting of 1W 
tMXrts of Tleffotration Officers and 
these are generally under the control 
of the respective State Department* 
of Archaeology. The response h*’  
already been very good. We havf



225 Antiquities and Art BHADRA 2, 1898 (SAKA) Treasures (Arndt.) Bill 226

received applicitions from dealers for 
licence for about 40 upto 31st July, 
1976 and these applications are being 
looked into. The registration work 
is also gcing on smoothly and the 
number of applications for registra
tion of antiquities received through
out the country till the 31st July. 
1070 is 5075. Sir, one of the effects 
of the enforcement of this law has 
been that several persons who had 
collected objects of art are now giving 
them either as gift or as permanent 
loan to the leading museums of the 
country.

Sir, the other day I had the pri
vilege of receiving, on behalf of the 
National Museum of India, a number 
of very valuable objects of art given 
by a well-known donor.

Sirf these are the main features of 
the amending bill which has been 
passed by Rajya Sobha and which I 
commend to the House, through you, 
for considertion.

MR CHAIRMAN: Motion moved:
'That the Bill to amend the 

Antiquities and Art Treasures Act, 
1072. os passed by Rajya Sabha, 
be taken into Consideration.'*

*1 jtimt finr “ t o v t "  : anrra 
ft irrt v A t  t t  wV 

%f\r nfljfU ft %

fan i. j£ fa  *15 ? •
^  ffirjfPT ^ STFTT ?

wVt  c  imn ^  ^  ^
VTT'T *Ct *f,, r ^ ,
*T*rTKTTf f t  WT T$ v r f f t
ir, srrtta *rtr 15^
frftwf *r wtwt $ 1

fa r
1 1 5 1 ’rrm

it f(p^ wottt fiwwn 22
*  irv  ir f a W  5<tt $—

“India proposed to hold bilateral 
talks w.th t!ie developed countries

to explore the possibility of getting 
back art objects and other cultural 
property removed in colonial time, 
Mr. S. Nurul Hasan, Education 
Minister, said here to-day."

<T*tt f  1 fa r *rr*r 3^

“But, he said, several of the 
developed countries which had been 
the recipients of such cultural 
property, had not yet ratified the 
convention."

| fa  f^^rpT Jr 
frfirfejr ffm rnm vt t rRmwr

SM ^ I ft 3ft cr̂ r
snfV ^sr f  <t rgi | ^nrt t o

tft 9TTPTT ̂  fa—

“The British Museum is full of
art objects from India.”

«•<»( *TTT ti^H! *1̂  ^ fa  
51T ĴT ^ WTT fjRT *ft sn^T,
ii^tTT ir stf?, r̂f> iM-rir ft srrfj, 
^rit rTTTH jf 3TT ,̂ ft

srr r̂, ^ ft,
jnRnft ft, ĵfenrf
% ft f t  

| I f ^ M PT *  fatft »ft
«n ft %

ari ffrydw  ^  fOTWT OTT 3rT
fa  ^  f^ r r  

11 ft »wt

i  ifa. ft* W  *  ^
t, «rror % ntaCT

| 1 »jfewf ^  *  &
yr^ft ^ §T> ^  ^
a r t ^  ftfw ff r t  ^  f t  Pifa

Jt u? OTi »wr i  1

1551 LS—0.
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v ff fV gwir zibr qgf fViT | ( ff

twitt tft j  i ?rfa* in? tr^
3* *  - w f ir  %ftr iff fr jfy  

t , >̂r | i % yf; ^Tgfi- ^r

(ftTT ^rftir irtr if?rf
ifrft *Tf*it i

T^T-Tgff qr irn? JTT^kT ^T TTii

▼fc f  wyr f c r w  | fa  t fb r  vr aft t»r 
I  itft *r ̂ ftir *  TTTT 5TN JTTrft 
TT Tft $ | »̂T TT7 ntq OTPT S I #*r

t n  I? -j*n:r irrnnr w V  #f^r f t f t  

^llfjl I ii^tus"! Vt T Wt*T 
% fa»T OT% t  iftr ITJTT CTTT T *?P5T ̂ TTWT 
n  <rfw *i% 5 i »ft £nr ?nr

it  vr**r?T ^Rfr ^ iff.tr i fes.fr $

tfr & fs .^ i *V  immnrrc
sqfr t i tji Jjr1 Tnu *nrr *r *^*r f f  »ft i 
<i» » 1 n n  vnftT <jPrfif»TT Tfaff 
vr t h t *  ft srn jcj 1 i  "rcTtfVRn ?=r 

vrf*A K Pr **  fr sc*rrrt w ,  
wwn, •ri<f**»iI j t t o p t  

m fe vr tttpO <rift ^ i ^fa*r 
^ w«ft s* \ i v t  ojtst fan i *rtT 
jtr **rfw  fa art *rt :rm  s*r 
?mse $ ^Trir ^  vr s tr *; ii*h 

JUT I W«& <?*,% 1947 $ w t  whit 
wt & *  *? ?nn st^ jsn i far 1972 *  

v r t  wrcrr r̂f%5T 3*r c h *  vt v i  ffrsr
*v C\

?r* w n  f t  ^  fe n  nn 1 wr
* wptt | ? «tk iFfrfr g^rr * t  «rm r vt 

jw i  vrm  1 1 s* ^  ^
WT^T VHT fjrfOTt v'r TW ^w.

iftjT »rm a r  ? i f  «' 
OTFt <RfT K 5TWT HVT I ^

W  W  5WT I  I

trr? vr*  firer srrir ^  fwr.

fw  fw rfff v t »rm  yr w
gWtfM ff3TT 1 1 ^  ^ r w ’T *  
t t  fjnrhr |, aft ^

v t  T 'T Ifj’ TT% ^ 5 |I+ K  I - &T mt ? f!T  WT*T 
^  fiw r r  |t 1 Hfiurr iff Sr 3,-rtt f e f t  

*rfHr Jr ^  Ti^ft ^  ypt tpr 

?i?ft aft tvtrfit f  g^ ft sr^ 
m  T*rr ft-i-^T ̂  1 srar wr̂ ; % t̂bt 

| fa  f®  3* "FSTUKf Vt »ft flfqOTj 
T t anrj 1 ^ r if< w ft^  ^ t t  | ,  s*H?t » ft 
* w f^ r 'r fr irm  5̂t *m w .< ri |  1 

Jtrr flsm | fa  ^r faw ?ft irfjr 
« t<t *ftr TTnftfftw ?rrmr | -ft
K*f w f t  ??Tr ffir<ff, ’n'lfffrfqift, 

^ r i ^ r u f t  <rtr s n ^ r  w^r^f ^ t 

*r«rf^ <>r & ft-KW wrnft 1

ftn’ft v r ^ r f  TT?ftgTf|Jr

anrr ^ • '.n s It % » t3 tt grtft^r *r ?#  
f  tr t I  |  1 prf,- 5»nT <tt to t  

srmr <rinT 1 «t r̂ gsm 1 fa
*Ti? fT F W  I^ F f W H  ^ t
■T̂ t fW t, ai^n Jf â TTffV 

fa ^  X7 ffdsOf Tt f?W¥T 
TT, ^  V\X 5 fftj * m
Jls««ff «*i<nl ^rft 3 ^ ?t ®9T HT^iR f̂t

I  1 * n ft w r  f ta r  |  fa  T f f  q r  ^ f t f  
jtR t fa f f  s .itft |  «ft w nr ! f t r  «rr ? ftn  

^arr *•*% 5rn^|, 

i f  ^ r  «T»% f  I ^T fv f^  -Si'tdl i f  %5T5TT 
t v t  ¥t 3.1̂  * m t  srr t̂H 3f<T^ W f -  

ffrrin f^p-^r ^t 1 ^t«rr »m  

gsrra' «r? ^ fa  7T^r f̂TfJT 
qrr a rw n r s rR t ^ ft Tft ?f f^ V  
?t>.t ^ t  t p t  1 a ft a r^ m fr  % 5ft»r Sr 
grrrt f̂t qfzfiRfhir ^t f t^ r f  *t

f^T ?PHT aJTO T ^STlft ^  T T

im  ^a rr l ^ t  ^T f^ it 1 w^r 'R  w t^’% * n ft 
?rtt% ^ KTT'T ^ t  faUT I  I

<rffi ^  t  fa fa^ff vt nan it  §t 1

wrr Sf ̂  | fa Wxft *r Tft 5*ri t̂ 
srr^ r f¥ tp ff v t  *ptt% v r  snrw 

fajir arum 1 r̂rr W?»r ^ fa  W *ff *r
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ViflTT f «W  v f v r l )

*nfy tft {iiiO  ij h w  mwRrot f . 
vrtf^rt^TT, | J-f*! utv <?t
*»r *f m  | **r <tt wrr v t fV^rr 

v t t t  i f i r  *  w  fYT^iRH 

s w  wt M k  *  h i  t iW  i

snrt^ ijh h w  vtroftarf «st Tt 

' W  m pn ifiw  f t  Tft |,
wr* *t q»twi% «  f*rfr 

f t r r i v t «w n r  jw t  T rfjft i t ir  

4 W t  w f w  % H u M  if, m 
fcwrtit frw ri«t vWwrvt | int 
n n : n(t $ft « i w i  *7% ffc Tt
v ) (  wt f̂ rft *m|f<i^1 f t  h t $T VlfT ^ 

* 1}  t t  if HT*TT <t H(UAI * U )  H I 
f t  1«i i*i fiwr VnPTT | i

« ^ ( t  » I ^  filfipff ^t CT% <t

irw ftp W t i

•THWl ^TT <JBIW T f  f  fir  f T

4 v- >wim ^tsn wrfjri (V  y #  w t -  

( W f  « t  ffW  K * i' fwt *r

»w tt  ( i 4 ^ « | T ( f V ^ i f 4 f  WT^tr 
w»vfw « t  < r*  | 7 * * t  tp firr % 

l i t  t  % fW »r rft wtw Vt i  %t
* t f l  | IV ftw  4  i r t t

fa P Y T ^ t  Tt # * f t  (  |

f f * | » r r  * *  f r t t *  fft ifiw  *r% 

* v  4 T * m «  T t « * r * f t q f  f ,  » * « t  

ip fan  t«%  fr m  th w  M  vr% 
%w mi 4 f r » i  |X t wrfirc i 

mwmi fc fW f, mm  fa ir tftr n rw rf* 
w f*  * t  «n*f?i <rr tv»m  5J *t<  f r « n  

m t t f  ^  fn%  fwq g y m r* 

f w  ^rfrr, ittfv m w  «».iff«»T t  <t 
f t » r r »  <rr% 4 **%  ift dYr

art * t fT f m t  r|  i

f ir  f«w  ir ^ Iv n r  ^  f e  <t * t  | 
1** »rg *ro Tt ftrr f* *c$PWt f

wrrvftirf vt t**  ̂  vfav $ fv « jW t i 
Wtor ^  »? (r r * t  | Pp v fa -  

w frrf vt njnnu It <t
^ c f *ft ft *nrff 1 1 # «i* vfTr yrfar 
£ ftr »wfr*wt rr ftriRrO 
•nrfiJnt «  *#  9tfrt i r«twr 
»t  *r**»? f*iw ^ tt iprtr ftwr 
vt t#t | i «rtr ifnpt m>r ftrrr »nnr 
(Tt f*urr vr f w  t p v z  f««e ft tsrr 
Trtrwt i uf ftr^n» f*WT ro r e r
r̂ j, x* fmj f«r>  ^t VT$wr 

fww v  ^  ftwr 9 fr*r wsm
^ tfri, fltfv^K *naw if untn in .tit 
*tn rrw  urw rf c  ^.'v ya  am tw  
ft v «  irtr # Ttrf fv*f 
«% T ctT w rvK v i i

m irwfT t < > r  f a i w  v t  

t o i  f  fn  q*rft r* »«t vt 
ewwiv »̂IT f( fv «rf [T f l 
»r<y t o  vs mi (  i

4 t w^wtw flu* p r g r t f ) : w iv f t  

qftnr, ftnrr «n<fi ir w  W w
ITT^T TfT 7WTT fV«r I  I fWlft wt' 
t+ w t Vt i«fr< r«ra  v r 4 t « W | f r  
p n t firm «r»ft f%n% fftf<w^iw 
<tf»gfw<t^ > »nn w  *r«r* I  i
•  v m  vnrrtt ^ ^tr K*r ftrirc 
*rHtlrf*m «**n« ^ •

trf« «nrfr m  wt% «r n» 
U rn  »t?w *f ^t (  ht v f f r  
»w r k ^TT^t ^i<t 
t f r  v r f f t r f  » t  *rmw f i 
Cv9 *#t n*ti fiw if | ^tr pr* 
fwrr • ^ » t  w w  i« r f ' i

q f t w  it «T ^  w r f e  W t v  i

f% Tfv*£«T % f«H{ Tf^  Tt ft ^  

Writ 9: VtftVT WT 11
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l i r t ,  fiw  % * xtj *

“Shall be accompanied” irwtf %

1  »T«T
“Shall, in the case of such anti

quities or Class of antiquities as the 
Central Government may, by noti

fication in the Official Gazette, 
specify, be accompanied.*'

JTTirrtf tt tP*-
«p t  *pft ?r tjnri? fruT »nn 

vr i 3 f r *  m  it ft «rjrw  ^ fsr*r *rrn> 
# s»  xftn t fw ^ fcT
w tw r ^ ,  T * T m  T t t t  fw r

«itT jnrrr t fm tff % srfN *sr 
?Tw fa irr$  1

JT?fr «TS'r«7 *  T?T f  Ffr q f fa jTT  

Ttrr $ i «r? *r# f t  ft ,  

i » r  *rr<TTTTt, wtr jit'c*  | i
f»T f*<* wnftrar %frr Tt&X jpt ̂  TT

fffTTt »T1^f % K T ft »lf 
Tt *qT»T ?> ffRT $ I 

% t t f c  *«t =rr** % t>t, * 9 7  *r sr»r 
* T f  T? T'T.'T l" f * *  STTIT Tfir Tt 
T fln r sftTf %r if?*r T t r ; *  T ^ fr f  
Ufa wt«r 7^=** f t  3TTT %, - f t  5T7TT 
*»T f3T«r *  W  7? TT'̂ T f t

*P?t  *w*rft *r»ff »r?tT<T % srf=i
VHTfT 5T1fr T ?T  f l h  w m  T?T  fa  
geyt* ^tr?rr ts*t T sm  11
i j t f  *nrar # Ft  * * t f a *  %■ «rrsT*r 
?r ^ rr fw iff % w  tr^ ) irfk?

®t**r I ff z ?
*rr $ t t % srft «jfa3T *tct t w  £ i

W* *>T alTtSt if

T?t t ,  HftiST ira $ art ? * if f®  
wrf«rot t?  n f  ? *rf? TT<Tr *t?at 
g i * w  !T> *3  Pp ^  art ^fsfiRit » r «  
m i *  t t  f*TTtr fare | t t

«t? IT  t  ^  P’ lrTr ^

f+rt'TT iftT f%7i'TT

fiBTJTf»ft!r»5T«5ai5fT?*r5t 
t«tt «rVr Hxm Tin »r> a<t% & 
ft^  r̂rf%rr 1 %Pf^ ^  *r*r> nr 
fT«n »nrr 1 1 *r* ?rr firffjrr %
«rr f  fT f?r^t ^  ^Tw»r f?*rT
^nm  q*tr %*t ̂ f T r ^ a r ^  f  i

*ja 5TT $ 1947 »f IJT TPTT ?̂ T 
f»r*r  ̂ *f *rfr Tt ?rt? T̂rTt 
^fif jft 5TF̂  ir 3fr arrft 4t,
(T WTI# IT Tffia?? f?!TT JTTT K’TT 

wjrr% % qrcpjy trt tr» 
^ f * r  fhr T?r frjJ x$t i
&r ~̂ r sr? rTrra ^Y j t|  ft? w t t  

f&rt ^r Tr'r srrTtT Prfsr ? ^sfr 
arrfr t|t> =rt far ?tt fr?r jrn  
*ftr ?>r m ?̂r% f?r̂  ftfr ftt Pp ?<r
W7ft ^tTf T> T«n Rff TT ?T% I f  7<f 

*rk ?rt!raT t> ^st 
a^irr wittt 1 5!rfsr(j <̂r *r<r tc t  Pp 
f>r Tr T if ft ^T'r sT^irr 
«r?fr *rf>?iT t^ ?, 7frfc fsriT TJr 
n r  ? w'rr f-TTiff tt ^srf Ir vr?rT 
ft 1 t?Y *f t?> ffsrr ^Trt 1 ^t| 

Ttf »ft *nr ^  tt^ ?*? 
srrij eft ^TTt ^  ?t w«i r̂srr t 1
3*7 JTirrr ?T % TTsm Tt qffi ^
a m ir r  *rnr t t  f  ftr*nf ?T^ft ^

7 ft I I960 if 5̂ TT 5T̂ r, 
aftMTiT, qwr sr^r ?r>r tî t^tt

& Vfn *ft jĵ faq-f f> nf ?rtr *T7ft 
arfjt ffrrt ^,ft Tt»?Tt grt?T & f»r 

*1*̂  1

»??Tt 5ft 5TTf7 TT T| f  

fn(J (f 7TTt ^T^r?X,rr ^  JTTTt 
HjfaJTt g*trft qrfT 5?r> nf | ?TTt 
rrgt s-nrr sri*r i 7*tt> ^
f̂t f  I offif f  3 tfR*T !T> S^T

5T*I% % Tt? ^'rt f«T»
5TW»ft ^#t gif smrr stk |
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[«it f«n*J

ft <1* f w  vt fv  «if 
%W  ̂ ITTWT 9T ftr*n R *jt fT

^ ifftp ifrv  ft m f W #  
jft jttrtT * Trft t  jft sn»rf* m » »0
«TT * *  «Tfo* v t WT-* t f r  Twit fir

tt*  % fcrj r t f  w W V r .w  *t «m: 

Wt ift fl#  ifl t ff f  rft *rrr» 

*tt** wt « fw * i  »rf fsrf» ( r ir r ;

T f r i ^ ^ r f  t «tt

wt « T W l  TPTW f t v t t  » f
31m  v r -  *n  *> *  1 frrr 

* « f lw  FWTTi * r  rflT *rr

«r*irr^ «n r nmtr( sm^  fry r r  

fnrw  *  ct* r s *  wr* <1 fswN H 1

51^  ^Jd*i trtr w O  t t  '« i is i ’ 

*r?r *n n  *w n *i ft «?rfrT. t, 
nft K R ? C ^ v  * t t f  t f r  WTT» VT% If I 

ift t  ̂  f t *  

t j i r f  v t  vrt w f*  tn *
f t  U% I

ft* w n i  w if^ f 1 ft
iw w 'tt 1  f% *nft *fr** t  *i *r*
wx* f *  * r  * *  ^  » « *
*TTW *W» WTfT *H**T WV f , iW t  f»TT

fjp * t f *  d  * t  u t  i  * i  

im r i *5* f> 1

im r t o r e f t n f w i .f t r o f i  w i i  

^  W t  VT% f ,  W R  VT « f « l  

«OTCT f v t r  VT% I  I *nrf *ft ffc 

<m nr * t  * f  * t * t  w i'ffc, *J  vr^rr 

• tfm , *rf**r * t t  ^  « p r* * r | f v r -  

w rvn; s t  C* f*n#r *r» ?  i f*»rt ft, 

Hfi^ fin tv ft wjn »f; » i f i ?  if^fwrt 

f  « t r*r *  t o  r n fr  i  tW I

f f «  «flT r ip w  H W  f ,
4 w t  I ,  ftrrir irt * *  vn fl f

ftmlj «rr*rr w r ^  f*rw

*T  %w * twJ v x  q^T flT|f ^  r«T 

V W  «r»? Jf * j *  « v  *w r  
»w *  11

wunrfii .w r t te < tw R ir tr  
»rr»5»r w  v m y f f  * . f a n  mr 
»wit|f\»!T%wrtifuf Pr

tot  *ft fw^prf vt arm? | ?

wni^n» r ^ «  : «frr^, <rft9 

VFwnff «rr f s  f fr r r  f , t #  wnr 

4 rft ft fiiNffi | fw vhfxvt w  vnr *»* 
ft w^»n i t̂nr, pr ftiwwr % 
wr* ft f ir  fw vvT tt >r^frw % ipni^
VTWT f  r t r  v n f t  W 1 IT  ifWt | f

SHRI P. K. DBO (Kalahandi): Sir 
while ■upportuig thl* Bill I would like 
to submit certain tuuestion*. Tltf 
country is lb« cradlo of civilintton 
•nd it has becom*, after the evolution 
of thousands of yean, s beautiful 
tapestry in which various cullum 
have been interwoven to make In din a 
beautiful home of art. It is a treafurr 
house of Uie antiquities and pieces of 
art created by mankind through the 
ates. It should be the duty of tbe 
Government not onljr to aer that thry 
are not stolen but also to p reerr. r 
them property. I have been In IM 
House for quite aome time and it »u  
a matter of great concern t o w n  
bear about ten years back that worn* 
beautiful miniature paintings with U* 
signature of Emperor Jehangir w*rr 
smuggled out from the Jaipur Museum 
Of course the Curator Sangram SM*1 
was arretted but Ukougb he mighi 
have been arrested those things which 
have gone out of the country cannot 

be salvaged. We are lucky to ha'* 
been able to salvage the Hsnrs) 
MurU of Chamba whan It was about 1° 
he shlploaded from Bombay. The fam
ous NataraJ Murti has Slao been tak«n 
away from South India end a ^  
copy image has been placed then? 
believe negotiation* are being a w *  
on by the Government to procure M*
that famous NataraJ MurU.
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The speakers who preceded me have 
spoken about the various pieces of art 
and antiquities which gor^ abroad. 
Since 1»57, when I came to this House, 
I had been requesting time and again, 
when Prof. Humayun Kabir and also 
when Maulana Azad was in charge of 
this Ministry, that the books of the 
India House Library should be procu
red. These are famous pieces of our 
culture and If we cannot get them back 
We should at least try to have micro - 
Alms of these books taken and preser
ved here. At that time I also made a 
request that we should use our good- 
offlces with the British Government to 
try to get back the Kohinoor Diamond 
which has been so precious and of such 
sentimental value to this country, and 
also the Peacock Throne. For the time 
being we are very friendly with the 
Imperial Government of Iran and we 
could use our good offices to retrieve 
the Peacock Throne and restore it to 
its proper place in the Red Fort.

Some time back I was stunned to 
read in the papers that when the previ
ous President visited Thailand he pre
sented an antique image of the Buddha 
to the Thai Government. I don’t 
know how far it is true but it pained 
me greatly to read it. I hope this is 
not correct and that the Minister will 
repudiate it.

A.

So far as private collectors are con
cerned, 1 take my bat off to Salar Jung 
of Hyderabad who invested his whole 
fortune entirely in collecting pieces of 
art. His is one of the finest museums of 
this country. I also salute such other 
patriots who have rendered immense 
service for the preservation of art in 
this country.

17 hrs.

So far as Orissa is concered, 1 come 
from a place where, if you scratch the 
earth anywhere, you will come across 
Antiquities; there is every scope that 
antiquities will be available, beautiful 
sculptures will be available in plenty. 
But their preservation is important. 
I would like to cite the example of

one Museum in my constituency f the 
Belkhandi Museum. I request the hon. 
Minister to make a note of it  There, 
the Museum is just for the name’s sake; 
the images are there, but there is no
body to look after them; people go in
side the Museum and cook their food 
and the place has become absolutely 
black; all the iron railings have been 
removed. Fortunately, the local people, 
who are mostly Adivasis, do not know 
the actual value of these art pieces; 
otherwise, those things would have 
been lost for all time to come.

So far as monuments are concerned, 
according to our Constitution, monu
ments are of two IcincR: monuments 
of national importance and monu
ments of State importance. So far as 
monuments of national importance 
are concerned, their preservation is 
the concern of the Central Govern
ment. So far as the monuments of 
State importance are concerned, it is 
the duty of the State to look after 
their preservation, I must state frankly 
that nothing much has been done to 
preserve those monuments which are 
still with us, to preserve them from 
moisture, from sun. from wind and 
from sand. If you look at Konarak: 
you will find that all the beautiflul 
sculptures have been eroded by sand, 
wind and sun. There should be chemi
cal treatment and those should be 
properly preserved.

Now I come to the fake antiquities. 
This has become an art. You go to 
Janpath; you will find that there are 
so many Tibetans selling antiquities. 
Those antiquities are newly-made 
pieces : they are made antiques ; you 
put them under the earth for two 
months and they become antique; 
even brass pieces, with the application 
of some chemical, look greenish and 
they are sold at fabulous prices; the 
poor tourists are being cheated like 
anything. Ultimately, the name
comes to the Government. I would, 
therefore, like to draw the attention of 
the Minister to this. He must have 
some authority to find out whether the 
antiques are really antiques or they 
are fake antiques.
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[Shri P. K. Deo]

A t the time is very limited. 1 am 
not going into the details. I welcome 
the move, though it it belated. Much 
action could have been taken tlnce 
the last three years. However, better 
late than never. I fully support the 
BilL

rr’n ('TT^ ) :

M |)n, o w n  n r  | fanr %
a m  x *  m m  «m r
f j f l  I I f  <1 JVItj'l f [  h i  T|T

ir w t-w t *  vm -rfw vt | » 
«rf*t w ^n r  % r^r — wnr lm

qg*rt w— fr  n w  w f* r«r

v r *  k fr  ^  vrn
i f t fr t ,  c r  4 * * *  5 % *rr  it 

irtf wJ»«rtse wt, irfkr* vnft iw w  

nrH, ffrri) fwnftTrtt 
vvk w* i «n ft «n tm 4iwr & % t o t  

e 9#k v r «m  « r  t|  |, %f<r* vnr r *
9m ft  1972

f*i w 197# % v*n «n [
{V I, <lrfl fWW W t % WTT * I f

* n f  j w ,  7 s «  * i *  w j wifr^Pff fwrm 
v m r ) fvs% fv *  f> f  t

17.W ktm

(SHU P. P.umMMIUTHT m ih« 
C h a ir} .

4  f 9m  ^rrrr fV pr fr 

* r r r # f ? * * r  f* «r  n m :#  

fvr | i «ra% dvinr 5 4

^ f i  I  •

**011 n d  from Um «p iry  of a per
iod of two month* of the commence
ment of this Act. ao person shall.

himself or by any other person on 
his behalf, carry on tbe busineaa of 
selling or offering to aell any anti
quity except under and accordance 
with the terras and condition* of a 
licence granted under Sectio >“•

*> «Tf1% f t  3PTf WTT  ̂W: * t fW T

1 1 w r m j wwt i  fa  firs  Piw r w  *  
wrrtw if far«i f c ^ f
« r f  | h  *  frrtr 1 wrr% wmm 

t  f *  fJTT VT | I $ TTWfTT
hjYtt wnrar j  nrro vx  wx 4 rr*r 
f m t  irft j f  wnv> ftr* *npft 1 
onrt i'flfsnrjr a f  ( :

‘‘antiquity** include*—any article, 
object or thing of historical interest'*

* 5*  W r fn r r  ( 1  w r f i  *  
* r  ft r>*fr *r# f»r»T *m v  f  1 *  *frf 
t t *  *  f f f f r f  *T m ft w  r f t  1 1

«  ww m  w t  vrfqvt «rrt* f  1 
« t t v t  w i  | f *  f * w  %n t t  <rt 

wnrw? «rt f f  wr 1 vwmtf 
fn »t I  wc*n «it w t fWr ? vnv 
<rmi n r  wi ? 9 w n  f  fV 

w r^  fW r 1 r r i
^rcif * *  « m r  f>m f  1 wr»

tVfr^T *  |

k t tt t  fr < r» v vn m  <rv»
VT I T*r ’TV wnwrt WlftA WT fv  BT7

v r o r ^ v t i r ,  ̂  w  
f t  ifrfirT tw * 1 <rt ift w it^

%!r u iwwpp^i gWt ^  1 

« v  v f t  trni% mt k  firm |, 
n jfm r * t  % fw r 1 1 <pr *^ fw » s 
n  V «tt ffiw t m ^fwvt gr fW  
qrr f> 1 1 TW> f»r 
rfK <rr^ fftrt^g> »rT?«lw r i » » n w



24! .Antiquities and Art BHADHA 2, 1896 (S A K A ) Treasures (Am dt) Bill 242

"Nothing In section 14 or sec
tion 16 or section 17 shall apply 
to any antiquity kept—

(i) in a museum; or

(ii) in an office; or

(iii) in an archive; or

<1v) in an educational or cul
tural institution, owned, controlled 
or managed by the Government*’

f  fa n  $ «rtr
T£ fw r  :

“ It was also considered neces
sary to enlarge the scope of the 
exemption under Section 18 of 
the Act so as to cover antiquities 
kept in museums, offices, ar
chives, or educational or cultural 
institutions___”

urorr i w i  * t f r  r>rr frffm Tf
<riff Tt 'TTT’T % WT$T W T  =r>»r %

j t i t t  * H r i t o i  =rff «rr f r  ®'rr- 
srt? njfTTOr if nftr tprwpnr 

w r o  % ict v r i  £ r ^ t

f w f  "fitif *rtr *rer triw i jrr% 
TT3r ^ rm rn n  t  jj?t *> f t *  f  

»ff o t t t  ^rr gtm i

i l tz t*  &ft f W  i Zffr y«rrrr 
fr f ft r r  $Wt i r fn ft m z w  F?*t 
t o r i  f>rr err v f rrnjr vnjw 
im  % i *rgt %m **r ^  *r«rf 
t o  t t  t$ f  i trn tr,?ifr r> # 
srr* T^ 11 *nq *im  *  *rr?r $ i s f f  itf* 
«rra $ wwf % 7W T?rr fffnrr f  i 

if WN % 4f»TT 18 T> 

t t  fc*rr 11 »r>T $ TitT *rr f r  
hw=t is  Tt v n  irrfm  t t ^  i * f? r  

«rr 4m $  w t  &  i m  trrv 

Sf wjf^Tfl- Ufa T>

vnf*m TT % »TCTf  TT fijJTT t  fT  OTTt 
i f l  <BtZt W  I Tt ffTTfSfr iT̂ f 

T T f fr f  i

f̂T?T% srr*#* t  *ftr fr^ fl 
MT¥ far T?f  ̂ (Rtf ^  I 15
vr *rn% w’pt fr*rri ^rrffjpiT? ^  
*$r *?rf *rf i #f?PT 14 *r *rr<r%
t ?i $ :

“In the case of any person, with
in 15 days of the day when he 
comes into ownership....’’

argf 15  far Trt ? *ff fiprrc 
^ r r ff^  «rlr i i f  t» t i * t  trfr̂ r

W?r?T I ?ifT5i 15 fe*r I

Tfr fr  fTT^ispT srit i ?ft 

zrrk r  to* % * f r  m ir  s tt fr  
jrjtn r f o w w  f o g  i f«r?r
T WWT f  fffrPftT

WTT fr *W  fTF j f  TT, *fkf T>
wrfirfr t t  i ^ r v r x t

grm i

DR. UANEN SEN (Barasat): 1
wholeheartedly support the Bill 
though it is a little belated.

While speaking on this Bill, I 
was reminded of a famous poem 
written by Rabindranath Tagore 
entitled “India, the Shrine” in which 
he has said that here in India the 
Aryans, the non-Aryans, the Huns, 
the Scythians, the Mongols, the 
Chinese, the Pathans, all got mixed 
up and a composite culture grown 
in this sacred soil of India. There
fore, though it will be a little out
side the purview of this Bill, I want 
to draw the attention of the Minis
ter to two or three things.

It is good that registration and 
other things will be necessary. But 
there are any number of manus
cripts, paintings, statues and busts 
in our country which are still not 
explored and things which have 
been explored but are not properly 
taken care of. I want to mention 
just one or two examples.
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The Asiatic Society is a treasure- 
house of any number of valuable 
manuscripts, busts, statues and 
paintings. Even there are paint
ings which have been autographed 
by King Shahjehan, but it is re
ported in Calcutta newspapers two 
days back, in Calcutta Statesman, 
that many of these antiquities are 
being kept neglected without pro
per care, on the floors of the Asia
tic Society. 1 had moved a ques
tion which, unfortunately, became 
uvistarred in which I raised this 
question. Now, in that Asiatic So
ciety which Is newly 300 years’ old 
started by Sir WiUiam Jones and In 
which very known and famous In
dian Intellectuals were also con
nected. many of the manuscripts 
are rotting and proper care has not 
been taken to preserve them pro
perly. I want to know whose res
ponsibility It is. Now, there is a 
quarrel among the authorities and 
the Board of th#* Asiatic Society as 
a result of which there is almost a 
total dead lack. Would be Govern
ment of India see that in the In
terests of preserving all these very 
valuable manuscript* paintings, 
busts and statues, the Government 
should Interfere In this regard. There 
Is another question which has been 
discussed in this House but which 
still remains unresolved. There are 
various manuscripts that are lying 
In the National library. As yet. a 
proper librarian has not yet been 
appointed. Proper scientific approach 
has not yet bean taken In regard to 
preservation of theas manuscripts 
which are a treasure-house, if I may 
say so. They ar« now rotting In 
these cellar* cf the national library. 
Some of theee manuscript* In the 
national library and Asiatic Society 
are those manuacripta which are 
written on palm leaves. There are 
organisaftons like Bangkya Sahitya 
Perished with which such names as 
Ishwar Chandra Vldyasagar, Dr, 
Sunltl Chatteriee and Shri ft L  Ultra

are all associated. I am told that 
many valuable earlier period manus
cripts are riotting without proper 
care. 1 am told that certain techno
logical difficulties are there, but we 
should resolve these things and 
see that these manuscripts are pro
perly preserved. The manuscripts 
may not be taken outside India. But 

4 while in India, we should see that 
these manuscripts are properly pre
served and protected and proper care 
Is taken of these things. This Is my 
submission.

I can speak of Bengal and Bihar. 
There are many numbers of very 
valuable art structures. In Malda dis
trict there Is a pathan mosque called 
Adina Masjid. Nobody Is looking 
after such wonderful specimens of 
architecture. We should have new re
searches to find out certain old Hindu 
civilizations which lie buried under 
the soil. Who Is looking after all 
these things? Of course other Acts 
are there. But as you know all these 
things are inter-related The hon 
Minister Is a knowledgable person 
and an erudite scholar, f hope he 
will take care of all theae things and 
he will seriously think of these 
manuscripts lying In the nation* 
library and the Asiatic society, the 
Bangiya Sahitya Parishad and other 
places also. Mr Madhukar talked 
about Patna muaeum. There is the 
Salar Jung M uw uq. There are other 
museums. It is the duty of the Cen
tral Government to property guide 
the State Governments and other or
ganisations looking after these things 
and try to srlve their difficulties 
both financial and adxninistrstiv? 
With theae words, I suport this.

SHRI B. V, NAIK CKanars): I 
cannot add morc to what has already 
been eald by the learned tpeaker but 
1 would Uke to draw the proper ■*' 
tentlon of the hon. Minister to Art 49 
of the Directive Principles of the 
Constitution and request him 1° 
decide whether this BiU as wall **
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what is proposed to be done is per
fectly in consonance with the Direc
tive Principles of State Policy, Here 
it says:

It shall be the obligation of the 
State to protect every monument 
or place of object of artistic or his
toric interest, declared by or 
under law nu*de by Parliament, to 
be of national importance, from 
spoliation, disfigurement, destruc
tion, rcmovcl, disposal or export, 
as the case may be.

The most operative part —remo
val. disposal or export, as the case 
may be. Antiquities are meant to 
be in temples, mosques, churches, 
etc. Disposal or export means they 
would have left the country and 
they would have gone to places which 
are not at all the places of their 
origin. I am wondering how this 
very long process of registration, 
without any value content of that 
particular thing, the ad valorem of 
the particular pieces of art, would 
help us in carrying out these Direc
tive Principles.

How will this be of much use in 
order to protect our art treasures— 
these antiquities? I would wish if 
the hon. Minister finds some time— 
he has to find time in most of his 
busy commitments—to go to Belur 
and Halebid—he will find that each 
stone—there are millions of stones— 
will be valued in thousands of rupees.
If the girls made of stones or the 
dancing girls made of stones, are 
valued, they would be valued in 
thousands of rupees. Virtually, if 
anybody were to auction out the 
Belur temples, they would fetch 
money not in lakhs or millions or 
crores but in billions. Of course I 
am not approaching in a negative 
way—of course Rajasthan and West 
Bengal have the greatest treasure 
house, of ancient art and culture in 
this country. A large proportion of 
that is very much in the south—in

Belur. Why these were not properly 
maintained—I do not know that.

SHRI M. C. DAGA: The point here 
is that they arc not properly main
tained. There are Jain temples there.

SHRI B. V. NAIK: Therefore, I
feel that in order to carry out the 
Directive Principles of State Policy,, 
firstly tha country must ban all ex
ports—total ban on export of antiqui
ties and art treasures in this country. 
Then nothing will be lost. As long 
as these antiquities and art treasures 
are circulating within the country, 
nothing will be lost. Of course they 
will have to be exhibited at one 
place or other. Therefore, while I 
welcome this Bill, it is giving only a 
fringe importance to Art. 49 of the 
Directive principles of State Policy. 
Something more stringent in pre
serving it within the territory of 
India will be most welcome. I hope 
that the hon. Minister will bring in 
such a legislation very soon.

PROF. S. NURUL HASAN: Sir, I
am extremely grateful to the hon. 
Members for the support that they 
have given to this Bill and also for 
the kind words that they have spoken 
as also the very deep interest which 
this House as well as the other House 
has been taking in reserving our 
rich culture heritage. Not only we 
im this country are proud of it but 
all lovers of art and cultura through
out the world are also proud of it.

The interest of the hon. Members 
is a source of great strength and 
encouragement to all of us to whom 
the responsibility of looking after 
these treasures has been entrusted.

Sir, I will try to refer to the point 
that has been made by the hon. 
Members. But, if I am not able to 
refer to each of the points, that is 
because of the shortage of time. I 
can assure my hon. friends here that 
I shall give the most respectful con
sideration to the suggestions that they
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have made, many of which, I have 
no doubt, are capable of being im
plemented with great proAt to this 
country.

Sir, the first point that was raised 
was with regard to the treasures that 
have been taken out of the country 
first during the colonial period and 
then smuggled out of this country 
after Independence.

SHRI M RAM GOPAL REDDY 
(Nizamabad): But, what about
TaJtht-e-taaos?

PROF. S  NURUL HASAN: I have 
heard about it I was told that it is 
in Teheran. I am afraid I have not 
seen this. I have gone there and 
made a careful study of what was 
considered to be the TakJif-e-Toooi 
in the National Imperial Bank of 
Teheran. But, it is not there. If w* 
get any due, we will certainly like 
to look into this matter.

As my boa friend over there 
rightly pointed out. many of the 
developing countries have not yet 
ratified the Uneeco Convention and 
wc are therefore trying to organise 
bilateral talks with some of them to 
ensure that at least thoee objects of 
art which we can prove were stolen 
from our country or smuggled out of 
our country illegally can be returned.

We have received a great deal of co. 
operation even without formal ratifica
tion from aome of the governments 
of the developing countries. For ex
ample. hon. members referwsd to the 
Shtvapuram lfatraj. Only recently, 
the person who had acquired thia from 
the person who had smuggled it out 
"formally transferred the ownership 
of the Shivapuram NataraJ to our 
Ambassador In the USA and we have 
agreed that It can be exhibited public
ly for a period of ten years after which 
It win come back.

Similarly, we have also received co
operation from the UK in regard U> 

some of the sculptures of Nalandj

which had been stolen/smuggled out, 
and in the same way about the sculp, 
ture belonging to the Banga S&hit.va 
Parishad which has been brought back.

In this connection, 1 would like to 
pay a tribute to the officers of the 
Archaeological Survey of India and of 
the Central Bureau of Investigation 
who have taken a lot of initiative in 
preventing smuggling, in recovering 
objects of art and sculpture which have 
been stolen and In trying to get back 
these object* when they have gone 
abroad through means other than legal 
and diplomatic.

Only recently a Seminar was held 
in Mexico which was attended by the 
Director General of Archaeology in 
India and also by the Director of the 
CBI. One of the main points discussed 
there was what to do about, and how 
to prevent, the smuggling out or theft 
of antiquities and art treasure?, 
specially from developing countries 
and countries whirh have a very rich 
art heritage such as Italy, ft was or 
ganlsed, If I remember correctly, under 
the suspires of Interpol, and we have 
been receiving co-operation from them

To protect sculptures specially, we 
have increased the number of monu
ment attendants. The number is now 
about 2J00 or so We have built 
sculpture sheds where loose sculptures 
can be put back.

Anxiety was expressed about the 
decay of AJanta paintings. 1 have 
great pleasure In informing the House 
thst the apprehensions in this reflag 
are unfounded, 1 myself went sn« 
made a very careful examinstion «  
the paintings 1 examined csrefuU* 
also the report given by our 
specialist* who came to the concluti 
that there is no decny of pigment*, to  

strengthen our report th* op‘n\ 
of our expert*, we Invited on* of th 
vary famous experts of the Smith* 
ian organisation in the PS/T*™ e* 
perts wee* sent to us by UNESCO *  
our request snd all of them *v
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supported the findings of the expert 
committee appointed by the Archaeo
logical Survey of India. However, 
protective stepg that were being taken 
to remove incrustation and ensure that 
there are no termites, etc. continue to 
be taken.

Anxiety was also expressed about 
TajmahaJ. At the present moment the 
condition of Taj is quite satisfactory. 
But we have appointed an expert com- 
mittee to examine the effect of pollu
tant* in air and water in Agra at the 
moment and what are going to be the 
likely effect of the establishment of the 
refinery at Mathura. My colleague 
the Minister of Petroleum has already 
stated that this mater was being 
looked into very carefully and that 
nothing would be done which would 
harm or damage our national heritage. 
It was also suggested that we should 
seek the co-operation of the masses 
and that we should try to educate 
them. It is quite correct that without 
educating the masses and making 
them conscious of the richness of our 
heritage and seeking their support, 
we will not be able to achieve what 
we desire to achieve.

For this purpose we have under
taken a number of steps; it includes 
a very interesting programme taken 
up last year whereby university, col
lege and school students were involved 
in looking after some monuments in 
their neighbourhood and the reports 
that we have received are extremely 
encouraging. We are also trying to 
organise as part of non-formal edu
cation an understanding of our cul
ture. The national museum has pre
pared a cultural kit for schools so that 
our people can get an understanding 
of our cultural heritage.

Reference was made to excavations 
In Bihar, ancient site of Vikramasila 
in district Bhagalpur, by the Archaeo
logical Survey of India. Recently 
some excavations had also been under
taken at Nalanda where new mural 
paintings of the Pali period were

brought to light. As regards the Sival- 
inga which had been referred to by »riy 
hon. friend, I will be grateful if he 
could give me some more information 
so that we can explore the possibility
further--- (Interruptions). If the hon.
Members would bear with me for a 
little more, I shall try to satisfy them.

This country, as has been rightly 
pointed out, has innumerable sites 
which can yield extremely promising 
results. But there is one aspect of ex
cavation which we should all remem
ber. Excavation according to leading 
archaeologists is what is called des
truction; the evidence which comes to 
light as a result of excavation is then 
destroyed several times. Therefore 
any haste in excavation, any unplan
ned programme of excavation or ex
cavation by persons who are not 
really experts is likely to do more harm 
than good. For this reason we have 
been very careful to proceed slowly, 
to give licences slowly and in a plan
ned, phased manner rather than allow 
haphazard excavation activities.

Another point that has been raised 
is about Bilkhandi museum; it is not 
a central museum; it may be State or 
local museum. If my hon. friend and 
collegue there would send me some 
information I would look into it.

Regarding Konarak, I should submit 
that I have myself seen it very care
fully, both from the point of view rf 
structural conservation and chemical 
treatment. A great deal of valuable 
work is being done and I am at least 
satisfied that there is no danger to the 
wonderful and magniflcient carvings 
and sculptures of the Sun Temple. 
The other museum which is planned 
to be put up in Orissa is at Ratnagiri 
where a Buddhist site has been exca
vated by the Archaeological Survey of 
India.

Dr. Ranen Sen referred to the Adina 
mosque in Malda. This is a 
protected monument and is being 
taken care of by way of annual and 
special reports. But it my kon. friend
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has any Information that there Is any 
lype of neglect in looking after It, 1 
wtHild request him to send me a letter 
and I will have it looked *nto imme
diately.

So far as theft and smuggling acti
vities are concerned, we have sought 
the cooperation of the State Govern
ments. We have asked them to streng
then the watch and ward. We have 
ourselves been do.ng whatever is 
possible. The customs officer* have 
been trained to ensure that there it 
no smuggling. More than that, under 
the activities which have been under
taken by the Central Government 
against smugglers, drastic action has 
already been taken against a few of 
the most well-known, if I may say 10 
notorious smuggler*.

Regarding India Office Library, we 
are negotiating with the British Gov. 
eminent and urging them,...

SHRI P. K DEO; For the last 25 
years?

PROP, a  NURUL HASAN* Yes; It 
Is not in our bands, as the hon. mem
ber knows. But the other suggestion 
of the hon. member la being taken up 
by usl That Is. pending the negotia 
ticas regarding the ownership rights 
of the library, we have negotiated a 
programme of microfilrntnr those re
cords which are not available In our 
national museum. A number of gap* 
have already been Identified and I 
hrpe this programme will start soon.

SHRI P* K. DBG Anything about 
Kohinoor?

PROP 8 NURUL HASAN: That is 
a different problem.

I am afraid my hon. friend. Shri 
Daga perhaps did not care to listen to 
my Intrductory remarks. Otherwise. 
*ome of his doubts would have been 
dispelled. However, may be t wai not

clear enough in my presentation of 
the case and I will try to satisfy him 
against. Section 18, as originally passed 
by this House, gave exemption only to 
those' museums which were owned or 
controlled directly or indirectly by the 
Central or Stale Governments. Now 
what we are attempting to do is to 

‘ Increase the scope of this exemption. 
Some of the other museums such as 
the Prince of Wales Museum, Bombay 
or the Allahabad Museum are being 
sought to be Included in the list uf 
Institutions to be exempted. In addi
tion to this, we will also examine any 
case of a private museum on merits 
and decide. If we are satisfied that 
their care of the art objects and the 
safety of these objects is satisfactory, 
then we wijl certainly consider ex- 
emptlng them.

In regard to the Salar Jung Museum.
I would like to remind the House that
II has already been declared by this 
Pariiamen* to be an insfitutJor. of 
national Importance, and funds for its 
looking after will be provided directly 
by the Central Government.

We have also provided under various 
other scheme* for the survey of 
records and manuscripts by the 
Regional Records Survey Committee 
We have also taken up under the 
Archaeological Survey a scheme of vil
lage to village survey of sculptures snd 
other monuments. That, unfortunate- 
ly, did not gather momentum because 
of Inadequate funds We are trying 
now to Involve the post-gradual* 
students, alone with the experts and 
specialists, to take up this work.

Regarding the manuscripts in the 
National Library, I would like 
assure the hon. Houae that the** 
manuscripts are very well lookH 
after and arv la air-conditioned cham- 
ben and not In cellars.

In regard to the Banglya Sah'tva 
Parlshad. I have appointed an Enquiry 
Committee to go and se* the situation 
end submit Its report. That report
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hat been submitted to me and it is 
under examination.

Regarding the Asiatic Society, a few 
years ago I had appointed a Com
mittee, which examined the situation 
and decided to increase substantially 
the grants to the Asiatic Society. If 
any concrete proposals are received 
by me from the authorities of the 
Asiatic Society, which is a registered 
society free to act by itself, I will see 
what help we can give.

DR. RANEN SEN: There is a news
paper report and there was also a 
Question in this House that the autho
rities of the Asiatic Society are now 
divided and are quarreling among 
themselves. I do not understand why 
nothing is being done by the Central 
Government in regard to that situa
tion.

PROF. S. NURUL HASAN: Un
fortunately, my authority over regis
tered societies in States is limited, be
cause this House does not have that 
authority. But if there is a general 
public demand tbat the Centre should 
intervene. I would be very glad to 
provide such help and assistance as I 
can do within the constitutional 
framework. But I do need a well- 
considered demand from the people 
of West Bengal, particularly the 
intellectuals and those who are mem
bers of the Asiatic Society.

SHRI B. V. NAIK: In the State of 
Karnataka, wherever these decadent 
registered societies have been found to 
be defunct or quarreling within them
selves. the State Government has 
taken powers to take over the ad
ministration of these registered Focie- 
ties. When we are making Ordinances 
for many other subjects, I think it is 
high time that we have an Ordinance 
in order to take over such societies of 
national importance.

PROF. S. NURUAL HASAN: This 
Is a very good suggestion. I will c'.Is- 
cuss the matter with the Government 
of West Bengal.

My hon. friend, Shri Naik, referred 
to article 49. I would draw his atten
tion to the Ancient Monuments and 
Sites Act, which this House passed a 
long time ago, under which most of the 
monuments, which were considered to 
be of national importance, have been 
protected by the Archaeological Sur- 
very of India and in the case of 
monuments of State importance, the 
State Governments have been urged 
to give them protection.

So far as total ban on exports is 
concerned, the whole purpose of the 
Act which the House had passed, and 
which is now sought to be amended 
is to prevent the export of antiquities, 
because unless we know where our 
antiquities are, it would nqt be possible 
to prevent smuggling.

With these words, I commend this 
Bill to the House.

MR. CHAIRMAN: The question is:

“That the Bill to amend the Anti
quities and Art Teasures Act, 1972, 
as passed by Rajya Sabha, be taken 

into consideration.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clauses 2 to 5 stand part of 
the Bill.”

The motion was adopted.

Clauses 2 to 5 were added to the BiU.

MR. CHAIRMAN: The question is:

“That Clause 1 stand part of the 

Bill.”

The motion was adopted.

Clause 1 w&s added to the Bill.

MR. CHAIRMAN: The question is’

“That the Enacting Formula and 

the Title stand part of the Bill*

The motion was adopted.
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The Enacting Formula and th§ Tide 
were added to the B ill

PROF. S. NURUAL HASAN; I »*g 
to move;

'That the BiU be passed.”

MR. CHAIRMAN: The question it: 

‘'That the Bill be passed.1*

The motion iroi adopted

17.45 hr*

ESSENTIAL COMMODITIES 
(AMENDMENT) BILL

THE MINISTD? OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
CO-OPERATION (SHRI A. C. GEOR

GE): 1 beg to move.

”Th«t tbe Bill further to amend 
the Essential Commodities Ad, *955. 
aa paaaed by Rajya Sabha. be uken 
into considerations

The Essential Commodities Act was 
passed hi 1905 for the control of pro
duction. supply, distribution and pric
ing and of trade and commerce to car* 
tain essential commodities. Al present, 
there are 61 declared essential com
modities which include items like 
foodgrains, auger. vanaapati. drugs 
and textiles and other such items that 
are basic to the dally requirements of 
the citiaens of the country.

From 1955 onward*, on the basis of 
experience gained in the working of 
the Act, suitable amendments to the 
parent Act have been made to jaake 
its provision* more effective. The Act

was last amended in 1974 in the light 
of the recommendations made in the 
47th Report of the Law Commission 
and by it, the penal provisions of Uxc 
Act were made more deterrent, so that 
the Act could be a more meaningful 
instrument to check hoarding, profite
ering and other malpractices in the 
trade and commerce of essential 00m- 
mpdities.

Regional Conferences of State Minis
ters of Food and Civil Supplies were 
held during 1974 and 1975 so that a 
consensus could emerge in regard to 
the changes required In the framework 
of this regulatory enactment. As a 
result of the recommendations made 
In these meetings, some amendments 
became necessary Certain other 
amendments have also to be proposed, 
consequent upon the striking down of 
control orders relating to levy on food, 
grains by the High Courts of Kar
nataka ana Orissa, which hamper**! 
the procurement of foodgrains. The 
amendments which have been pro
posed sr* abaolutely necessary for ful
filling our soda] needs, underscore the 
disciplinary requirements of our deve
loping economy and would contribute 
to greater order In the procurement, 
aupply and distribution of essential 
commodities. As has already been 
explained l«  the Statement of Object* 
and Reasons, the main provisions of 
the amending Bill relate to: enlarg
ing the definition of the term **Collec- 
to r  to allow other atnlor officers to 
exercise powers in the drive against 
hoarder and profiteers for promotion 
of procurement to redefine the basis 
on which levy orders can be passed 
by the Stste Governments; to enable 
the re-introduction of seised esnentisl 
commodities into the public diftrib**- 
lion system and also to debar lower 
Courts from Interfering with the con
fiscation proceedings: and finally, to 
protect public servants functioning 
under the Act against malicious and 
vexatious complaints In the course of 
fbe performance of their duties.

•Moved with the recommendation of the President
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I  trust that hon. Members will igrce 
with the intention of the Government 
to tighten the measures relating to 
prevention of boarding, profiteering and 
other such anti-social elements. 
Hon. Members are aware of the vari
ous measures that Government have 
been taking in regard to ensuring the 
smooth supply of essential commodit
ies and I am sure will fully support 
the proposals. The proposed amend, 
ments, I am suret will have the sup
port of the entire House. We are tak
ing all measures possible and advance 
action to see that there is no bottle
neck in the distribution of essential 
commodities and, specially now, on the 
anvil of the biggest festival season, we 
are overseeing the general availability 
and distribution of essential commodi
ties and a prompt and alert monetary 
system is being smoothened. I hope, 
the passage of this Bill will strengthen 
the hands of the Government in the 
matter of greater awareness and 
alertness about the consumer protec
tion measures.

With these words, I move.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend 
the Essential Commodities Act, 1955. 
as passed by Rajya Sabha, be taken 
into consideration."

SOME HON. MEMBERS: We can
take it up tomorrow.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMETARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): I have no objection to tak
ing it up tomorrow.

17.51 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): I would like to make one
announcement. I have talked to our 
friends sitting opposite as well as our 
friends here. Because certain Bills 
have to go to the Rajya Sabha, they 
have to be given precedence. There 
is the Metal Corporation (Nationalisa
tion and Miscellaneous Provisions) 
Bill; there is the Laxmirattan and 
Atherton West Cotton Millls (Taking 
over of Management) Bill and there 
is also the Dhoties (Additional Excise 
Duty) Repeal Bill. These Bills will be 
taken up in the first instance tomorrow 
and this part-discussed Bill will be 
taken up afterwards. Subject to that,
I have no objection to the House 
being adjourned now.

MR. CHAIRMAN: I hope, the House 
agrees with the proposal made by the 
Minister of Parliamentary Affairs.

HON. MEMBERS: Yes.

SHRI DINEN BHATTACHARYYA . 
(Serampore): Only with the expecta
tion that the Minister wiU arrange for 
the proper supply of essential commo
dities and see that the prices do not go 
up.

MR. CHAIRMAN: The Hou$e stands 
adjourned to meet again tomorrow at
II A.M.

17.53 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock an Wednesday, 
August 25, 1976/Bhadra 3, 1898
(Saka).

J O - M -  L.S.(Je 2428)—978




